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LOK SABHA
Friday, June 2, 1087/Jyaistha 12 1889
(Saka)

The Lok Sabha met at Eleven of the
Clock.
[Mr. SpeaxeEr in the Chair]

ORAL ANSWERS TO QUESTIONS

Loss In Hindastan Steel Lid

*241, Shri Baburao Patel: Will the
Minister of Steel, Mines and Metals
be pleased to state:

(a) whether Hindustan Steel Lid.,
in spite of a total investment of Ras.
10285 crores has shown a loss of Ras.
593 crores for the period ending
March, 1066;

(b) the reasons for this continuing
loss in spite of expert guidance from
foreigners and efficient management

Indians;

high-power committee to go Into the
affairs of all our steel plants;

{d) if so, when; and
(e) if not, the reasons therefor?

Metals (Dr. Chenna Reddy): (a) to
{e)., A gtatement is laid on the Table
of the House.

STATEMENT
{a) The lozs of Rs. 59.3 crores re-
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Company earned gross profits in all
the other yearsg it has been operating.
The cumulative net loss was incurred
due to the Company providing, out of
the gross profits, for depreciation and
interest charges of approximately
Rs. 254 crores. The depreciation and
interest accruals are an important
contribution to Plan resources. The
Company also earned net profits
during 196465 and 1965-86, when
production in the one-million tonne
stages of the three plants had achieved
a measure of stability.

(b) The losses in the earlier years
were mainly due to the production
being below the rated capacity as the
new plants progressively achieved
higher capacity utilisation. This was
coupled with heavy capital overhead
charges of depreciation and interest.
The prices of steel were also pegged
by Government under the system of
stee] control. During the last finan-
cial year, the fall in internal demand
reduced despatches and therefore
profit.

(c), (d) and (e). The major factor
which would increase profits is a
reduction in the cost of production.
This has been investigated in detail
very recently by a Committee headed
by Shri Harekrushna Mahatab. The
recommendations of the Committee
are being implemented and should
have their impact in due course. In
an individual instance of a plant in-
curring high losses, special investiga-
tions have been undertaken, for
example the Pande Committee which
has recently studied the Durgapur
Steel Flan{, Their recommendations
are wnder consideration. The Com-
mittee on Public Undertakings has
also reviewed the working of all the
HSL Plants during the last two years.
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The Compan;- are also vigorously pur-
suing the development of sales in the
country and expanding their export
effort to offset the fall in profits due
to the present fall in demand. Further
investigation does not, therefore,
appear neccssary at this stage.

Sbri Baburaoc Patel: If Tata Steel,
a concern jn the private sector can
consistently pay good dividends for
years, why should Hindustan Steel, a
public sector concern with a capital
of Rs. 1,028 crores and a floating loan
of Rs. 500 crores, bhe consistently
showing a loss?

Dr. Chenna Reddy: It is not basi-
cally correct thot HSL i: showing a
loss constantly, because net profits
have been made from 1063-64 on-
wards. Initially it had 10 run under
a loss because of saveral factors
including the fact thaot capacity was
more and capital investment per ton
capacity of production was much more
than what is oavailable jn 1ISCO or
“Tatas,

Shri Baburao Patel: The former
Finance Minister, Mr. T. T. Krishna-
machari, had once boasted that one
day the Indian rupee would be backed
by steel instead of by gold. But today
the rupee is devaluated and our steel
plants are losing money, Durgapur
Steel plant, the private costate of
wvarious ivory-tower Chatterjees, is on
the verge of closing down according
1o newspaper reports.

Dr. Chenna Reddy: It is not true.

8hri Baburao Patel: Its products
are not being sold and the plant has
no money to pay its wage bill of Rs. 75
lakhs. The closing down of the plant
will affect the lives of 25,000 families,
who will be thrown in the streets. I
would like to know whether Govern-
ment propote to close down the
Durgapur plant and save us from the
unpleasant duty of asking incon-
venient questions.

Dr. Chenna Reddy: The hon. Mem-
ber has a certain basic misunder-
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standing about the entire position. I
would like to clarify it. As I said,
the basic cost block of Tisco is Rs. 1,178
Per ton while in HSL it is Rs. 2,600,
That is an important factor. In IISCO
it js less than Rs. 050 per ton of sale-
able steel. This is an important
matter, The private companies were
formed much earlier, before the second
World War when the cost of acquisi-
tion, machinery, land, plant and
everything was comparatively much
cheaper than in the case of HSL,
Secondly, becausc of increased price,
the current rate of depreciation is of
the order of about Rs. 42 crores per
vear and the interest is Rs. 18 crores.
Upto 1963-88, the total amount of
deprociation and  interest comes to
Rs. 254 crores, which is an important
contribution to plan resources. This
is also a basic factor. In 1984-65, the
total profits of HSL amount to
Rs, 18492 million and in 1063-86
Rs 16.65 million. In this way, If we
take the total up to 1904—1566, it Is
only the cumulative loss and not loss
per year. In addition, as against the
private sector, there is a genera!l feel-
ing in this country that HSL being a
public sector undertaking the work
costs are much more and therefore
the losses are there. I would like to
clarify that position also giving figures

of work cost in each plant. The
Mahatab Committee's Report....
An hon. Member: Sir, this is not

a half-an-hour discussion.
Mr. Speaker: ] can understand that.

An hon. Member: Is he mmswering
a question or making a ststement?

Shri Surendramath Dwivedy: Sir,
the reply may be long but it is neces-
sary because an allegation has been
made that this public sector industry
is not doing well compared to the
trivate sector industry. He is only
Eiving us facts and figures.

Mr. Speaker: But let it be short,

Dr, Chenna Reddy; 8ir, 1 will only
§ive one more figure. The working
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<ost of ingot steel per ton in 1964-85
as was established by the report of
the Mahatab Committee works out to:
Tatas—Rs. 247, IISCO's—Rs. 2486,
Durgapur—Rs. 227, which is stated to
bs on the verge ol collapse by the
bon. Member; Bhilai—Rs. 235 and
Rourkela—Rs. 233. In all the three
steel plants the working cost is much
cheaper than the two privute sector
undertakings. (Interruptions).

o fegwwe s © [T T2 9T
WY gwrer Tar WAt &, 3@ ¥ N and
e gt et § 1 & @ e S
£ f fegraw &= fafaee o) vamm
& qxd xedry ¥ fAol gTanAt W/
™™ W Avmay few s 9w
a7 fom o ar wYr fepem
&= fafwde & sty I ¥ Arme
o fe® wmaTe 97 Aw fer w2
&% ag o s W § f @ am A
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the trend of market position in the
year 1088-67 and (b) the trend for
the current year?

Dr. Chenna Reddy: That is a fact,
because in 1965-86 as a result of the
disturbance in the general national
economy due to Indo-Pakistan conflict
or consequent recession in the market
this has happened. For example, 1
may state that in Bhilai the total
estimated capacity of rail produection
was filve lakh tons whereas the rail-
ways were only able to place an order
for 2.25 lakh tons. Therefore, it
becamc necessary to change the pro-
duction and go in for billets where
the price was much lower than what
we would work with,

Shri Virendrakumar Shah: I asked
about the trend of market in 1966-67
and also the current year.

Dr. Chenna Reddy: The trend in
ithe current year has not yet improv-
vd. After the recent de-control that
we have done we expect that in cer-
tain commodities in which the prices
have been slightly increased and
where the cost of production was
much higher, it will help improve-
ment ot the production and we hope
that the market trend after the next
two or three months will improve.

Shri Chintamani Panigrahi: May I
know whether the public sector steel
mills have the freedom of pricing their
own products as the Tatas have got?

Dr. Chenna Reddy: There is prac-
tically not much of difference. In spite
of de-control in 1964 the prices in
the market are almost controlled and
there iz uniformity in the prices,

ot 7w fomd @ www AR,

Wt AEEd ¥ Wt OF SvT wT I
fe zrer w1 wFrwET
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taken any steps to reduce the cost of
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“(c), (d) and (e). The major
factor which would increase pro-
fits is & reduction in the cost of
production. This has been investi-
gated in detail very recently by
s Committee headed by Shri
Harekrushna Mahatab. The re-
cammendations of the Committee
are being implemented and should
have their impact in due course.”

E Egld i
g EE? p
A |
ggiéggisgg
WAL

|

Oral Answers 2404

Dr. Chemns Reddy: Unfortunately,
1 have not come across that.

Mr, Spesker: Shri Kothari.

Some hon. Members rose—

Mr, Speaker: When ten people get
up only one can get a chance. I can-
not ask ten people to ask a question
at the same time. We have spent
15 minutes on this question and ¥ shall
be going to the next question. Shri
Kotheri.

Shri S. B, Kothari: One of the
reasons why interest charges are high
is that the block is excessive, parti-
cularly because of higher cost and
because there was a certain element
of wastage when that block was built
up. But besides that at present there
are inventory accumulations, Will
you kindly be looking into that aspech
because the general feeling is thad
inventory accumulations in the publie
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The Minister of State in the Minis-

try of Railwayy (Shri Parimal
Ghosh: (a) Yes, Sir.

(b) The matter js under considera-
tion,
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Shri Parimal Ghosh: Consequent to
the improvements made in the scales
of pay non-practising allowance and
other conditions of gervice of Central
Health Service doctors, the Railways
also have made some changes to bring
more Or less at par the service condi-
tions, scales of pay, promotion and
also the non-practising gllowance of
railway doctors with the Central
Health  Service doctors, There
hag been gome gisparity in some of
the categories of doctors between the
terms and condition of Central Health
Service doctors and the Rafllway Me-
dical Service doctors. The differences
are firstly regarding promotion of the
Divisiona]l Medica] Officers, The pre-
sent railway system i that only one-
third of the posty are being flled by

JUNE 2, 1987
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Promotion and the balance by direct
recruitment. Then, in the non-prac-
tising allowance there ig some discre-
pancy between the Central Health
Service and the Railway Medical Ber-
vice, Then, the licenliatey doctors in
the Central Health Service are cate-
gorised in Class II service whereas in
the Railway Medical Service they arp
in Clasg III, though the gcales of pay
and other things are more or less the
same that prevail in the Central
Health Service.

sft fedwwr sae : ¥ aw SrAAT
et § fe oW qamw ¥ owned X
AN wiiy v §, IT 9T wEATAW Wy
frary w7 7er 2 a1 g 9y faar vy
& fax vrt afafr o 7€ & T
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Shri parimal Ghosh: The Raiiway
Medical Officers have submitted four
demands and all these demands are
now under the active consideration of
Government.,

Shrfmati Jyotsna Chanda: May I
know from the hon. Minister whether
the Railway Medical Officers are
alloweq to have private practice and
if not, whether a compensatory alow-
ance jg given?

Shrj Parimal Ghosh: Compensatory
allowance is also given. But they
are alsp permitted to have restricted
Private practice.
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Shr{ Parimal Ghosh: I could not
exactly follow what the hon. Memoer
meant. It specific things are given to
me, 1T will definitely jook into them,

st geT WA wuyww : SIS
wrawrqerd ...

Shri Bal Ruj Madhok: Thiz was his
specific question, In the rallway truins,
specially in the long-journcy ruilwuy
trains, some people get ill in the traing
and he iz asking whether you are
going to make any proposal to have
doctors going Wwith the trains so
that they can attend to the medical
noeds of the passengers.

Shri Parimal Ghosh: At the pre-
sent moment, there s no such pro-
posal. But if that kind of demand
comes, we will certainly look into it.

Shrl paribml Ghosh: The service
conditions of the Railway Medical Offi-
cerg and of the Health Services are
exmctly the same, ag 1 have said be-
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Shri Madha Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Commerece be
pleased to state:

(a) the number of textile mills
which were either not running or
were clesed down and were conse-
quently taken over by Government
during the last {wo years;

() whether those mills showed
profits consequently;

(c) if so0, the main features thereof;
and

(d) whether those mills have since
been handled over to their owners?

The Minister of Commerce (Shri
Dinesh Singh): (a) to (d). A states

ment s placed on the Table of the
House.

STAaTEMENT

The managcment of Eight fextile
mills was taken over by the Ceatral
Government during 1965-8¢ and 1966-
67.

Out of the eight mills taken over
two are lying closed owing to finan-
cial gifficulties. The State Govern-
ment concerned are, however, taking
steps to resume working. ©Of the
remaining six, two started working
only recently and their profit and loss
accounis are hot yet gvailable. The
audited balance sheets of the remain-
ing four mills are not yet available.
However, from the periodical reports
received from the Authorised Control-
lers, it is observed that one of the
four mills viz. The India Unted Mills
has been making losses consistently
though the amount of loss varied from
month to month. The other three mills
riz., Muir Mills Ltd., Kanpur Swadeshi
Cotton and Flour Mills, Indore and
Hira Mills Ltd, Ujjain. have mak-
ing losses in some months and profits
in some other months.

(d) No, Sir.
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"What is the present position of that
mill?

Shry Dinesh Singh: I did not catch
the name of the mill

Shri M. R. Krishna:
Narsingghirji mills.

It i3 the

o qae Tuo W : Iy AT UFRY
Frr we g fo sfea garsry fase
q TR FA IFIT S0 NEIT FT R
g & °

ot feamw fag . wzav & aret 7
T a9y "5 T AG 2

Shri 8§, Kandappan: May I know
whether it is 5 fact that the rige In
the cost of production of cotton fabrics
is having an adverse effect on the
consumption of cloth in the interual
market and if so, what the Govern-
ment propuse to do to arrest the in-
crease in the cost of production?

Shri Dinesh Singh: It js 3 much
wider question which goeg into  the
question of the internal wage and cost
s*ructure.

Shri 8. Kandappan:
the basic guestion,

But that is

Shrl Dinesh Singh: I do not know
whether T can explain it in a brief
reply during the Question Hour.

Shri P. Venkatasubbalah: May I
know whether the attention of Gov-
ernment has been drawn to the fact
that jn Andhra Pradesh where some
textile mills have been started with
a spindlage of 12,000, they are not
working on an economic bhasis and
they have represented to Government
that if a third shift were allowed,
they would be able to work the mills
on an economie basis and if not, the
mills would be on the verge of clo-
sure, and if so, may I know whether
‘Government will take suitable steps

B
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to allow such of those economic mills
to work On an economic basis by
allowing them to work a third shift?

Shri Dinesh Singh: We have no
objection to the mills working as
many shifts as they like, But the gifi-
culty is that there is cotton shortage.
We do not have enough cotton to
allow the milly to work on three
shifts. Owing to that reason, we have
also placed certain restrictiong on the
adding of new spindlage etc. Ag goon
ag the cotton position improves we
shall be very glad to allow them to
work more shifts,

Shri P. Venkatasubbaiah: They are
not asking for supply of cotton.

Shri Dinesh Singh; They iannot get
it

Shri 8. M. Banerjee: I am happy at
the statement of the hon. Minister
that he has decided to take over some
of these mills permanently. I would
like to know whether his mind is
working on the lines of having a tax-
tile corporation by bringing forward
legislation here and if so, whether
that jegislation is likely to be ‘brought
forward before thic House during this
session?

Shri Dinesh Singh: Yes,

Shry Samar Guha: Will the hon.
Minister let us know why the Dha-
kes wari Cotton Mills at Asansol has

been closed. ...

M. Speaker: We cannot go into the
cases of individual mills now.

Shri Samar Guba: There iz some
special reason. That is why I am
mentioning it.

Govesnment give somé sobaldy to
it on the understanding that that parti-
cular mill wil] employ refugess from
East Pakistan. That mill is Gly::s
closed. May 1 know whether 5
ernment are prepared to  undertake
the running of thig mill particularly
for the resson that the refugees may
be employed there.
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Shrimati Lakshmikanthamma: Iy
it m fait that the high price of cloth
the low purchasing power in the
hands of the people are responsible
for the stagnation in the textile indus-
try, and if 50, may I know whether
Government will think of controlled
distribution of cloth to the people at
controlled prices?

Shri Dinesh Singh: The price of
cloth of mass consumption js already
controlled, and we are not gware of
any great difficulties being experienc-
ed in that connection.
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TaTar W FEWT W WY gt aan ar,
¥few EwQ Fa Naw T @
Y AT Re A fear T
® wowr § f5 wew woe
Wt 2w ot Wit amm Wiw '
W T wATR WY rforer 37 oy

o gww ww v ;¥ F A
wofr ¥ ¢ forer forw & o e
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W E TN ? o
¥ o st w1 wyw e

Ffaqg gwE NI 0 AT GURT GX
LY ATAR T ATET |
ot fedn fog 37 907 & 49

‘ gt =g Ay I i

Mr. Speaker: 1 will not allow this.
If he repeats it, it will not be good.
lic has understood the question,

Shri Kanwarlal Gupta:
answer the question.

Mr. Speaker: Let him reply and if
there is anything further to clarify,
he can ask.

He must

Shri Kanwarlal Gupta: We have
been requesting you to ask him to
answer the question. He is not doing
it.
= 5: femmmar f& 2,000
qagTl s wfade s faar A
wifgd w1 a7 wi A farmr s W
AW T HY 7 &1 wrferdy
T Wk

o fovw Yox : az At & <o wen
T XATIAT !



the Gujarat Government in this con-
nection? .

Shri Dinesh Singh: The difficulty
in all these questions is that hon.
Members wish to go into cases of
individual mills. 1f they would let
me know that they wish to go into
the cases of individual mills, I will
very gladly give the facts. But it is
difficult for me to recollect all the
reports that have been submitted or
other facts about individual mills,

Shri P, Ramamurti: Pondicherry is
directly under the Central Govern-
ment. In connection with the affairs
of the Bharati Textile Mills, Pondi-
cherry, a committee of M.P:, was
appointed and that committee had
recommended ten months ago that the
mill has to be taken over by the Cen-
tral Government. What do Govern-
ment propose to do with regard to
the recommendation of that parlia-
mentary committee?

Shri Dinesh Singh: 1 am sorry the
hon. Member did not know the full
facts. The mill was taken over in
June 1968 and it is functioning from
February 1087.

Wt gre o forurdh: uvit armitg
gt o ¥ w77 fs WO A ¥
wrx oY fasii WY qomasd & fagy
e fort o wrey v & av farewy
Hriz Sr wft § 1 & arET W
§ fo war et Forelt % 8% ¥ ave wowre
IT W WA 3 ot wnr oft whedy
t ? whiffs frmr W) ¥ wx oy woow
formr s fis forolf o wrzr o @ oitx
ot 3 w7 o e @ WX )
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ot fietw fy : & % aw oS W
7 wgaw § fiw 1 Forerft Fordk @ @ Wy
TRER M e g fer Y
spfew wwT IR g SR ) e
T g ar o FafedwT se @ofr
1 wrT AT et 1T FEw! gt I AA-
9 weew ag w4, 3a figare & wiw
{1

oft vy formd : wolt e * AT
2 br 2vmerew wT sy &
& Ay gw fadaw ag seqo w8t &
arraT rgan § i wwee wredoe
N AT $ X wWY W el Ty W
T w1 W T e ey wwf
TR O ¥ Ag OF g ahe gl o
o | qEd are g @ fir oY wre dar
Ty et fearow O faelt wr ww aw
Ty T grm Sy wTede
w7 %7€ wrarera Al AT 4§ AT WA
# e s ey oY W eromw xw fad o
& o wry w6t ?

ot fow g : faereor wT oY iy
%€ farwre Y fear ot R e o
e sravawar gw awwa § 1 afe
ggeT gwre arei e ¥ far g
IW IT FH A€ SO X )
¢
Price of Weellen Yarn

*244. Shri Abdul Ghani Dar:

the Minister of Commeroe be pleased
to state:

(a) whether it is a fact thaed  the
woollen yarn is being sold in the
Indian market at a rate doubla than



licences, are not subject either to price
<ontrol or Distribution Control.

(b) and (c). Do not arise.

ot wepw woft T ot ol ot X
woaray § s &0 v @ o g
& vz s e g afl fawar @
& wwra wigan § fie @t T pwiTgur
£ 3@ ¥ awlwT g WIw 9T (W TRy
T woy fawar ) F vog wwy

T IR WA 4T | AT o O ATOE §OeTY
wY sqr fewray oy wy ot o e
fewra war a1 | ST X qEwY wraT Y
w1 fe E&& s o wyg Fewar R 1 o foeer
wifear wgagt s R EfE
ot fewar & 1 cow fae o g
woere bt {1 wgeh & fr w0 T
wifey ¥ § fis ¥ quadd T Wi agt
¥ oo W ) Al Tw TR W
qriw = wrar agt wgar fawer §
aw ff vww 2vw, dew e Wiv o
il ot weeTe ¥ qrw el wigd off
it 1wy e Yk ?
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AT wr AT §, I Frad T
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U Laly Wia gae = g8t 5 v
Sufle Kokt WS o 4y Lt &
e 3o gad WG el £
R I N
w» W e - e
e Sl @ Ups glelpenied
oless K el Rakd ) K-

[- atde

§ft W : grm o
s ¥ wrar §, Nfar dec Farar g,
Yy R i amr @ T fafen dwee
% ww & uqfewa § s fedt fedy
w1z 9X fedt fee) wTC@A & ATQ
EHTITT § TUT {Y WY IAR OW aqT
QIN TTHZ OF ®ATT GNTT FATY WY IqTeT
A Y wf §) 1 Afewag wwen
W a#t gwrt RTMT 2 W & "
wEeq Y aavy fearar wrgAn § fe ag
AT F F XAE) wex foal & arrT 9T
wew w7 fagr s

Shri R. K, Birla: My friend Mr.
Abdul Ghani Dar has said something
about a mill owned by Birla in Jam-
nagar. [ happen to be the chairman
of the board of directors of that mill
Mr. Abdul Ghani was not right in

saying that this mill 1z making 100 per
cent woollen yarn,

Wi W e gy et W
|/ a1 fe Wty fafaez fawar & wqar
AL WA g A ag wg T O wayr
e §Y W
Mr. Speaker: Order, order, He has
not put one question. As an hon
Member of this House, he has a right
to put a question. Hs i{s an hon.
Member like any of us.

Shri Swell: We have a right to
listen to every Mamber. Whanever
any Member puts across
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those who do not want to hear him
need not, but they should at least
allow him.

Shrimat! Sharda Mukerjee: Parlia-
ment is not the forum for pleading
any individual's private case, be he
the managing director or gtherwise.
He can talk of general problems but
he could not talk of his company. Is
this a new precedent we are setting
up?

Mr, Speaker: Perhaps for the first
time he is putling a question in this
House, He saw that every Member
has s preface for every question, Let
him put his question, Just have a
little patience.

Shri R. K, Birla: The hon. Minister
said that therc were three kinds of
woollen yarn and the prices ure all
fixed for the threc kinds, One (s
hosierv, another is worsted yarn,
weaving varn and the third is knit-
ting wool. May I know why the
prices have not heen fixed yet, parti-
cularly when the Government knows
that on all the three kinds of yarn
which contain 100 per cent imported
wool, the effect of devaluation was
57.3 per cent?

Shri Shafl Qureshi: The hon. Mem-
ber kpows very well that the prices
are already fixed. Possibly what he
means is that proportional distribution
in these sectors is not done properly.
So far as price distribution and pro-
duction and control are concerned, the
report of the K. K. Shah Committee
is before the Government and they
will come to a decision after studying

it.

ot greaw dww : & A
wrgy § fo wrow & ere gt
o fw wrw qewrt § ?

ﬁ“'ﬁ : 6 T s3dy!
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Freduction. in- Durgapur Steel Plant:

+

*245. Shri Madha Limaye:
Shri Manibhai J. Patel:
Dr. Ram Manohar Lohia:
Shri 8. M, Banerjee:

ﬂ‘l George Fernandes:

Shri Sradhakar Supakar:
Shri Ram Kishan Gupta:

Will the Minister of Steel, Mines
and Metals be pleased to refer to the
reply given to Unstarred Question:
No. 785 on the Tth April, 1967 and
state:

(a) whether the Report of the
Committee headed by Shri G. Pande
regarding the shortfall in the produc-
tion of Durgapur Steel Plant has since-
been received; and

(b) if so, the findings thereof?

The Minister of Steel, Mines and:
Metals (Dr. Chenna Reddy): (a) Yes,
Sir.

(b) A summary of the Report and
the recommendations is laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-505/67].

ot my fermd : o ®mTTIW gETY
|TRA THT TAT ¥ TEE TR I T AT
2 f§ T RaaRz ¥ sqrer afiwre
fag @ ¥ w7 ufawT 7 & I
W faar 2 :

“ ...the management seemed
10 have neglected many essential
responsibilities like proper main-
tenance, lack of rigid control on
quality of products, checking staff
indiscipline and building up of
staff competence.”

s ERT A F T A g d -

*“The damage has been caused
by wrong operating practices,
neglecting maintenance, and in-
effective inspections and this is:
in spite of ample warnings having.
been received in the past.” '

-4
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X A S o folr g, O xa & At
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‘Foa¥t  wg wrifen § fe graer arcfna
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T A WY qge] Favar §, IW AT A
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oft wg foord : oz 17 ¢ wfe®t
Ay ug ¥

of losses, but aspecial attention
should be given to the large num-
ber of thefts in the plant”

Hqr vy Wt w1 ot s XA N wE
o & ww ww wwy 7 oxw et .
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gy wTw T A fedrde wrk o )
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Further on, it says:

“Substantial improvement is
required in order to make the pro-
ducts of Durgapur export-
worthy."”

1 would like to know whether there
is top-heavy administration in the
Durgapur Steel Plamt and whether
any permanent standing committee
has been formed to reducz the cost
of production without effecting any
<conomy in the fucilitics and ameni-
ties for the workers which is also
anocher recommendation.

Dr. Chenng Reddy: As the hon.
House is aware, this is part of the
recommendation of the committee
appointed by the Government, and
this committee's recommendations are
being scrutinised in detail. As far as
the recommendation at page 18 is
concerned, namely, “A Permanent
Standing Committee_. . . _should be
formed”, this is a recommendation by
itgelf, and after examining the impli-
cations, a decision will be arrived at
and necessary action will be taken,

oft ot WA : wn T EA T T
mHFqufsm A, AT WIS
m, wifs 1 vz wa TN &
& $aw uF wiw WY A% wqry fewrr
WEN E t AX 7 AT TAE EANE w7
faw woi go ag faar ma # ¢

“Rejections of sleepers are
mainly due to metallurgical, rol-
ling and pressing defects.”

|/ W TS O T gy AT -
“It is a matter of regret that

maintenance, which is a vital as-
—‘Mdﬂat mmmthuaa
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VW AYRA, 8 WE W GT AgE
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w7 Iq Y TH AN ¥ Zrai 7 fegr sy,
¥ et amfasge ot s
Ai?

o wom TP : W 9T w1k wrw
faary ooz st qfssw 24

t we sl Qi SAA AR
ag wET X |

Wo w [P : mwART A WY
ssfigam faRe W waTa & Wy TEY
ATRUE TR |

Shri Sradhakar Supakar:
(i) it is said:

*“Due to the heavy damage to
coke oven battieries in the first
quarter of 1966, the production
got affected alt round and 1968-67
has been even & much worse year
and the loss is estimated at over
Rs. 13 crores.”

In page (iii) it is said that the efli-
clency has come down €4 per
Since we are incurring a haavy

may I know what steps Governmang
have taken to see that without

In page

1]
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further loss of time, this defect is
remedied at an early stage, and so
far as over-manning of the project and
the labour trouble are concerned,
what steps Government have taken to
see that the project is streamlined
Pproperiy?

Dr, Chenna Reddy: Government
appreciated that there have been lots
of difficulties, the management was
not effective and losses were jncur-
red by the production going down to
as low as 64 per cent. That is why
the Pande Committee was appointed.
It is the Government’s intention to
expedite the consideration of the pro~
posals and very soon necessary steps
will be taken.

Shri Hem Barua: Since all these
dislocations in earnings and defects
in administrative effectiveness were
the result of lack of adequate adminis.
trative control. and that too is the
results of the fact that these steel
plants, jincluding Durgapur, are
managed by a gigantic institution
called Hindustan Steel Limited, may
I know if it is a fact as indicated by
the Minister in one of his utterances
that he proposes to convert the indi-
vidual steel plants into autonomous
corporations for better management?

Dr. Chenna Reddy: There is con-
siderable force and strength in that
approach. But in this particular case,
sufficient freedom has been given to
the plant management and yet things
have gone wrong. Tha* is why this
committee wag appointed. -

SHORT NOTICE QUESTION

National Coal Development
Corporation

+
S.N.Q. 6. Shri Jyotirmoy Basn:
Shri Bhagaban Daas:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether it is a fact that Shri
Nargundkar, Chiet Mining Executive
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of National Coal Development Corpo-
ration has ceased to work for the

Corporation;
(b) if so, the reasons therefor;

(c) whether it is also a fact that
some mining engineers and executives
have met him recently in Calcutta
and have threatened to resign; and

(d) if so, the circumstances under
which tl:iy have done so?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shyd
P. C. Sethi): (a) No, 8ir; Shri Nar-
gundkar is presently on Medical
Leave.

(b) Does not arise.
{e) No, Sir.
(d) No, Sir.

Shri Jyotirmoy RBasu: Sir, this
National Coal Development Corpora-
tion is perhaps the worst of all the
Indian  public sector eonterprises.
Nothing is going on right with it ever
since its inception. Shri Nargundkar's
resignation from the job, as we under-
stand, had been precipitated by the
action that a Joint Secretary from the
Ministry here took. He sent a tele-
printer message which had offended
the Chief of the NCDC and he had
to resign. May I know whether that
is a fact? 1f that is so, will the hon.
Minister agree to place the text of
that tele-prinier message before yow
and the House?

Shri P, C, Sethi: This is not a fact.
Shri Nargundkar was appointed in the
NCDC on 16th November, 1866 and
till 4th May, 1967 he was also Manag-
ing Director of Singareni collieriesas
well as Managing Director, NCDC.
He wan allowed to relinguish charge
of the Singareni collieries by Decem-
ber but in view of the request of the
Government of Andhra Pradesh ha
was allowed more time. Actually he
was looking after both the places. It
is not correct that he resigned because
of certain differences and some tele-
printer message from a Joint Secretary

here,
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Shri Jyoiirmoy Basu: May I know
whether any tele-printer message was
sent from the Ministry; if so, will the
Minister release the text of it to the
House?

Shri P. C. Sethi: During the course
of this NCOEA demand many tele-
printer messages were sent. 1 do not
know to what particular message the
hon. Member is referring.

Shri Jyotirmoy Basm: The one
which had really offended Shri Nar-
gundkar and which made him quit the
NCDC.

Shri P. C. Sethi: No offending tele-
printer message was sent from here,

Shri Jyotirmoy Basu: Is it 'rue that
this NCDC has got Rs. 6 crores of
unutilised credit in the market?

Shri P. C. Sethi: As a mailer of
fact, Sir. this question does not urise
out of this, bui 1 muy say that there
is a considerable smount of outstund-
ings against the collicries,

Bhrl Jyotirmoy Basu: Sir, we
expect the Mimsier to come pre-
pared, because this Rs. 100 crore

public suctor undertaking
kicking the public
well since its bir:h. I[f the Minister
can 'ry to avoid such unpleasant
replies it will be appreciaied, We do
not appreciate this sor\ of replies.

has been
exchequer very

8hri P. C. Sethi: There is no ques-
tion of my avoiding such replies. Here
the main question is about resigna-
tion of Shri Nargundkar. Out of that
the question of outstandings of NCDC
does not actually arise. but I have
accepled that there is a considerable
arnount.

Shri Bhagaban Das: It has bren
reported in the Press ihat Shri Nar-
gundkar, Chief Mining Executive of
NCDC was in favour of arriving at
some sort of a settlement with the
workers’ organisation regarding all the
outstanding disputes but he failed to
convince the Ministry about this step.
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It is also reported that an offending
tele-printer message was sent to him
by a Joint Secretary in the Ministry
of Mines and Metals. May I know if
these reports are correct; if so, whe-
ther these developments have added
to the already strainec industrial
relations in NCDC?

Shri P. C. Sethi: The NCDC is an
autonomous organisation and as such
the Managing Director was fully
empowered tn negotiate with regard
to the demands and cisputes raised by
this particular organisation. It is not
correct to say that because of this
there is any possibility of further
deterioration because the Board has
already authorized another person to
negotiate with regard to the parti-
cular demands which have been placed
before them,

Shri Ganesh Ghosh: Is it a fact that
due to differcnces in the target set
and the amount produced there has
oegen sume difference of vpinion bet-
ween Shri Nargundkar und the Gov-
ernment?

Shri P. C. Selbhi: No, Sir. Actually
this is witlh rezZard o the NCOEA
de:mand. There i= no difference of
opinior. with regard to the targeled
produciior. or saie.

Shri €. K. Chakrapani: 1 would
like to know whether it js a fact that
the total capacity of NCDC is 15 mil-
lion tons and that NCDC hasz pro-
duced only 9 million tons and, if so,
whether it is o fact that Shri Nar-
gundkar did not appreciate the man-
ner in which the affairs of the NCDC
were being managed. May I know
what steps the Government took to
avoid such a :luativn =nd whether
this was one o! the causes of dizpute
between this official an ' the *[in itry?

Shri P. C. Sethi: The production
target of the NCDC for the Third
Plan period was certainly fixed at
17 million but with regard to non-
coking coal on account of the depre-
ciated demand we had to slow down.
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ciable about this, because he was the
Managing Director and he was ap-
pointed to look into the affairs of
NCDC. 1t is surprising that during
the course of these five months Shri
Nargundkar was hardly present there
for 39 days.

Shri pmdrafit Gupta: In his first
reply the hon Minister stated, if I
heard him correctly, that Shri Nar-
gundkar wag on sick leave, Bubse-
quently, he directly or indirectly
admitted that he has resigned. 1 do
not know whether his resignation has
been accepted or not, but that is a
technical matter. Does the Govern-
ment not consider it strange that Shri
Nargundkar who is known to be per-
haps the top-most mining engineer in
this country shou'd decide to resign
within five montaus of his being
appointed as Managing Direclor? Are
we to take it that it is an ordinary
thing in the ordinary course of events
and not due to any kind of difference
he may have had wilh the officials
of the Ministry or anybody else that
he has resigned?

The Miuisier of Steel, Mincs and
Metals (Dr. Chenna Reddy): Shri
Narundkar is undoubtedly a very good
technical officer. There is no question
of any diffcrences between him and
the Ministry either with regard o pro-
vizions or targets or anything of that
kind, There must be some other
roasons, which he has not enunciated
anywhere, which may be inferred only
from his behavicur of staying there
‘only for a few days, Perhaps his
attachment to the place where he was
working previously must be the reason
and nothing more.

Shri Indrajit Gupta: Has he resign-
ed or is on sick leave?

Dr. Chenma Reddy: He applied dor
leave on medical grounds. Now we
have sanctioned him leave for ome
month. As far as his resignation is
ctoncerned, it has not been approved.

Shri P. K. Goosh: 1s it a fact that
the unsatisfactory attitude of Shri
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Nargundkar towards the long-standing

grievances of the amployeas was res-

ponsible for intervenmtion by tim

Ministry? Is it a fact that the most

burning problem of payment of bonus

was settled through the intervention

of the Minisiry and that the Becretary

of the Minisiry concerned had ordered

Shri Nargundkar to solve the other

problems in consultation with the
employees’ union by having coneilia-

tion on the 8th of May and that since

Shri Nargundkar did not want to
have conciliation with the employecs

he just went on leave?

Dr. Chenna Reddy: The organisa-
tion of the headquarters staff consist-
ing of about 900 labour had made
certain demands and they were under
the consideraiion and examination of
the local management. It was true,
a8 just now stated, the General
Manager or the Managing Director not
being there for a long time perhaps
also delayed it. But the Minis!ry
intervened only when therc were
gheraos, lock-outs and lock-ins. Then,
the Secretary of the Mines Depart-
ment personally proceeded to Patna
and in consultation with the Chief
Secrefary and the IGP took stock of
the entire situation and went into the
details of the demands and Shri
Nargundksr was entrosted with con-
tinuing the negotiations.

Shri Kartik Oraon: 1 would like to
know from the Minister whether the
relationship between the management
and the labour has been so vitlated
and is so uncompromising that Shri
Nargundkar realised that it would not
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_ notice of the hon. Minister during
the course of the discussion when he
met the representstives of the trade
unions or in their memorandum that
just one or two days before, on the
4th May, some notable goondas were
brought to teach a lasson to the Union
representatives and the workers who
were fighting for their genuine griev-
ance and that they were put in the
NCDC Guest House which was object-
to by 8Bhri Nargundkar after which

was forced to resign? There was
a letter from the Joint Secretary. I
want to know what is the truth about
it.

Shri P. C. Sethi: The local police
are seized of the matter and they are
investigating into it.

Shrl S. M. Banerjee: Sir, I seek
your protection. I have put a pointed
ques'ion,

Mr. Speaker: He says the police is
investigating.

8hri 8. M. Banerjee: But what is
his investigation? Why should we
pay him; why are you paying his
salary* Were the goondas kept in
the Guest House?

Shri Indrajit Gupta: Whether it is
a fact or pot that they were arrested
the Bibar Police from the NCDC

mr t.cm:uaylknow?'

*m:ﬁm have already put
nmuuhw

Singareni Collieries because the Gov-
ermment of Andhra Pradesh has
agreed with the Central Government
that it will be only up to 15th May,

8hri P. K. Ghosh: Sir, I may be
allowed to put one question. I come
from that place.

Mr, Speaker: If I allow two or three
supplementaries to the same Member,
it will be a bad precedent and from
tomorrow everybody will quote it.

WRITTEN ANSWERS TO
QUESTIONS

Import of Capital Goods

*246. Shri Indrajit Gupta: Will the
Minister of Commerece be pleased to
state:

(a) whether it is a fact that licences
are isgued for the import of capital
goods, components and raw materiale
which are ejther available in the

or for which industrial capa-
city exists unutilised;

(b) the extent of loas in foreign ex-
;‘mwdm to such imports;

{c) the steps taken to ensure that
equipmen!s and raw materials which
are efther available in the country or
can be produced indigenously are pot
imported?

The Minister of Commerce (Shri
Dinesh Singh): (a) No, Sir.
(b) Does not arise.

(¢) The domestic demand, indige-
nous production and all other rele-
vant factors are taken into sccouni -
before allowing the import. ]
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Toa Indusiry
*247. Bhri D, C. Sharma: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 837 on the Tth April
1967 and state:

(a) whether the Committee set up
to go into the problems of tea indus-
try and to recommend measures for
increasing its production has submit-
ted its report;

(:)ncilt 80, the salient features there-

(c) the steps taken to implement
its recommendations?

The Minister of Commerce
Dinesh Singh): (a) No, Sir.

(b) and (¢). Do not arise.

(Bhri

Lakshmi! Rattan Cotton Mills, Kanpur

*248. Bhri 8. M. Banerjec:
Shri Madhn Limaye:
Dr. Ranen Sen:
8hri Dhireswar Kalita:
Shri Hokam Chand

Kachwal:
Shrl Onkar Singh:
Shri Ram Kishan Gupta:
Shri K. N. Pandey:

Will the Minister of Commerce be
pleased to state:

(2) whether an authorised Control-
Jer has been appointed in Lakshml
Rattan Cotton Mills, Kanpur;

(b) it not, the rcasons therefor; and

() whether State Government have
agreed to the Centre’s proposal to
take over this Mill?

The Minister of Commerce (Shrl
Dimesk Singh): (a) No, Sir.

(b) and (c). The Government of
India are not contemplating taking
over the management of any cotton
mill pending the passing of the Bill
which they propose to Inroduce
shortly, to enable them to take over
ceriain closed and likely to close
mills.

Written Answers JUNE 2, 1967
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They have no objection if the State
Government would wish to take over
this mill. This has been communicat-
ed to the State Government.

Distribution of Cotton te Mills

*250. Shri K. N. Pandey:
Shri N. P. Yadab:
Shri N, 8, Sharma:
Shri Sharda Nand:
Shri Brij Bhushan Lal:
Shri A. B, Vajpayee:

Will the Minister of Commetos be
pleased to state:

(s) whether it is a fact that there
is no proper machinery to see thst the
raw cotton is distributed evenly bet-
ween the mills with the result that
the mills which close due to non-avail-
ability of raw material hit the wor-
kers economically; and

(b) if so, the stepa taken by Gov-
ernment for the distribution of cotton
to all the mills on a rational basis?

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b). Distri-
bution of cotton to mills is regulated
by exercising control on movement
and stock of indigenous cot.on On the
basis of consumption in the previous
year. This is being done to ensure
an uquitable distribution of the avail-
able supplies of cotton to all the mills.
Moreover, no cotton textile mills may
close down wi. hout the prior permis-
sion of the Textile Commissioner.
Morcover, where difficulties in pro-
curing raw material are
the Textile Commissioner tries to help
by requisitioning cotton to the extent
practicable.

Indo-U.AR.-Yugoslavia Etessmie
Co-oporation

#251. 8hri 8. R. Damani: Will the
Minis.er of Commerce be plessed to
state:

(a) whether it iy g Inct that as a
prelude to economic co-aperation bet-
woen India, U.AR. snd Yugoe'avia 2
nmmmmww
=t up;
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(b) whether any meeting of that
&roup has been held; and

(¢) if 80, whether any recommenda-
tions have been made by the said
sudy group?

The Minkster of Commerce (Shri
Dinesh Singh): (a) A Working Group
consisting of officials of the three
<countries, which was set up to con-
sider measures for expansion of trade,
has been entrusted with negotiations
on mutual exchange of preferences.

(b) A meeting of the Working
Group was held in Cairo between 14th
and 23rd February, 1967,

{c¢) Preliminary negotiations have
thave taken place on the basis of a
common approach evolved by the
Working Group and of the ground
rules adopted by it. These negotia-
tions arc to be continued at the next
aneeting which is likely to be held
shortly.

Dry Port in Delhi

*252. Shri Kanwar Lal Gupta:
Shri R. S. Vidyarthi:
Shri Ram Kishan Gupta:
Shry ¥ashpal Simgh:
Shri S. C. Samanta;

Will the Minister of Commerce be
Pleased to state:

(a) whether Government propose to
declare Delhi as a Dry Port;

(b) if s, when; and

(cy whether Government have
Fece'ved any representations in this
connection?

The Miniaier of Commerce (Shrl
Dinesh Bingh): (a) to (c). The re-
presentation received in this connec-
tion is under examinatinn at present
in econsul'ation with the concerned
Ministries. No decision has been
taken o0 far.

Demands of N.CD.C. Employces

*253. Dr. Ranen Sem: Will the
Minister of Steel, Mines and Metals
be pleased to state:

(a) whether it js a fact
NCD.C. employees in Ranchi
submitted a charter of
cluding the payment of bonus, gratul-
ty, implementation of the Second
Commission’s recommendations
other matters; and

(b) if so, the time likely to be taken
to fulfil their demands?

The Minister of State in the Minls-
try of Steel, Mines and Metals (Shri
P. C. Sethi): (a) Ves, Sir.

(b) Th~se ma.lers are within the
purview of the autonomous COrpora-
tions like the National Coal Develop-
ment Corporation who are negotiat-
ing in the mmatter with the employees
Union at Ranchi with the help of the
established Central Labour machinery.

No time limit obviously can be set
in such matters.

Industrial Development with Mecha-
nised Agriculture

*254. Shri H. P. Chatterjee:
Shri Dattatraya Kunte:

Shry Yashpal Singh:

Will the Minister of Indnstrial
Development gnd Company Affairs be
pleased to state:

(a) whether the Ford Foundation
Seminar held at Patna from the gth
April, 1967 discussed the need to
urbanise and balance industrial deve-
lopment with mechanised agriculture
inthenmmmmwmw:

(b) it so_ what are the definite pro-
posals suggested for the purpose; and

(c) whethey It i 8 fact that the
mast significant part of the develop-
ment scheme is the co-ordinated plc~
ture of the Bivar.West Renesl indus-
trial helt stretching from Ranchy to
Durgapur?
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The Minister of Industrial Develop-
menit minil Aftalbrs (8hrl ¥, A,
Ahmed): (a) It is understood that
the Government of Bihar in collabora-
tion with the Ford Foundation orga-
nised a Seminar on Urban Develop-
ment in Patna on the Sth and 10th
April, 1867. The information about
the matters discussed in the Seminar
are being obtained from the Bihar
Government.

(b) and (c). Information is being
obtained from the Government of
Bihar.

The information will be laid on the
Table of the House as soon as it is
available,

Unsold Stock of Handloom Producis

*255. Shri V. Krishnamoorthl: Will
the Minister of Commerce be pleased
to state:

(a) whether Government are aware
of huge stocks of handloom products
lying unsold jn Madras State; and

(b) the steps Government propose
to take tp find suitable foreign mar-
kets to dispose the heavy stocks from
Madras State?

The Deputy Minister of Commerce
(Shri Shaft Qureshi): (a) and (b). A
statement is laid on the Table of the
House, [Placed in Library. Sec No.
.LT-510/67].

Supply of Steel io Exporters of
Engineering Goods

256. Shry K. B. Ganesh:
Shri Chandira Joet Yadav:
Shri Chintamanl Panigrahi:
Shri Yashpa] Singh:
Shri 8. C. Samants:
Shri K. Antrudhan:
m P. ) 8 mﬂ
Shry K. M- Abraham:
Shry Umanath:
Shri Viswanstha Menon:

Wil] the Minister of Steel, Mines
sad Melaly be pleased to state:

wﬂnum JUNE 3, 1967

Written Answers 2533
cngineering goods at “International’
Prices”; :

(b) the amount of subsidy that
Government

will have to bear &0
implement this proposal; and

(c) the differcnce between the
‘International’ and “Indian Price” of
Stee]l per ton gt present?

The Minister of State In the Minis-
try of Sicel, Mines and Moials (S
P. C. Sethl): (s) Yes, Sir. A eopy of
the scheme announced by
Plant Committee is
Table of the House.
rary. See No, LT-508/6T].

{b) The expenditure will be barne
by the producers, and not by Gov-
ernment. The expenditure incurred
will depend upon the export perform-
ance of the manufacturers of engineer-

ing goods.

{¢) The difference between the in-
ternational ang Indian base
ranges between Rs. 30 and Rs. 2090
per tonne according to the category
of steel.

i

Rise in Price of Steel

*257. Shrimat! Tarkeshwarl Sinha:
Will the Minister of Steel, Mines anid
Metals be pleased to state:

({a) whether any calculation has
been made of the financial implica-
tions of the new rise in the price of
steel; and

(b) the extent to which it will
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*258. Shei 8. N. Mais:
Shri B. C. samanta:

Will the Minister of Bteel, Mines
and Metals be pleased to state:

(a) whether the Hindustan Bteel
Lid. is losing a considerable amount
of export business;

(b) if 30, the reasons therefor; and

{c) the remedia] steps taken in this
regard?

The Minister of Btate in the Minis-
try of Steal, Mines and Metals (Shri
¥, C. Beothl): (a) No, Sir.

(b) and (c). Do not arise.

Manufactare of Tractors

*259. Shri R. B, Vidyarthi: Will the
Minister of Industrial Development
and Company Affairs be plessed to
siate:

(a) whether any assessment has
boen made as to the number of trac-
tors required in the country fo push
up production of foodgrains; and

(b) the facilities made available to
the manufacturers of tractors to meet
the requirement, and thus avoid

import of tractorg from foreign coun-
triesy

}hﬂhmuﬂh
#zas. ‘Shai Madhu Limaye:
Dr, Ram Manohar Lehia:
8. M. Bancrjee:
George Fernandes:
Will the Minister of Commerce be
pleased to state:

(a) when the recently sanctioned 10-
cotton units in the private
sector will .go into production; .

(b) whether any mixed unitg (com-
powite) have been sanctioned in the
private sector during this period;

(c) the number of composite and
spinning units in the oo-operative-

sector during the Third Five Year
Plan;

(d) how many of these have gone:
into production; and

(e) the targets for both types of
units in private and co-operative gec.
tors during the Fourth Plan period?

The Minister of Commerce (Shri
Dinesh Singh): (a) None of these
units has made any progress.

(b) Three mixed (composite) units
were licensed.

{c) and (d). 47 licences for oo
operative spinning mills only were
licensed out of which 12 units have
gone mto production.

(e) It is estimated that about .325
million spindles would be set up in
the co-operative sector and 1.75 mil-
lion spindles and 20,000 looms in the
private sector during the Fourth Five
Year Plan,

Engineering Industries
*261. Dr. Karnl Singh:

Will the Minister
Development and Company Affairs
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the problewmss:®
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a8 excess capacity, periodical shortage
of raw materials and fall in demand;

(b) the steps proposed to enable
‘maximum production in all the units;
and

(c) whether Government propose to
-encourage some of the units to take
up manufacture of farm implements
which are required urgontly for our
increased food production programme?

The Minister of Indusirial Develop-
ment and Company Affairs (Shri F.
A. Ahmed): (a) to (c). Requisite in-
formation js being collected and will
be placed on the Table of the House
in due course.
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Trade with Nepal

'MGW Fernandes:
Shri Madhn Limaye:
Bhri J. H. Patel:
Shri Bishwanath Roy:
Shri Sharda Nand:
Shri Bharat Singh Chauhan:
Shri Ranjit Singh:
Shri R. K. Sinha:
Bhrimeati Sharda Mukerjeo:

Will the Minister of Commeree be
pleased to state:

(a) whether ther> are serious diffe-
rences of opinion beiween the Gov-
emments of India and Nepal over
trade r.lations between the two coun-
tries; and

(b) whether any measures are
being taken to restore normal trade
relations botween the two countries?

The Minister of Commerce
Dinesh Singh): (a) No, 8ir.

(Shri

(b) Trade between Nepal and India
is taking place as in the past. The
two Uovornments have, however,
been anxious to expand trade between
the two coun‘ries and with this end
in view, periodical talks are held
between the
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Tractor Factory in UP,

*264. Shri Umanath:
Shri Batya Narain Singh:
Shrimati Suseela Gopalan:
Shri E. E. Nayanar:

Will the Minister of Industrial

(a) whether it was docided earlier
to construct a ‘Tractor Factory at
Jivanathpur near Mughalsaraiin U.P,;

(b) if s0, when the construction
work is likely to start;

(c) the total estimated cost of the
project;

(d) whether Governm.nt are consi-
dering a proposal to shift the factory
site to some other place; and

(e) if s0, the reasons therefor?

The Minis:er of Industrial Develop-
ment and Company Affalrs (Shri F.
A. Ahmed): (a) to (c), It had been
proposed to establish a public gector
project for the manufacture of agri-
cultural trac'ors and implements dur-
ing the 4th Five-Year Plan at Ram-
negar in Varanasi District, U.P. sub-
ject to a final decision abou! the im-
plementa‘ion of th: Project itself after
the receipt of the techno-economic
fersibili'y study report from Mis.
Motokov of Czechoslovakia. The first
part of this Report containing a study
of the feasibility and economics of the
Project was rec_ived on 22nd May,
1867 ang is presently under examina-
tion. A decision on the Project will
be taken after the Report has been
examined in detail

(d) No, Sir.
(c) Does not arise.

Export duty on Jute andl Tea

*288. Shvl Li'ather Koteki:
Sht N B Lavkar:
Shri Exri Gopal Babeo:
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Shri Benl Shanker Sharms:
Shri Onkar Lal Berwa:

Will the Minister of Commerce be
pleased to state:

(a) whether Governmant have re-
ceived any suggestions for the reduc-
tion in export duty on jute, tea and
other like iterns to boost up export;

(b) whather the sugge:lion has also
been received that sealed tenders be
introduced in Western Europa in res-
pect of Indian coffee instead of open
auction; and

(¢) the decision of Government
thereon?

The Miaister of Commerce
Dinesh Singh): (a) Yes, Sir.

(b) A suggestion has been received
by the Coffee Board for introduction
of sealed tender sys'.m for all coun-
tries. This sugges'ion will be con-
sidered by the Board's Marketing
Committee at its next meeting to be
held shortly.

(¢) Export duties on Jute, Tea,
Manganese and Iron Ores (fines) have
been reduced in the Budget proposals
which are already before the House.
The cxport duty on raw wool was
also reduced on the 9th May, 1987.
No reduction has been made this year,
so far, in the case of any other com-
modity. The suggestion referred to
in part (b) above will be considred
on receipt of the recommendations
from the Coffee Board.

C. 1. Sleepery

*266. Shri A. B. Vajpayee:
Shri N. 8 Sharma:
Shri Shrli Gopal Baboo:
Shri Bri} Bhushan Lal:
Shri Sharda Nand:

Will the Minister of Raflwayw be
pleased to state:

(a) whether it is a fact dhat his
Ministry placed orders on a firm for
the manufacture and supolv of 14,000
tong of C. 1. sleepers in I058;
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(b) whether the quantity of pig iron
issued to the contractors was much in
excess of what was agreed to;

(¢) whather this job was carried out
by the contractors in a period spread
over 7 years;

(d) whether it is a fact that the
Railways neither recovered the excess
pig {ron nor they reslised any damag-
es from the firm;

(e) if so, whether any investigation

has been conducted in this respect;
and

(f) if so, the result thereof gnd the
total lposs suffered by the Railways on
this deal?

The Minister of Rallwavs (Shri C.
M. Foonacha): (a) Yes, Sir.

(b) Yes, Sir. The firm had been
issued 879 tons of pig iron in excess
but on payment of itn full cost, as
the cost of the pig iron against the
contract was to be borne by the firm.

(e) No, Sir. It was compleled in
a period of less than two years from
the time the contract was awarded.

(d) No, S8ir. This exccss was
adjusted against a subsequent order
placed in 1961 by issuing correspond-
ingly lexs pig iron against that order.

(e) and (f). Special investigations
were instituted by the Railway when
the excess issue came to its notice.
This excess was adjusted against a
subsequent order by issuing corres-
porndingly less pig iron against that
order. Pig iron continued to be a
controlled commodity in 1961 also and
there was no difference in controlled
price between 1957 and 1961,

Mining of Tungsten in Rajasthan

*287. Shrl Deven Ben: Will the
Minlster of Siosl, Mines and Metals
pleased to state:

(a) whether it is a fact that tungs-
ten is being mined by the Goveramaent

&
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of Rajasthan/or a Company controlied
by that Governmerit for the past few
Years;

(b) if s0, the rates at which the

output was sold to private parties
from time to time;

(c¢) whether this was ever sold %o

(d) if =0, the quantity and rates
thereof; and

(e) the remsons for the differemce
in prices charged from private panties
m?umwmw
ment?

The Minister of Stoel, Mines and
Metals (Dr., Chenng Reddy): (=)
Tungsten is mined by the Department
of Mines and Geology of the Govern-
ment of Ra)asthan.

(b) The gelling rates per tonne were
Rs. 9,000 during 9th August, 1963 o
26th August, 1985, Rs. 13,500 during
27th August, 1065 to 20th May, 1988,
Rs. 17,200 guring 21st May, 1968 to
26th February, 1067 and Rs. 24,000
from 27th February, 1967 onwards

(c) and (d). During the 27th
August, 1965 to 20th May, 1086, 6.35
tonnes were sold tg Central Govern-
ment Depariments at Rs 18,600 per
tonne.

(e) There is no difference in the
selling price of tungsten concentrates
to private parties and Governument
Departments, during the same period
of time.

Demand and Production of Alumiaiume

*288, Shri Nihal Siagh:
Shri Ram Sewpk Yadav:
Shri Madhy Limaye:

Will the Minister of Stesi, Mimas and
Metals be pleased 4o state: . -

(:;ﬂucﬂmﬂu“ﬂl'd"
Mh'hmirﬂllﬂ‘
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(b) whether any programme for the
subetitution of copper by aluminium
to be used by electrical, cable and
wther industries is contemplated; and

(c) the break-up of the production

an ed in the public ang private
sectors?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) The
demand for aluminium by 1970-71 has
been ewtimated at 3,30,000 tonnes per
annum (including about 30,000 tonnes
for export). The production targets
were also fixed at the same level but
subsequently revised to 2,63,300 tonnes
per snnum. The demand and produc-
tion targets are under further review
taking in account possible reduction
of demand in aluminium consuming
snd other industries.

(b) To a large extent in the cable
industry copper has becn substituted
by aluminium. In addition, efforts
arc also being made to develop
aluminium based alloys and substitu-
tion of aluminium in the place of
other non-ferrous metals likgs copper,
zine and lead.

(c) It is expected that by 1870-71
production in the private and public
‘sectors will be 238300 and 25.000
tonnes respectively.

Prices of Yarn

*389. Shri M. 8. Murthi: Will the

Minister of Commerce be pleased {0
state:

(a) whether the ad-hnc committce
of the representatives of

price of yara a was held in
Bombay on 7th September, 1966 with
representatives of the textile mills,
handloom and powerloom organisa-
tiong, the yarn trade and State Gove
emments. It was agreeq at this
meeting to set up an ad hoc committee
of representatives of the textile indus-
try, handloom and powerloom organi-
sations, State Governmeatsy' ana
Textile Commissioner in order to
recommend the guide line for keeping
the prices of yarn at reasonable level.
The Committee by itself has not been
able to keep down the prices of yarn
as it had vo control on the main
factors leading to the riss in price of
yarn mnamely (a) rise in price of
cotton and (b) curtailment of machine
activity due to shortage of cotton.

The average percentage rise/fall in
the market prices of key counts of
cotton yarn in the Coimbatore market
since Tth September, 1066 upto May
19, 1967 is given below:—

Counts :

108 . . + o©0.0%
208 . . . + 14.2%
30s . . . -+ 13.4%
4%% . . . . . + 12.9%
60s Indign cardey — 5.1%
60s Indign Combed . + 2.19%
8os Egyptisn carded . + 15.1%
80s Bgyptian combed + 25.7%
1008 Carded - . g + Sas%
1003 Combed - 6.2%

Nataral Soft Coke

*276. Shrimati Jyotma Chanda: Will
the Minister of BStewl, Mines and
Metals be ploased to state:

(a) whether it is a fact that the
Geologica! Survey of India has indi-
cated that over 200 Miilion tonz of
natural soft coke exists in India, which
can be sold cheaper than manufactar-
ed soft coke;

(b) ¥ 30, whether any aterpt has '
been made to explore it; :

g
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(c) whether it has an adequate
strength to withstand size degradation
in handling?

The Minister of Steel, Mines andl
;lkmmr.mmmn (a) No,

(b) During the current fleld season
(1966-67), the Geological Survey of
India has undertaken investigations to
delineate the different horizons of
natural soft coke in the Jharia coal-
flelds and estimate the reserves. The
work is expected to be extended to
other coalfields if the results of the
present investigations are promising.

(c) Information on this point is
being collected.

Rallway Stations on M.G. Ling bet-
ween Himmatnagar and Udalpur

1251, Shri C. ©O. Demai: Will the
Minister of Rallways be pleased to
state:

(a) the names of the Railway
Stations on the Metre Gauge line
between Himmatnagar and Udaipur
and the towns or big villapes through
which the railway line passes and
the distance between the rallway
station and the sald villages or towns;

fb) whether it is a fact that the
railway line passes through the big
town of Tintoi but the railway station
f2 six miles away and is called
Shamlaji Road from where no road
transport s Avallable to passengers;
and

() if so, whether Government pro-
pose to establish railway station in
the village limit of Tinto] through
which the railway line passes?

The Minister of Raflwiys (Shri C.
M. Poonacha): (a) The names of
Railway stations situated between
Himmatnagar and Udaipur line are as
follows:—

(1) Himmatnagar.
(2) Viravada.
(3} Raighag Road.
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(4) Bunak.

(5) SBamlaji Road
(68) Lusadia.

(7) Jagabar,

(8) Bechiwara.

(9) Shri Bhavanc:h.
(10) Dungarpur,

(11) Kotana,
(12) Rakhabdco iload.
(13) Semari.

(14) Surkhandka Khera.
(15) Jayasamand Road.
116) Padla.
(17) Zawar.

(18) Kharwachanda.
(19) Umra.
(20) Udaipur City.

There are more than 600 villages or
town: falling within the area served
by Himmatnagar-Udaipur line. How-
ever. there are only 4 towns or big
vill.;ves having population of over
5.000, namely, Himmatnagar, Dungar-
pur, Salambar and Udaipur. The dis-
tances between the Railway stations
und the villages or towns served are
not rexadily available.,

(b) The Railway line passes between
Tintoi ang Samlajli villages. The
distance between Samlaji Road station
and Tintoi village is only 2 miles.

(c) No.

Board of Companies in Pablic Sector

1252 Bhri C. C. M
Shri M.
Shri vmmm

Board of Companiss in the Public
Secior;
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(B) how meny of the present Chair-

and what is the policy of Governmen: .

regarding employment of retired Gov.
ernment servants to such posts;

(¢) whether there iz any age limil
for retirement from these public
undertakings;

(d) which of these Chairmen or
Managing Directors are allowed to
stay in Delhi and what is the justi-
fication for their stay in Delhi when
the public undertakings are al other
places; and

(e) the terms und tenure of uffice
of these super-annuated Government
servants employed in Public Under-
takings?

The Minister of Indusirial Develop-
ment and Company Affairs (Shrl F. A,
Ahmed): (a) and (b). It is Govern-
ment's policy to select for appoint-
ment g3 Chairmen/Munaging Directors
of public sector undertakings the most
suitable persons available for the
particular post in view, from both
official and w~non-official sources. In
this process. whenever Government
comes across a deserving case of a
retired Government official, due con-
sideration is given to him for an
appointment for which he is particu-
larly suited. Information as to how
many retired Government servants
are presently employed in these
sppointments In the public sector
undertakings is being collecteg and
will be laid on the Table of the House.

{c) No age limit has been prescribed
for retirement from the appointments
of Chairmen and Directors of public
sector companies. Whole-lime em-
ployees of the companies are, how-
ever, not normally retained beyond
the age of 60 years.

(li)md(o). The information Is
being oollected and will be laid om
the Tuble of the House.

M/s, Dndian Eloctric Works Lid.,
) Calcutta

1253, Shri Ram Kishan Gupts:
Shri Ram Singh Ayarwal:
Shri Hukam Chand Kachwal:

Will the Minister of Industrial
Development and Company Affairg be
pPleased to refer to the reply given
to Unstarred Question No, 853 on the
Tth April, 1967 and state:

(a) whether Government have
considered the report of the Com-
mittee set up to investigate into the
affairs of M/s. Indian Electric Works
Ltd, Calcutta;

(b) if so, the result thereof; and

(¢) if not, how much time is fur-
ther expected to be taken to consider
the report?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) to (c). The report of the
Technical Committee get up to investi-
gate into the affairs of Messrs. India
Electric Works Ltd., Calcutta has been
received and has been considered by
Government. A final decision in the
matter is expected to be announced
shortly.

HAWHTYL Wi o & AW wen
|

1.55. st ®o faqo wywr : T
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(%) %71 qa@7 IS & TAPHL-
9T ITHM ¥ ¥ TF ah wrEr e
T gy afee ¥ oot waarv fean nan aT;

(=) afe gt, oy 3awr sav aferms
fawar & ; WX

(%) et wiw w¥ wreew fer
sy ?

Tk AR (o we Ho gwm’r)r :
(%) aewgTETRT (63 fimo wte-
HreT aIeT) T T AT W AT
TRfafor ol TRTATA WA W
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1957-58 uYT 1956-57 ¥ fwar nar
q1 1

(@) I@ W97 ¢H AR 97 2. 32
FOF 190 &Y MTT W AT 9 WK
X¥ 0. 13 sfawy wfawm 1 W
Q) wqiy TF ATET WATHAY 4T | KEE
e, wiww P & ag W g
¥ fF 1@ @GT ¥ 9@ & W
*Y qier Y ey Foreris fordy et Foryior
FON QT | qg & I A—IqES
HARIGCITHITT WE TT WIFWTE ¥Y &4
w3 | yafay ag sery o1y fean war

(n) ware Tl I=av

Narsinghpur Railway Station

1256, shri Nitiraj gingh Chaudhary:
Will the Minister of Railways be
pleased to state!

(a) whether it is a fact that there
is no upper class ladies waiting room

at Narsinghpur Station (Central
Railway);
(b) whether the General Waiting

Room is small and [nadequately fur-
nished and with bad sanitary condi-
tions;

() whether it is also a fact that
there is no Parcel Delivery Office at
this Station with the result that the
parcels remain lying at the platform
causing inconvenience to the passen-
gers; and

(d) if so, the sieps taken to provide
these facilities at this station?

The Minister of Rallways (Shri C.
M. Poonacha): (a) Yes.

(b) No. The combined upper class

(c) Yes. There is no
parce] office, but valushle parcels gre
kept ingide o 30" x 20’ room behind
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(d) Does not arise in view of replies
to parts (b) and (c) above.

Rallway Higher Socondary School,
JThajfha )

1257. Shri Kedar Paswan: Will the

Minister of Rallways be pleased to
state:

(a) whether a Higher Secondary
School hay becn sanctioned by the
Railway Administration at Jhajha on
FEastern Railway;

(b) whether the Highey Secondary
Schoo] classes are held in the bulld-
ings of the Middle school;

(c) whether schooling is being
denied to scores of students on ac-
count of lack of class room space; and

(d) if so, when the Higher Secon-
dary School Buildings will be con-
structed at Jhajha?

The Ministes of Rallways (Shel C.
M. Poonacha): (a) Yes.

(b) Yes.
(¢) No.
(d) Does not arise in view of reply
to part (c) above.
Holding of Public Meetings on Eallway
Grounde

1258, Shri Kadar Paswan.
Shri Madhs Limsaye:

Wili the Minister of Ralways be
pleased to state:
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(¢) if so, whether the Railway Ad-
tion propose to

The Miukster of Raliwa (Shri
C. M. Poomacha): (a) Yes,
(b) No.

(¢) Doea not arise in view of reply
to part (b) above.

Office of Public Relstions Ofocer
(8.E. Rly)

1850, Bhrl Chintamanj Panigrahi:

Will the Minister of Rallways be
pleased to state:
(2) the present strength of the

office of the Public Relations Officer
of the South Eastern Railway and
the expenditure incurred on the office

during 1968 and the amount sanction-
ed for 1087; and

m:bi the expenditure incurred

lic Relations Officers in the other
Zonal Railways and how it
with that of the Public

compares
Relations
Office of the S.E. Railway?

The Minister of Rallways (Shri
C. M. Poonacha): (a) Gazetted .. 3
Non-gacetied .. 88
Expenditure incurred  during
1908-67 : Rs. 3,709,578

the main station building and thsy
are not directly connected to the

bridge with the result that the pass-
engers have to pass through open
Sun or rains t{o reach the bridge:

The Minister Rallway
C. M. Poonacha): (a) Yes. The III
chnw&tin;mumdnookinlomu

(c) Yes.

(d) The work of providing a 300 fx.
long cover over the island platforms
(Nos. 4 and 5) is in progress. Cover-
ing of the foot over-bridge and the

passage between the Waiting Hall and
the foot over-bridge, which work is of
a comparativelp low priority, would
be cnsidered for being taken up in
future years subject to availability of
funds.

fagre % wiiwitfore g o fewn
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siuitfre fowrwr oo ewwe-wrd
st (v wweln weht weww) - (%)
wiw, 1966 ¥ WTH, 1967 ¥ wafg
# fagrT ava ¥ oroifins amedw wra
®A ¥ fag 38 wrdgw qor T §T |
W 7 ag ¥ wraga afeafas 2
T wfe w7 qEw 25 ATw T ¥
w7 QT faw & fag guin (fawrw
wqr fafaay) - wfafagw, 1051 &
Wty sTeEa ¥ wrawrwar J@y |

(W) A% & s wraza 9@ FOE
T fag oy §, 3 wrdzw 9@ @ w foy
o § W ww 30 g fa=r< fean o
W

wfoolt ey oo wa qfeand et

& ww s

1262. sy wrwew ey oWt
wfwsn wal 7g Ty 1 FO G
fw .

(%) war =feell aweT a97 W=
aferaré 30T & arg W & sTorfos
Ty

(w) afe, g, &t 3w afrak 2w
w AW W g fow ¥ Are WA W
goarers gfer & aF dars av sy
9 W W

(w) ag sy for wwgel wr
LU

. wiwww it (s fow feg) :
(w) =fovft emirer ¥ wre wrew
* it mwfos waew A § g0
Ju% gy ¥ qfeart ¥t & are -
aifor avrg §

(w) wrer s for gfwar o
¥ wg ¥ $ATd T sy ww o
& ¥ ¥ & :— wwarfrerm, wwl, shwey

Written Answers 2352
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Nepa Newsprint{ Factory

1Z64. Shri Baburao Patel: Will the
Minister of Industrial Deveélopment
ang Company Affairs be pleased to
state:

(a) whether Government have
prepared any blueprint for the doub-
ling of the production in the Nepa
Newsprint factory in Madhya Pradesh
during the Fourth Five Year Plan;

(b) if so, the details thereof and
propose to omrry

be taken in that regerd?
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(c) and (d). The quality of News-
print produced by Nepa Mills has al-
ready improved and there has been
no complaint on this account from the
Consumers in the recent past.

Textile Mills in MP.

1265, Shri Baburag Patel: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that several
textile mills in Madhya Pradesh are
threatened with closure for want ef
adequate supply of cotton;

(b) whether the State Government
or the management of the mills have
written to the Union Government in
this regard;

(c) whether some mi'ls are also in
the grip of finsancial stringency;

(c) Some wmills are reporteg to be in
Mnancial difficulties.

(d) Yes, 8ir.
(e¢) Each case where a request is

cotton textile mill

merits, taking into sccount the econo-
mie visbility and the fnemelsl posi-
tion of the mill :

Written Answers JUNE 2, 1087
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Railway Line between Thrunelvell and
Trivandrum

1286. Dr. M. Santesham: Will the
Minister of Raliways be pleased to
state:

(a) the present stage of the propos-
ed new railway line from Tiruneliveli
to Trivandrum via Nagercoil and
Kanyakumari; and

(b) whether the scheme has been
included in the Fourth Five Year Plan?

The Minister of Rallways (Bhrl
C. M. Poonacha): (a) and (b). The
proposals for new railway lines to be
taken up during the Fourth Plan have
not yet been finalised. Engineering
and Traffic Surveys for this line have
been carried out and the survey re-
ports ars.presentiy under examina-
tion.

Export of Iron Ore

1267. Shri Dhirendranath: will
the Minister of Commerce be pleased
to state:

(a) whether any team hag been sent
to East Europe for pushing the sale
of iron ore; and

(b) if so, how many contracts have
been concluded by the team?

The Minister of Cemumerce
Dinesh Simgh): (a) Yes, Sir.

(Srd
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(b) i¢ so, under what condition?

{(a) Yes, Bir. Control
over the management of Jessop & Co.
Ltd., Calcutta, has been further ex-
tended for a period of one year with
effect from the 15th May, 1967, under
the Industries (Development and Re-
gulation) Act, 1951.

(b) Such extension wag considered
necessary in the public interest.

U. 8. Loan for Faridabad Firm

1209. Shri K. N. Pandey: Will the
Minister of Indusirial Development
and Company Affairs be pleased to
state:

(a) whether the Government of the
U.SA. have extended a Iloan of
Ra. 1.84 crores to a firm in Faridabad
on the 16th May, 1967; and

(b) if so, the purpose for which the
loan has been given and the name of
the firm?

(a) and (b).
Government of the US.A, through
their Agency for International Deve-
lopment, after obtaining a no-objection
letter from the Government of Indla,
have agreed to give a Cooley loan from
PL. 480 up to Rupees 16.4 million to
Mjs. Globe United Engineering and
Fondry Company Limited, New Delhi
for financing the purchase of indigen-
ously available machinery and plant
for their Polls Project at
mwmmmmm
15th May, 1967.
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Trade with USA. and USSR

1271, Shri Shiva Chandra Jha: Will
the Minister of Commerce be pleased
to state the specific commodities ex-
ported to and imported from the Uni-
ted States and the Soviet Union?

The Minister of Commerce (Shri
Dinesh BSimgh): A statement is
1aid on the Table of the House.
(Placed in Library. See No. LT-308/
67).

Change of Contractor Halt Statiem
into Flag Station

1272. Shri Shiv Chandra Jha: Wil

the Minister of Railways be pleased

to state:

The Minlster of Baliways (Wt O.
M. Pecancha): (a) and (b), Whila -.
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considering the coversion of a halt into
a flag station, the financial implications
thereof are required to be worked out
on the basis of additional cost of con-
version, additional operational expen-
ses and the additinal anticipated re-
venue. Where the conversion of a
train halt into a flag station is found
not financiallyy justified but such a
conversion is considered necessary on
passenger amenity grounds, the Zonal
Railway Users’ Consultative Commit-
tee is consulted for their views in the
matter.

The Railway Administrations have
instructions to consider the desirabi-
lity of converting a halt into a Rag
station after it has been in existence
for over 10 years and where passenger
traffic is substantial.

(c) Where the proposals for opening
departmentally worked railway sta-
tions are not found justified, the alter-
native of opening contractor-operated
train halls is considered with a view
to providing travel facilities tn  1the
public in that area. In providing a
halt, the financial implications of the
proposal, transport facilities available
in the area, distance of the proposed
halt from the adjacent stations, etc.
are taken into consideration.

Rallway Lines in Orissa

1273. Shri Chintamani  Panigarhi:
Will the Minister of Rallways be
pleased to state:

(a) the recommendations for the
construction of Railway lines meade by
the Govarnment of Orissa for inclu-
sion in the Railway Works Programme
in order of priority in the Fourth
Year Plan;

(b) which of the lines are proposed

i
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lowing new fines for cons-
Fourth PFlan

truction during
period.

1. Banspani-Paradeep via Naya-
garh.

2. Talcher-Bimlagarh,

3. Talcher-Sambalpur,

4. Barabil-Koira Valley-Kiriburu,

5. Rayagada-Nowrangur-Jeypore-
Koraput.

6. Gopalpur-Berhampur.

7. Dentewara-Sukma vig Balimcia
or Jeypore to Balimela via
Gupteswar.

(b) New lines to be taken up during
the Fourth Plan period are yet to be
finalised.

(¢) No such proposal is ur.aer consi-
deration of the Railway Board.

HM.T. Factories

1275. Shri Baburao FPatel: Will the
Minister of Industrial Development
and Company Affairs be pleased to
atate:

(a) whether a decision has been
taken on the locations of HMT facto-
vies in Madhya Pradesh and Uttar
V’radesh during the Fourth Plan
period; and

(b) the names of the sites proposed
Iy the two State Governmemts for

this purpose?
The Minister of Indusirial Develup-

ment and Company Aftalrs (Shri FA.
Ahmed): (a) No, Sir.

(b) The State Goverrment will be
consulted about the sites at the time
the schemes are actually finslised.

Memorandum by Natienal Coal Orga-
nisation Employees Assoclation

127¢6. Bhrl P. K. Ghoah: Will the
Minister of Stesl, Mines sad Matals
be pleased to state:

(a) whather the National Ooal Orgs-
nisation Employess  Assesigtion.



working of the National Coal Deve-
lopment Corporation and indicating
their demands for consideration; and

(b) it »o, the action taken in the
matter?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shrl
P. C. Sethl): (a) Yes, Sir.

(b) No action by Government Is
called for at this stage as these matters
are within the purview of the autono-
mous corporations like the National
Coal Development Corporation  who
are negotiating in the matter with the
employees union a1 Ranchi with the
help of the established Central Labour
machinery.
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Issue of Import Licences

1278. Shri Abdul Ghani Dar: Will
the Minister of Commerce be pleased
state:

(a) whether it is a fact that the im-
port licences are being issued without
bank clearance certificates;

(b) if so, the number of import
licences issued without these certifi-
cates from the 1st April, 1962 to 3ist
March, 1967, year-wise; and

(¢) whether Government have fixed
responsibility in this connection, if so,
who were considered responsible and
the action taken against them?

The Minister of Commerce (Shri
Dinesh Singh): (a) Under the erst-
while Export Promotion Schemes, the
exporters were granted impost licences
only on the production of a Dank Cer-
tificate indicating the rcalisation of
foreign exchange. As the grant of im-
port licences was conditional on the
realisation of foreign exchange, which
naturally took some time, the export
effort was being stified. A decision
was, therefore, taken in October, 1962
that the Registered Exporter could
claim import licences on his produc-
tion of:
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and that the goods havc been
delivered and accepted py the
buyer;

OR

(ii) an undertaking to produce a
Bank certificate within six
months to the effect that fore-
ign exchange has been realised
in respect of exports aguinst
which the import licence has
been claimed.

The facility of claiming a
against an undertaking to roduce
Bank Certificate within six months
was withdrawn subsequently with
effect from 1st July, 18685.

With the devaluation of the rupee
on 6th June, 1966, the Export Promo-
tion Schemes were abolisned. A new
policy of replenishment licences aga-
inst exports made an or after @&th
June 1966 was introduced. Under this
policy, production of a Bank Certifi-
cate is no longer inter-linked with the
grant of import licences, as rcplenish-
ment licences are jssued on the basis
of documentary evidence indicating
the physical export.

(b) As regards the number of inn-
port licences issued year-wise without
the Bank Certificate from 1st April,
19062 to 31at March, 1987 no statistics
as to the different categories of ex-
porters, to whom licences have been
issued on the basis of batker's certi-
ficate or otherwise, is maintuinea.

() As the import licences, without
a Bank® Certificate; hiave been issued
in accordance with the Government
policy, the question of fixing responsi-
bility does not arise. In the case of the
exporters who failed to btring in the
export proceeds w:thin the period sti-
pulated in their underiakings suita-
ble penal action has been taken.

Factory in Makarashira

licence
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reply given to Unstarred Question
::i.m-w the Tth April, 1967 and

(a) whether the project report of
the expert team of the West German

(b). As stated in reply to Unstarred
Question No. 751 on the Tth April,
1987, the cost estimated prepared by
M/s. Vereinigte Aluminium Werke,
the West German Consultant, were
found to be on the high side and they
were accordingly asked to explore

g
F
|
|
¥
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(c) Government’s reaction thereto?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) to (c). The firit part
of the Detailed Project Report
for the proposed plant for manufac-
ture of tractors ang agricultural im-
plementy under Public Sector has
been received from Mils. Motokov
. of Czechoslovakia on the 22nd May,
1967 and is being examined.

Inventorieg in the HLE.C., Ranchi

1281, Bhri F. K. Ghosh: Will the
Minister of Indastria} Development
and Company Affairs be pleased to
state:

(a) the total value of the inventori-
es lying idle in the stores of the Heavy
Engineering Corporation, Ranchi;

(b) the period for which they are
lying idle;

(¢) the purpose for which they
were expected to be put to use; and

{d) the amSunt of foreign exchange
involved in such inventories?

The Minister of Industrial Deve-
lopment and Company Affairs (Shri
F. A. Ahmed): (a) Rs. 9468 lakhs
as on 1st April, 19867

(b) For more than o©One year—
Rs. 27.91 lakhs

For more than two
Ras. 30.75 lakhs

For more than three years—
Rs. 27.00 lakhas.

(c) Some were required for cons-
truction works and some are raw
materials for production.

(d) Rs. 4.35 lakhs,

Supply of Machines by HE.C. EBanchi
te Bokare Steel Lid

1388, Shri P K Ghosh: Will the
Minister of Industrial Development
st S

© -+ 4m) whether the Heavy Engineering
-Corporation, Renchi hes undeTtaken to

years—
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supply certain machines and structu-
rals to the Bokaro Bteel Ltd,;

(b) if s0, the details thereof and the
total value of the contract; and

(c) when these orders will be exe-
cuted by the Heavy Engineering Cor-
poration?

The Minister of Industrial Deve-
lopment and Company Affairs (Shri
F. A, Ahmed): (a) Yes, Sir,

(b) Heavy Engineering Corpora-
tion is to supply about 80,000 tonnes.
of wvarious items of mechanical
equipment and 30,000 tonneg of struc-
turals. Formal orders for the entire
quantity have not, however, been
placed so far. At this stage it is not
possible to indicate the total value.

(e) From 1967-88 to 1070-71.

Supply of Material by H.E.C., Ranchi
to Bhilai Steel Project

1283. Shri P. K. Ghosh: Will ihe
Minister of Indusirial Development
and Company Affairs be pleased to-
state:

{(a) whether the Heavy Engineering
Corporation Ltd, Ranchi has supplied
certain engineering material to Bhilal
Steel Project;
.‘(:)un.thetmlvﬂmw;'

(c) whether the materia]l has
been approved by the Bhilsi Steel
Project and whether they are going to
place further orders with the HEC.Y

The Minister of Indusirial Develop-
ment and Company Affairs (Shri F. A,
Ahmed): (a) Yes, Sir.
(b) and (¢). The information is-

being collected and wil]l be placed on
the Table of the House.

Non-Gruduste Gaselied Rallway
~ Oflowrs
1284. Shri Indrajit Gupta: Will the

Minister of Rallways be pleased 1o
state:

(2) whether the question of giving’
extension of service to  SUes ‘momn:
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Graduate Gazetted officers in his Min-
istry beyoud the age of 88 years is
under consideration; and

(b) if so, the reasons theyefor and

whether the approval of the U.P.S.C.
will be obtained?

The Minister of Rallways (Shri
C, M. Poonacha): (a) Extension of
-seisvice are granted in the public in-
terest irrespective of the academic
qualification of the officer concerned.
There is. however, no such case under
wonsideration at present.

(b) It is not necessary to consult
the Union Public Service Commission
in cases of extensions of service to
officers.

Trade with Demogratic Repubdblic of
Vietnam

1285, Shri Indrajit Gupta: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that India
has no trade relations at present with
the Democratic Republic of Vietnam;
and

(b) if so, the reasons therefor?

The Ministey of Commerce (Shri
Dinesh Singh): (a) A trade agreement
exists between India and the Demo-
cratic Republic of Vietnam as per
letter exchanged between the two
Governments on 22nd September,
1936, as extended from time to time
upto 22nd September, 1068,

fb) Does not arise.

Competition between Operators and
Railways

1286. Shri Indrajit Gupta: Will the
Minister of Rallways be pleased to
state:

(a) whether there is any proposal
under consideration to set up a Cor-
poration to be run jointly by private
operators and the Railways for reduc-

gofnpetition between them fir the
&mnutioodl:nl
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(b) if so0, the broad details thereof?

The Minister of Railways (8hri C.
M. Poomacha): {(a) No.

(b) Does not arise,
Extraction of Oi] from Rice Bran

1287, Shri A. K. Gopalan:

Shri P. Bamamurti:
Will the Minister of Industrial
Development and Company Affairs be
pleased to state:
(a) whether it is a fact that rice
bran contains roughly 15 per cent oll;

(b) if so, the steps taken to produce
oil from the rice bran; and

(c) the estimated availability of
rice bran in the country during 1968-
671

The Minister of Industrial Develop-
ment and Company Affairg (Shri F. A.
Ahmed): (a) Yes, Sir.

(b) (i) The Government of India
have delicensed the Solvent Extrac-
tion Industry which includes extrac-
tion of oil from riceoran. Therefore
entrepreneurs are free to set up
solvent extraction plants for the ex-
traction of Rice Brap Oil without the
necessity of obtaining an industrial
licence under the Industries (Deve-
lopment and Regulation) Act, 1951.

(il) Arragements have been made
for the fabrication of both batch type
any modern continuous polvent extrac-
tion plants in the country;

(iil) There is no excise levy on Rice
Bran Oil

tiv) Though there Iz a levy of ex-
port duty on deoiled groundnut cake/
meal with effect from 6th Juns, 1086,
de-oiled Rice Bran has been exempted
from such levy. This ig an additional
incentive for the development of the
Rice Bran Oil Indusfry.

(c) Approximutely half s million

potantial of aroung 75000 tonnes per
year,
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Imported Machine Tools
1288. Bhri D. C. Sharma: Will the
Minister of Industrial Development
and Company Affailrg be pleased to
state:

(a) the total investment made by
the industry in the imported machine
tools inveolving foreign exchange
which presently are lying idle; and
{b) if so, the detalls thereo? and the
reasons for their non-utilization?

‘The Minister of Industrial Develop-
ment and Company Affairy (Shri F. A,
Ahmed): (a) The information is not
available: it is not practicable to
ascertain the guantum of idle im-
ported machine tools in the country
within any reasonable period.

(b) Does not arise.
Shoe Making for State Trading Cor-
poration

1289, Shri D. C. Sharma: Will the
Minister of Commerce be pleased o
slate:

(a) whether the Agra shoe makers
have refused to manufacture shoes for

the State Trading Corporation which
had secured an order from Russia;

(b) if so, the reasons therefor; and

(c) the decision taken in the
matters

The Minister of Commerce
Dinesh 8Singh): (a) No, Sir.

(b) and (c).
watedt w1 faiwn

1290. ¥o TW wWIgT wifgar :
st wy fomd :
ot sl oy watfear
off Qo Qo Wiwt :
ot fw
wi  wiwifre fowm Wt wswee-
wf sy agwaTA WY T st fe
(%) war og vy & fs wrow &
- §5 U dworrd de & weabrat

(Shri

Do not arise.
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& W 1,000 ¥ ¥ %7 2,000 HYo THo
TRo *li war TAEY mwr q"
L §

(=) #=1 wTFETT ¥ g ar 9 A
Ty a¥ wRET ATy oz ofrew
| °9r; 6

() afz &, At 9% w@r FTOU
g

wieifre fawr sar wwagsn
Wit (s wwwm wgwa) : (%) dT-
aoTiT S ¥ OF F@EA O
1000 HYo OHe MHo & FEHATI T
I Hifwa wmAr § 1 @ E

(@) AT-ATFTY A § 700 Ao
Qe MHe H IT GIHTT AT FEATY
#1 famior ;7 @€ o & fag ATeEs
1 X AN, 1964 F O¥ AM A

e

(W) wAFTRTE ¥ senfar AYRTd
8T F TTAMW § ww § aF AT
& T=aX a1 famtor w< &1 faare
2 I emA ¥ vAY gu gy Awar
T qv f& 700 dYe a®o Uxe ¥ ¥
"THIT & FEA AT & Frwior e & fa
W afas w9 ITH 77 K TATIH
as 2

Weorkers in Raliway Elecirifieation
FProjects

1291 -8hri 8. M Banerjee:
Bhri Madhu Limaye:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a deci-
sion has been taken to decasualize the
casual workers warking in the Rall-
way Electrification Projects;

(b) if 30, whether this will apply to

thmwhohavecomﬂetedmm
six months' yervice! and -
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(c) whether they will be given the
pay socales and sllowances recommen-
ded by the Central! Pay Commission?

The Minister of Rallways (Shri C.
M. Poonacha): (a) No.

(b) Does not arise.
(c) No.

Export Duty on Coir

1292. Shri P. Vishwambharan:
Shri Mangalathumadom:

Will the Minister of Commerce be
pleased to state:

(a) mmﬂumnmcbym
Central Government
dutyoneoirmdcoirpod: da.u'ing
1966-67;

(b) the anticipated revenue under
the above head in 1967-68;

(c) the total allotment in the Fourth
Five Year Plan for development of
Coir Industry;

(d) the amount spent in 1968-87 on
Coir Indusiry; and

(e) the amount allotted in 1967-68
budget in this regard?

mnnmymhuhm.
try of Commerce (S8hri Shafl
Qureshi): (a) Rs. 153.79 lakhs.

(b) Ra. 175. 00 lakhs.

(c) A total outlay of Rs. 4 crores
has been indicated in the Draft Out-
line of the Fourth Five Year Plan.

(d) The following grants and loans
were sanctioned during 1966-67:

GRANT LOAN
Rs. Ra.
Coir Bord 10,40,600 3,00,000
State 5,000 6,1
Govemments 329 7

(e) The aliocation in the budget for
106788 are ag follows:

Grant Losn
Ra. Rs.
Coir Board 8,230,900 3,309, 000
State 450,000  10,00,000

‘Government
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“ammm
tion Lid.,, Durpapur

(a) whether the Mining & Allied
Machinery Corporation Ltd. Durga-
pur has a show room at Jharia-Dhan-
bad Road at Shastri Nagar;

(b) the annual cost including the
rent for maintaining this show room;

(¢) whether it is a fact that this
show room remains closed to the
public; and

(d) if so, the purpose of having this
show room?

The Minister of Industrial Develep-
ment ang Company Affairs (Shri F. A,
Ahmed): (a) Yes Sir,

(b) Rs. 5,700 per annum.

(c) and (d). The show room has
been set up with a view to promote
sales of the products manufactured by
the Mining and Allied Machinery
Corporation in the coal belt in and
sround Dhanbad. It is kept open
during normal office hourg on warking
days.

Istue of Licences to Birys Group of
Tirmg

1284. Bhri P. c.mwmthe

Minister of Industrial
mmcmmupw
to wstate:

heu:u-uylim has been
w the Birla group of firng to
a big indusirisl compiex in
lor manufacture of titanium
m“mmmm
the flmenite deposit at Chavare;

(b) if so, the main Jetails of the
and

!

(o) the foreign emvhange required?
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' The Minisier of Industria) Develop-
mené and Company Affairs (Shri F. A.
Akmed): (a) No, 8ir,

{b) and (¢). Do not arise.

oo ¥ qugfafan otz

1295. oY gy wmew

e B L]
st %o quwo wEE :

T (T W AWt g Wt ag
T oY ¥OT S fiw

(¥) w7 ag ww § fie dwoprdy
T GO WA W @ W fery
@iT &Y W
werlt Y, A fw eoerd Ao ¥ ¢, o
% w1 i ey wrey o feea s wr;

(w) wr ag st Aw § fs I

SHIZ JT 50,000 T I faforaw gearew

wOr w1 759 forger fear o w7 ;

() afx gi, & w1 e WY vy
# wowar faeft & ; Wx

(w) afe 7t , o oo vt wror
£

CETY, Wi NI g WY (WTe werr
): (%) oy T S e
% gw ¥ gegfafrmw s o eqmar
¥ fog gweT s (3ve) fiwe,
wuf, WY W, ¥ 1960 ¥ WAfire
(fewre wix fufrwr )  wfafam,
1051 ¥ wwnly wride faar war «r )
wifew vy wfomiat & wiowr wie
st aficaaen a¢ gut oW A we
¥ | winldt o feewar WY twwe
WT ATWTC ¥ Wy 1964 ¥ afcwirr =
weorQ dw T warrw wok o firver R
o Wy N vt wrwe s ol
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webeft oY i} e Ak

a¥ gfcitomr & averd d 3% @R a7
WA SEEar X w1 wfer a
9T 13 WREAT 1965 P ATFAA aTfUw
& foar mar Wi ofcomr #Y Oof wor
¥ feg s, 1965 ¥ wrea Jegfafinmy
AR ¥ QF gTd weET e g ak )

(wr) oot fisar T § fis sreanfaer
afcitorr ¥ orwat 50,000 NRw =
o afr af qeyfafraw avg * @eit

() = (w). qeravi-zrmeY gy
few 7 ofyorar o Wiy ol Wy
F et w1 wfew gfewir &
wsqu feqm AT @Y § | TW asage
% ofory Wy gfe ¥ w wc afc
AT Y woife s & fag
goere Mer fy wieer favir ¥ )

welt ¥ frmw & § wer et oY
"z

1296 ot g e :
ot s T wsh
off go% W sy
ot vw foy wraow
vy Yokt Wt ag AT A wur w7
fw:
() mragav g fe 19 wiw,
1967 Wrwezdt (¥ Tk ) Swwr T
I & woarT F e wraeT W ey
¥ wron wrat wwET ¥ weafer o gfe
gt
(w) =fx @, o wwwr WO
ok
() wrr A ¥ HTy wWTE?

Twdt Wit (o o WY )
(w) Bt gt waww 12 WA el
Hrgh Qrwrwpr ¢ '
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() 19-4-67 %YW 21.50
wR =g gt S Wy & e
SR TT IR g I awwt F wrr @ w
fort 3% iy T oAl & Wil wfaforr
WX 1Y Taowmagrwra ¥
o et % age o ¥ wier o
TR ®, o ag¥ ff wa g an, off
TET AT AT | WYy At wdwriEy
Y wgmar ¥ Aaw Aw e i g
T qRIR AN WAty & e w9
ar fagr 1 w2y srdlEe daadt §1 wER
fwirx ot wgroar & forg ogw war Wi
20—4~67 W 00,30 X TF AT T
aw & xur iy

(w) s ww ¥ wwrr wfe-
wifcadl % o srrw wfafa frgeer ) md
oY g feet fafo ofoorm gz adr agw
quit | gHfea ¥H T ¥ 9T S
w7k & fan ag Wi gfre srfawrfad
Tragfegrmar g

Production of Woollen Yarn

1297, Bhri R. K. Biria: Will the
Minister of Commerce be pleased to
state:

(a) how Government propose to
achieve the Fourth Plan target for the
production of woollen/worsted yarn
Aand fabrics;

(b) the amount of foreign exchange
required to import raw snaterials to

Written Answers JUNE 2, 1987
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wool in quantity ang quality, it 15 ex-
pected that increased supplies of good
Indian wool will be available; as for
the requirements of importeg raw
wool, allocationg of foreign exchange
will be made to the extant possible,
keeping in view the country’s overall
foreign exchange requirements.

(b) The total foreign exchange re-
quirements for wool on the basis of
2-shift working, would be of the order
of Rs. 22 crores per year after taking
into account availability of indigenous
man made flbres,

(c) The number of shifts worked by
the industry would depend on the
avalilability of raw materialg which in
turn would depend upon the avail-
ability of foreign exchange. It is also
open to the indusiry to use Indian
wool to meet part of its raw material
requirements.

(d) Breeding trials with exotic
sheep for evolving superior types of
sheep yielding fine wool have been in
progress for some years.

Collsboration with Australia

1298, BEhri Ramachandra Veerappa:
Bhri N. K. Sanghi:

Will the Minister of Oommerce be
pleased to state:

(a) whether it is a fact that in the
three day Joint Survey by the Indo-
Australian Officials, the Indiap team
suggested some collaboration pro-
Frammes;

(b) if so, the details thereof; and

(c) the programmes which the
Australian Government have agreed
to consider?

The Deputy Minisier in the Minis.
try of Commeres (Shri Shafl Qureshl):
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Affairs. The Indian side did suggest
certain gchemes like sheep breeding
and wool production etc. It was de-
cided that such matters could be con-
sidered with reference to specific
schemes.

Tea Councils

1200. Shri K. Anirndhan:
Shri K. M, Abraham:
Shrimatl Suseela Gopalan:
Shri Umanath:
Shri P. P. Esthose:
8hri Vishwanathy Menon:

Will the Minister of Commerce be
Pleased to state:

(a) the total number of Tea Coun-
cils established by Government in
different countries for expanding de-
mand for tea;

(b) the nameg of countries where
they have been established: and

(c) the total amount spent on these
Councils during the last three years?
The Minister of Commerce (Shri
Dinesh Singh): (a) and (b). Govern-
ment have not establisheq any Tea
Council. The lacal tea trade in the
following countries has set up Tea
Councilg in which the Governments of
India ang Ceylon have participated:
() UK
(ii) West Germany
(iii) USA.
(iv) Canada
(v) Australia
(vi) New Zealand
(vii) France
in Ireland, the local tea trade hag get
up & Tea Council; only the Govern-
ment of India have participated in it,

(¢) Year Amount in Rs.
~ 1964-83 13,27,108.76
106306 40,17,077.03
1066-87 58,19,765.75
Total: 1,11,63,951 84
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Foreign Exchange to Prierity
Industries

1300. Bhri 5. B. Damani: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state the foreign exchange that has
been made available to the piiorily
industries and how it compared with
the foreign exchange provided to
other industries during the last three
years?

The Minister of Industrial Develop-
ment angd Company Affairs (Shri k. A.
Ahmed): The total foreign exchange
allocations to priority industries in the
large-scale sector since June 6, 1866
including supplementary allocations
made to unitg which had utilised their
initial licences in terms of Public
Notice No. 1567ITC(PN)i66, dated
22nd December, 1966 amount to
Rs. 333 crores. The foreign ex-
change aliocations to non-priority in-
dustries in the large scale sector, for
whom foreign exchange provision is
made by the Directorate General of
Technical Development, amounted to
Rs. 50 crores (post devaluation) in
1966-67. The allocation for 1885-86
was Rs. 20 crores and for 1964.65 was
Rs. 39 crores in pre-devaluation
rupees. According io the present im-
port policy, the non-priority indus-
tries are also entitled for additional
foreign exchange after they have uti-
liseq the earlier licence to the extent
of 80 per cent in terms of opening of
Letters of Credits or cleared goods
through the Customs to the extent of
60 per cent of the value of the initial
licences.

Directorate of Inspection

1301, Shri S. R. Damani: Will the
Minister of Indusirial Development
and Company Affairs be pleased to
State:

(a) whether it is a fact that »
Directorate of Inspection has been
rreated under the Company Law De.
partment; and
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(b) if so, the set up of such a direc- tainsd under the Act are maintained
torate ang the functiong thereof? and if so whether they are uptodste
The Minister of Indusirial Develop- and whother they reflect the true and
ment and Company Affairs (Shri ¥. A, ir view of the Company's affairs.
Ahmed): (a) and (b). Yes, Sir. A Such inspection would reveal whe.
number of teams have been created ther the management of the business
in the Inspection Directorate, which and

are licated at Delhi, Calcutta, Bombay, Carried out in accordance with the
Kanpur and Madras. ‘The Director memorandum and articles of associa-
-of Inspection and Investigation at the tion of the
headquarters is in over-all charge of ©f the Act and also whether records,
all the teams. The functions of the documents and voucherg have been
Directorate are to ipspect under Sec- kept 50 as to give a true and fair view
tion 209(4) of the Companies Act, of the business, the apssets and
1956. the bookg of accounts and other  bilitieg of the company.
books and papers of the companies in
Snie The present set up and the sanction.
The main idea is to see whether the ed strength of various teamg iy o=
books and papers required to be main-  under:

Director of Inspection & Investigation
Ra. 1600-2000) (st Headquagters New Delhi)

At Neeo Delks At Calcusta Ar MT AsKanpur At Madrag

Ft. Director of In- Jt. Divector of In- Jt. Dirctorof  Dy. Director of . Director of
,npeaim - spection —1I Inspection —t um—lb’lm—l

\ l l I

(Rs. 1300~1600)

. Di of I Dy. Director of . Di aspecting Inspecting
D’weulthﬁ‘m ;3.‘ liwpaleﬁon —x I!):'P"u;oc:oro_(' : Oficer —1 Officer —1
(Rs. 1100-1400) I | ‘
Tnspecting Offcer Asstr. Impecting  Inspecting Offi-  Agstr. Inspect- Aastt, Inspect-

(m:.ro) ! Omcer 2 cer ‘ =]  ing Oficer =1 &Our—s
l
Asstt. Inspecting ~ Stenographbers —¢  Asste. Inspecting  Stenogrephers  Stenographers
R0 |7 \
Om'rgl:n Steno-typists ~=3 Steno-graphers Stenowtypts —a  Smno4ypists '
(a10-42 e
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(w) afc gi, @t st &1 @
wew ¥ war wfafenr § ?

e, W wwt wig Wt J(we
o ) (F) PR EERETw
we e 3w g g

(W) wwr Feaw af g

Pig Iron Plant in Haryana

1305. Shri Ram Kishan Gapta:
Shrimati Jyotsna Chanda:

Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) the progress made so far in the
setting up of pig iron plant jn
Haryana; and

(b) the time by which it will be
r

The Ministey of Steel, Mines ang
Metals (Dr. Chenna Reddy): (a) and
(b). The Letter of Intent stands ex-
tended upto the 31st October, 1967.
In line with the general decision taken
by Government, ithe project authort-
ties have been advised to procure
equipment indigenously. Proposal
are gwaited.

Mineral Survey in Haryans

13086, 8hri Ram Kishan Gupia: Will
the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether a scheme for mineral
survey in Haryana State hag been
finalised; and

(b) if so, the details thereof?

The Minisier of Steel, Mines and
Metals (Dr, Chenna Reddy): (a) and
(b). A general geological jurvey
angd preliminary mineral assessment of
the State has almost been completed
and this hag brought to light some
minerals, of which iron oreg and lime.
stone are of economic importance.
Calcite, copper ores, felspar, clays,
slates, quartz and glass sands, garnets
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and salt petre are also recorded. im
this state. Further detailed investd-

gation by drilling for iron ore in
Mohindergarh is in progress.
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Indian Oxygen Lid., Calcutta

1307. Dr. Ranen Sen:
Bhri Dhireswar Kalita:

Will the Minister of Indestrial
Development and Company Affalrs
be pleased to state:

(a) whether organisations of em-
ployees of the Indian Oxygen Ltd,
Calcutta, have urged Government to
nationalise the company, in view of
the sirategic importance of this indus-
:l;‘ydfhmn the point of national defence;

(b) if s0, whether any action is pro-
posed to be taken in this regard?

The Minister of Industrial Develop-
ment and Company Affairs (Shri
F. A. Ahmed): (a) A suggestion for
nationalisation of M/s. Indian Oxygen
Ltd. was received from All Indian
Oxygen & Acetylene Employees'
Federation.

(b) No, Sir.

Utllisation of Capacity of Private
Sector Steel Plants

1308. Shri Dhireswar Kalita:
Dr. Ranen Ben:

Will the Minister of Steel,
and Metals be pleased to state:

(a) whether the utilisation of capa-
city in the private sector steal plants
in the last three years has improved
or declined;

(b) the percentage of ytilisation of
capacity during the last five years,
plant-wise; and

(e) the extent to which the under

Mines
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The Minister of Steel, Mines and
Metals (Dr. Chehna Reoddy): (a)
According to the Tata Iron and Steel
Ca. Ltd, during the years 1964-85,
1965-66 and 1966-67, the wutilisation
of capacity for saleable steel has
progressively improved. The Indian
Iron and Steel Company Ltd. have
reported a decline over the same
period.

(b) According to the Tata Iron and
Steel Co. Ltd, and Indian Iron and
Stee] Co. Lid, the percentage of uti-
lisation of capacity for saleable steel
during the last five years hag been as
follows:

1962- 1963~ 1964- 1965- 1966-
63 64 65 66 67
Tatas 88.0 93.75 104.51 1C4.52 104.52
11SC0 99.39 101.23 99.33 90.40 B88.65

) The Indian Irvn and Steel Co.,
Ltd.. have reported that the cost -~er
tonne has increased by Rs. B.77 Rs.
16.72 and Rs. 20.36 during the period
1064-85, 1985-668 and 19668-87, respec-
tively.

Ferrochrome Flant in Orissy

1309. Shri P. K. Deo:
Shri K. P, Singh Deo:
Shri D. N. Deb:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether the ferrochrome plont
in Orissa has been commissioned; and

{b) if not, when it is likely 1o start
production?

The Minister of State in the Ministry
of Bteel, Mines and Metals (Shri P. C.
Sethi): (a) No, Sir,

(b) In 1969,
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Gazeited Posts in Railway Accounts
Offices

1312, Sh:i R. S, Vidyarthi:
Shri Onkar Lal Berwa:
Shri Sharda Nand:

Will the Minister of Rallways be
pleased to state:

(a) the number of Gazetted posts
creited in each Accounts Office of the
Railways as a result of mechanisa-
tion;

(b) the additional posts o>f Machine
Operators created for this purpose;

(c) the number of nosts abolished
(Gazettea and non-gazetted) as a ve-
sult of mechanisation- and

(d) the amount involved in this re.
gard?

The Minister of Rallways (Shyi C.
M. Poonachi): (a) to (d). The infot-
mation is being collected and will’
placed on the Table of the Sabbal
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Mechanical system of Acoounting om
Rallways

1313. Shri R. 8. Vidyarthi:
Shri Onkar Lal Berwa:
Shri Sharda Nand:

Will the Minister of Railways be
pleased to state:

(a) whether mechanica] system of
accounting was experimented in 1026;

(b) whether this mechanisation
system was abandoned in 1930 as the
counting system was complicated,
faulty and very expensive:;

{c) whether it is a fact that the
Director of this mechanisation scheme
admitted in his initial report that the
Weatern Countries, viz., Germany,
UK. and Canada did not adopt out-
ward basis of accounting on the Rail-
ways: and

(d) if so, the reasons for introdue-
ing the mechanica} system at prusent”

The Minister of Railways (8hri C,
M. Poonacha): (a) Yes.

(b) The machines were given up in
the year 1938 but in the absence of old
papers the precise! reasons therefor
cannot be ascertained.

{c) Yes, in repard to UX. and Ca-
nada Railways. The Director had no
occasion to study the practices on the
German Railways,

{(d) The structure of accounting on
the U K. and Canada Railways is quite
different from that on the Indian
Railways. All the relevant factors
were carefully considered and the
system for accounta)] on forwarded
basis hag been introduced in order to
enable a prompt and complete check
on the accountal of all the invoices
fssued, especially the accountal of ‘“to
pay” traffic, and also becauge the ac-
countal of pajg traffic on the basig of
reports from destination stations did
not provide , direct and immediate
link between the money coliectad by
originating stationg and its accountal

JUNE 2, 1867
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Reat on Accounting Machines

1314. Shri R. 8. Vidyarthl:
Shri Onkar Lal Befwa:
Shri Sharda Nand:

Will the Minister
pleased to state:

of Railways be

(a) the amount paid to the 1.B.M.
Company, U.B.A, on account of rental
from August, 1964 tg date for account.
ing machines;

(b) the amount paid to foreign
mechanics and other officerg for :nain-

tenance and repairs from 1964 te
March, 1967;

(c) the amoun{ spent foy the pur-
chase of special paper cards, carbon
paper rolls and other important sta-
tionery necded for the accounting
machines; and

{d) the amount of foreign 2xchange
consumed with reference to parts (a),
(b) and (c) above?

The Minister of Rallways (8Bhyj C.
M. Poonacha): (a) Rs. 74.80 lacs.

(b Nil.
(e) Rs. 29.81 lacs.

(d) Nil as payment is made in ru-
pees,

Shortfall in Rallway Earnings resulting
for Mechanisation of Accounting Bys-
tem on Rallways

1315. Shri R. 8, vidyarthi-
Shri Ogkar Lal Berwa:
Shti Sharda Nand:

Will the Minister of Rallwayg be
pleased to state whether it is a fact
that after the introduction of mecha-
nisation in the sccounting procedure
in the Traffic Accounts Offices from
continued

The Minisier of Rafiways (Sbet C.
M. Poomacha); No. ’
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Will the Minister of Indugtrial Deve-
lepment and Company Affairs be
Pleased to state:

(a) whether Government have com-
piled any figures of industrial produc-
tion after devaluation;

(b) whether production has re-
mained sluggish in spite of import
liberalisation;

{c) the reasons for this sluggish-
ness; and

(d) the steps Guvernment propose
to take to hoost industrial production
this year?

The Minister of Industrial Develop-
mont and Company Affairs (Sbri F. A.
Ahmed): (a) to (d) The information
is being collected and will be laid on
the Table of the House in due course.

c-tl.l?rluolllfd

1317, Shri Madhu Limaye
Shri 8. M. Banerjee

. Ram Manchar Lohia:
George Fernandes:
lhrllanml.llolph

Will the Minister of Steel, Mines
amd Metals be pledased to state:

e

(a) whether Government's
tion has been drawn to the high
cost/blgh price of Indian steel in
public and private sectors;

(b) she effect of this on the prices
of the product of Indian enginear-
ing industries; and

®(c) the gteps proposed to be taken
hmmmprm«tnul'

atten.

The Ministey of State in the Ministry
of Steel, Mines apd Motals (Shry P. C.
Bethi): (a) and (b) The Government
of India appointed a Committee im
August 1965, under the Chairmanship
of Shri Harekrushna Mahatadb to exa-
mine the cost of production of steel in
detail, analyse all the ftactors going
intg the cost, assess the reasons for
the increases ang advise on the mea-~
sures necessary to reduce the cost.
The Committee has expressed the view
that the ex-works prices of steel pro-
duced in India, do not compare un-
favourably with the domestic prices
of stee] produced in foreign countries

(c) Various steps, including the fel-
lowing, are being nken to reduce the
cost price of steel:—

(i) improving operationa] techmi-
ques;

(il) maximising production gud
vields;

(iii) laying down norms for raw
materials, services, etc. amd
introducing better contrel

over usage of materials amd
services;

tiv) improving utilisation of ava¥=
able rolling hours;

(v) better recovery of scrap lead-
ing to reduction jn the use of
purchased scrap in the steel
melting shop;

(vi) use of a small percentage of
coke breeze in the coke ovom

and all nut-coke jn the himst
furnace;

(vii) special efforts to reduce Lha

coke rate in the blast furma=-
ces;

(viii) injection of oxygen in W
open hearth furnaves; and '

(ix) full use of coke oven gas 488
furnace gus, ete.
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Invention Frometion Board

13I8, Shri Madhu Limaye:
Shri 8. M. Baberjee;
Dr. Ram Manohar Lohia:
Shri George

Wil the Minister of Industrial
Developmeont and Company Affairs be
Pleased to refer to the reply given
to Unstarred Question No, 794 on the
7th April, 18687 and state:

(a) the main achievements of the
Invention Promotion Board since its
creation;

(b) the forcign vichange saved oy
it; and

(e) the steps being taken to reduce
its unusually large adminustrative
expenditure?

The Minister of Indusirial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) The inventions Promo-
uon Board which was set up in 1060
in order to encourage and incuicate
the spirit of invention and assist jin
Buiding invenlive talent in the coun-
try, hag til] 1968-67 sanclioned Rs.
4,10,629.00 a5 financial assistance for
the development of 248 inventions and
has distributed Rs. 1,17,950 as prize
awardg for 184 inventions. A number
of inventions promoted by the Inven-
tions Promotion Board have been com-
mercialised. .

The Board has recently introduced
prize awards competiliong which are
held twice a year, on 26th January
and 15th August.

The Board's Journal, ‘Invention In-
telligence’, which was r'arted in Au-
gust, 1965, has by now enlisteq ovar
B00 subscribers and had become very
popular with technicians, research
workers and students,

The Board has algo introducea a
novel method arranging literature |n
an industria) library namely ‘Indus-
irial Decimal Classification System’
with a view to meeting the speciallasd
'hqd. of the inventors and the indus-
ry.

o ——— e — . 2
A a4 kot
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The Board has also g schems for
Participation of Industrial snterprises
in the promotion of inventlons.

(b) It is only recently that the
Inventions Promotion Board has been
associated with the work of the new-
ly set yp ‘Import Substitution Board'.
The activities of the Board have not
so far been oriented to-
wardg import substitu although a
number of inventiong promoted by
the Board may have a potential for
saving foreign exchange. It is, how-
ever, not possible to estimate the
extent to which foreign exchange
might have becn saved through such
inventions_

(c) The expenditure on administra-
tion as a percentage of the total ex-
penditure has gone down from 51.8
per cent in 1964-65 to 39 per cent in
1985-68. The introduction of new
schemes referred to in reply to part
(a) above iy expected to further bring
down the share of expenditure on ad-
mrinistration as compared to that on
‘promotion of inventions’.

Price of Steel

1319, Dr. Ram Manohar Lohls:
Shri Madhu Limaye:
Bhri 5. M. Banerjee:
8hrt George l’oru_y‘:

Will the Minister of BSteel, Mines
and Metals be plcated o refer to the
reply given to Unstared Question
No. 781 on the 7Tth April, 1887 and
state:

(a) the difference betwesn the
present controlled prices of steel in
Indis and the average price publish-
ed in the London Metal Bulletin in
the last six months: %

(b) the sieps Government propose
to take to ensure that thiy cheap
steel is not used for the output or
products that gatlsfy domaestle
demand; and

{c) the other steps taken to reduce
costs of the axport industries?

The Ministey of Siaty Iy the Minietry
Sethi): (a), Thace ig ng. M
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ed by the Joint Plant Committee, re-
imbursement of the difference betwesn
the Indian base price and the inter-
mational price will only be made after
exports have taken place and after
scrutiny of the relevant export docu-
mentis.

(c) Along with refund of excise
and customs duties paid on materials
used in the product exported, cash as-
sistance js also given, where justified,
on different products. Government
algo assist such exported in obtaining
supplies of raw materials, components
and capital goods fromr abroad on a
selective basis.

Coaches attached teo Delhi-Madras
Janata and Southern Express Trains

1320. Dr. Kamml Singh:
Shrimati Nirlep Kaur:

Will the Minister of Rallways be
pleased to state:

(a) whether in view of the large
trafic from Delhi and other northern
cities to the coastal cities of Andhra
Pradesh north of Vijayawada, Gov-
ernment propose to  atlach direct
coaches upto Visakhapatnam to Declhi-
Madras Janata and Southern Ex-
press trains to be hauled by Madras-
Howrah Mall and or the Hyderabad-
r:'i Express at suitable junctions;

(b) if not, the reasons therefor?
The Minisiey of Rallways (8hri C.

G.T. Expresy

1331. Dr. Karnl Singh:
Shrimati Nirlep Kaur:

Will the Minister of Railways be
pleased to state:

(a) whether in view of the large
South-bound traffic from Delhli to
cities north of Vijayawada on the
Eastern Coast, Government are
considering the  desirability of
advancing the arrival time of G.T.
Express at Vijayawada to synchro-
nise with the Madras-Howrah Mail
or the Hydurubud-Puri Express as
is now the case with the Delhi-
Madras Janata and Southern Express
trains; and

(b) if not, thc reasons therefory

The Minister of Rallways (Skrl C.
M. Poonacha): (a) and (b). 18 Up
Delhi-Madrag Janata Express and 23
Up New Delhi-Madras A.C./Southarn
Express trains, providing connections
with 4 Dn. Madras-Howrah Mail and
46 Dn, Hyderabad-Puri Express trains
at Vijayawada, adequately meet peeds
of through traffic. Provision of a con~
nection between 168 Up New Delhi-
Madras G. T. Express and 4 Dn. Mad-
ras-Howrah Mail or 46 Hyderabad-
Puri Express at Vijayawada will ne-
cessitate drastic changes in their sche-
dules which are not, at present feasl-
ble having regard to traffic and opera-
tional considerations and mode of trac-
tion.

Cloth Frices

1322, Shri Sradhakar Supakar:
Shri N. R. Laskar:

Will the Minister of Commerce be
pleased to state:

(a) whether there has been a
general rise in the price of cloth
recently after the passing of the Bill
regarding the reduction of the num-
ber of working days in the textile®
mills; and '

() u.o.thcltopchhai;ow
the prices of cloth? -
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The Minister of Comneres (Shri Di-
mesh Singh): (a) and (b). Due to the
shartage of available supply of cotton
necessitating curlailment in
machine activity and a rise in costs of
ootion and wages, soma rise has taken
place in the prices of cloth. The cx-
mill prices of controllegd varieties of
mill-made cloth (viz, dhoti, saree,
shirting, long-cloth and drill) were
increased in 4} per cent with effect
from 15th April, 1967 having regard to
the increase in the costs of cotton and
wages. The prices of other varieties
of mill-made cloth are not controlled.
In respect of these varieties also the
prices have risen through it is observ.
ed that the jncrease has not been voTy
much out of proportion to that allow-
ed for controlled cloth.

Since the prices of cotton have a
direct bearing on the prices ~¢ cloth,
Government have taken s number of
measures to keep the prices of cotton
as pear the ceilings as possible, such
as movement control, stock control,
credit control and requisitioning of
cotton. Effor!s are also being made
to augment supplies of cotton through
increased imports.

Rallway Saleens

y‘mmm
Shri J. H. Patel:
Shri Madhu Limaye:

Will the Minister of Raliways be
pleased to state:

(a) the number amd types of
saloons available for the use of offi-
cials of Railways, Railway Board and
Railway Ministry; snd

(b) the cost of maintaining these
saloons?

The Mimister of Railways (Shri C.
M. Pootsacha): (a) Saloons, ag such,
are not used by Railway officers who
only make use of inspetion carriages
for eficlent performance of work. Sa-
loong are only used by igh officials
of the Government of India, guch as,
Cabinet Ministers, Ministerg of State,

Written Angwers JUNE 2, 1987
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India. ete.
carriages 15 given below:—

About 121 eight-wheeler, 18 sixe
wheeler und 412 four-wheeler Inspec-
tion Carriages on Broad Gauge; 187
eight-wheeler, 45 «x-wheeler and M8
four-wheeler Inspection Carriages om
Meire Gauge; and 23 eight-wheeler
and 3 four-wheeler Inspection Carri~
ages on Narrow Gauge,

(b) Separate cogts of maintenance of
inspection carriages are not being
maintained. However, average cost of
rephirs and maintenane of coachlag
vehicles (in terms of 4-wheelers) dur-
ing 1965-66 was—

Broad Gauge: Rs. 3.380 Approx.
Metre Gauge: Rs. 2,117 Approx.

Quarters for Rallway Staff at
Khurda Road Station

1328. Shr{ Chintamani Panigrahi:
Will the Minister of Railways be
pleased to state:

(a) whether adequate staff quar-
ters have been provided for the
Railway staff stationed at Khurda
Road Station and in Khurda Divi-
sional Headquarters;

(b) the number of staff quarters
nceded for different categories of
employees;

(c) the number of staff quarters
grade-wise now available;

(d) the stepy taken to build new
staff quarters for meeting the short-
age; and

(e) the amount allotted for such
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wilh Railway quarterg at Khurda Road

This inludes the ateff in the Division-
al Headquarters,

(b) 486 additiona] guarters for class
Ol and 636 additional quarters for

clasg IV staff are required to house all
essential staff at this station.

(c) 507 quartery for class III and
256 quarters for class IV staff are
at present available at Khudra Road.

(d) Additional quarters to make up
the shortage will be progressively
built depending upon the funds avail-
able every year; in 1987-f8: constric-
tion of 20 unit; type I for class II
staff and 24 units type I for class IV
staff, has been taken up. and

{e) Rs. 1'58 lakhs during 1967-68

Prices of Cloth

12327. Shri Bibhutl Mishra:
Shri K. N. Tiwary:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that in spite
of raising 4} per cent. prices of mill
cloth, the mill owners are not satis-
fled;

(b) whether it is also a fact that
the President of the Ahmedabad
Mill Amociation has stated on the
15th April, 1967 that Government
should take proper steps in regard
%o fxation of prices of mill cloth or
the textile industry will collapse;
and

{¢) it 80, Government's
thereto?

reaction

The Deputy Minister in the Minls-
try of Commerce (Shyj Shafl Qureshi):
(a) Representations have been receiv-
¢d from the industry to this effect.

(b) A siatement atributeg to the

of the Ahmedabad  Mill-
swoers Amsociation, to the effect ‘hat
the wxTeass was not sdequate had
alsd appenrdd In the Prees,

(¢) Governmeut are of the visw
that the 4-1j2 per cent increase in the
ex-mill prices of controller yarietiss
of loth, strikes an equitable balance
between the increases in the cost of -
production of such cloth on the one
hand, ang the paramount need under
the existing circumstances, of ensur-
ing supplies of guch clﬂh'oth'm-
sumer at the lowest possible prioe.
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Stoppage of Mall Trains at Uppals,
Kerala

1329. Shri P. Ramamurtihy:
Shri A. XK. Gepalan:
Shri P. Gopalan:

Wiil the Minister of Rallways be .
pleased to state:

(a) whether Government hawe .
received any mass representatioa
from the people of Uppala (Kerala)
and adjoining villages urging the
necessity to halt the Mail traing gt
Uppala, Cannanore District;

(b) whether Goverrament have
considered the representation; and

(c) if s0, the decision taken in the .
matter?
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The Minisier of Rallways
O.ll._!bolnh): (a) Yes.

(b) Yes.

{c) The trafic offering at Uppala
station is predominently short distance
in character which is adequately cater-
ed to by six pairs of trains including
20{30 Malabar Expresses scheduled to
stop there. The existing level of long
distance trafic offering at Uppala is
too meagre to justify provision of
stoppages there of 1|2 Madras-Manga-
Yore Mails. '
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Wagons at Alwaye Rallway Station

1331, Bhri P, P. Eathose; Will the

Minister of Rallwaya be pleased to
state:

(a) whether Government have re-
ceived any memorandum from the
Kerala Saw Mills' Owners' Associa=
tion, Perumbavoor, requesting sup-
ply of adequate number of wagons
for the conveyance of timber at Al-
waye Raiiway Station:; and

(b) if so, the gction taken thereon?

The Minister of Rallways
C. M. Poonacha): (a) Yes.

(Bhri

(b) Consistent with the commit-
ment for clesrance of high priority
trafic, such as foodgrain, fertiliser,
cement etc., for which there are heavy
demands, efforts sre made to ensure
supply of wagons to the maximum
possible extent for movement of non-
priority traffic llke timber and timber
products. For instance during the
period from 1st January to 25th May,
1987, 343 wagons were loaded with
timber and timber products from
Alwaye Btatlon,

Speculatlon in Pepper Tralde

1232 Shri P, P. Esthoss: Wi'l the
Minister of Commerce be pleased to
state:

(a) whether Government propose
to take steps to stop speculation in
pepper trade wi'h a view to safe-
guard the interests of pepper gro-
wers; and

(b) whether Government aleo pro-
pose 1o start Btete trading lp.y_w"
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The Minister of Commerce (Shri
Dinesh Singh): (a) A careful review
of the price trends the laxt 2
years indicates that futures trading in
pepper has not adversely affected the
- intereats of pepper growers.

(b) No, Bir.

Railway Projects in Madhys Pradesh

1333, Shri Nitira] Singh Chaudhary:
Will the Minister of Railways be
pleased to state:

(a) whether there is a proposal for
the construction of Lalitpur-8agar-
Narsinghpur-8eoni-Gondia Railway
line passing through Sagar, Narsingh-
pur, Chhindwara and Seoni Districts
in view of the immense possibility of
establishment of forest based, other
mineral based industrics and steel in-
dustries, which can offer large scale
employment to the rura! and tribal
population and refugees from East
Pakistan and to other Indian repatria-
tes; and

(b) if so, the outlines thereof?

The Minister of Rallways (Shri
C. M. Poonacha): (a) No.

(b) Does not arise.

Water Supply at Narsinghpur
Rallway Station

1334. Shri Nitiraj Singh Cnodhary:
Will the Minister of Rallways be p'eas-
cd to state:

fa) whether Narsinghpur rallway
station, Central Railway, receives its
water supply from Bingri river:

{b) whether the Railways put up
n bund on this river in 1968 and 1867

‘bund put by Rallways di@d not allow
#iny water to flow down stream and
the rivar dried up In April 1968 and
n Febroary, 1087 causing hardship
Yo .puople ang cattle living down

(d) whether it is also s fact that
br%ﬁhuwm
stagna and consequently
Mtfordrinﬂn‘{wm'puu;lnd

(e) it so, the steps Government
propose to take in the matter?

The of Railways (Shri
C. ML Poonacha): (a) Yes.

(b) Yes. A temporary bund was put
up across this river in 1966 & 18867.

(c) No. The river dried up due to
poor rainfall during the last two mon-
soons and pnot because of putting up
the bund, even though out-lets for
flow of water were provided in the
bund in consultation with the Collec-
tor Narsinghpur.

(d) No. The water is not dirty and
it is being used by the Railway.

(e) Does no: arise in view of rep'y
to (d) above.

Coir Manufacturing Industries in
Kerala

1335. Shrif K. M. Abmaham: Wil the
Minister of Commerce be pleased to
state:

(a) whether Government propose to
start coir manufacturing factories in
the coastal areas of Kerala; and

(b) if so, the sites proposed there-
for?

The Depuly Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). The Coir Board, a statu-
tory body under the administrative
control of Central Government, is
setting up a powerloom factory for
production of cir mattings in Kalavoor,
Alleppey District (Kera'a). The State
Government of Kerala also propose to
start coir manufacturing factories i
the coastal arcas but the sites for thess.
factories have not yet been decided



3603 Written Answers JUNK 2, 1967 Written Answers 3604

feaelt w1 e

1336. sff we wo wwW: w7
ok ot T W W T W fiw

(%) wrer @ w@ W Tw
fweht W draw & Gd ey g
§ et fadwt &) faafer fsar o o
ftwwmtWidgamwmrt;

(w) v frubr & @ gofen
¥ g1 @t 8 Wit aft agi, oy ferr
whorwy st Y gfr Y @ R aw
frater #Y sty st gfr & fer s

(7) 1 9 €1 sravgeTT A
o v & ax aw go WA w0
frata T st v ¢ . o

(W) ®r 7w & faufs fen Wy
w_ﬁﬁv’fmnrﬁfqﬂwu’m
& AT Ty fawver wwn 97 r Tey
T ?

TG Wt (fr e 4o YmwT) :
(%) & (). wrva i faoet w17 frym
™ sxAT w1 Frwter ot aw fwrmer
warar # @ & fraw fad wf oy i
¥ % ey wvn qyer @ 1 fadwt
o ¥ sferes & wrow e W
W x% % fagfar w &7 o # o

(w) st aw Pronfufewr wwr
Fruter four sy § 1
ifm ww

wrfdy ¥ 2 warly syfirgy, faret
o 43,130 W Ry
wrefen wTe

2 WREwT Fw fest grd =Y
(Fa )

qif a¥rer ¥ 480 ww  feel
forrer 3o 1. 57 w0w o § 1
freafafenr writ Y wrr feir
WM I g s feqr ar Tgr 31
ot w33 werfr fesk, T
59.33 "W wU |
g7 ®1 soo wvy fesw, wex
1.62 ®OF wq7 |
AWT W1 40 WY Ay fyew,
WY 31 W T |
eyt Wit arehe we & e

T W

1337. Wt we fwe wywy : W
e wuY og amA & gy wia v

(%) #n =vwr ¥ grfige =t
arTEY T "W & e AN
argw & gror famrd o) s W
it fawrr femt

(w) afz wt & w1 ¥ wrww ¥
w1t srefews v wrnw  feay mar
it

() afenft At vuk s T § ?

Tt it (o o yo ywTwT) :
(%) wrerefey e AT w1 € RwA
aft & 1 wufog oy v mft § s o
#ra weew w1 qo fow o woed W
sy & k1 wfen L ]
g w2wor & Wy e T
s were afi £ 1

(w) s (w), : W iy vou v

1



2605 Wristen Anewers JYAISTHA 12, 1880 (SAKA) Written Answers 2606

whww 2ol & it wT TwTIRETY

1338. off gew ww wwwTY
ot oy ferg wroreane 3

‘a1 YoM Aot qE XX Y ¥

ife:

(%) amv ag a= ¥ (& =txfus
FqrATTer & wreer gfwest Ty ¥ el

&t frarr ~qr wrfe * agw @ wf3-
ATEGT W ATHAT ¥ 9T GO

(w) %av a5 w7 aw 2 f& I
FATT ¥ FT007 TA¥ T4 %1 ferar
7 WAy TEAY ¥ WY OF oA 7 AT oA
T WA £ TN FAAT QX AT ANrT
T W

(w) =fz ai, A1 3 Fizaedt
F7 ®73 ¥ fay s wnd F1wE p?

T oy (*in!om):
|¥) urafus sqmrerwt 3 wTw
A art sfzgat & T ° oavet 7
avaray feg 7

(&) 3 ady | wRiYT AT
EW OT A% FErr #F a7 fre amr }
axtfg waet A Tr€ T T A T3 |

() wermaTer ww & ww fex
axr g

Prospecting of Mines at Ingaldal,
Mysore

1199, Shri Mohsmmed Imam: Will

the Minister of Steel, Mines and

Mpotals be pleated to state:

(a) ginee Wwhen the prospecting

pyrites

on so far; and

The Ministe;y of Steal, Mines &
Metaly (Dr. Chenna Reddy): (a) The
Mysore Geological Department for the
first time conducted survey for pyrite
and copper sulphate deposits at Inga-
ladahalu between 1939 ang 1949. This
was foliowed up by geophysical sur-
veys by the Geological Survey of India
in 1951 and the work of investigation
was carried forward again by the
Mysore Geological Department by
means of detailed drilling.

Detailed geological mapping on
modern lines was carricd out by the
Geological Survey of India in that
arca in 1957-58 which was subsequent-
ly followed up by the State Govern-
ment by exploratory drilling. During
1966-67, the Geological Survey of
India has also carried out some preli-
minary work in the adjoining areas of
the Ingaladahalu belt,

(b) No separate account of expendi-
ture i1s being maintained by the Geo-
logical Survey of India for such in-
vestigations.

fc) Reserve of copper ore are esti-
mated at one million tonnes and those
of pyrites at three mi'lion ionnes.

Over-Bridges at Railway Croassings,
Jhajjar ang Jind

1340, Shri Randhir Singh: Will the
Minister of Rallways he pleased ta
state:

(a) whether there is a proposal for
the construction of over-bridges or
putting up any other device at (i)
railway crossing, Jhajjar Road, Roh-
tak, (ii) railway crossing Jind city
and (iii) railway crossing on Delhi-
Sonepat Road in Haryana State to
give relief to travelling public who
have to wait for hours together when
these railway crossings are closed;

(b) if so. when; and

(¢l if not, the reasons therefor?
The Minister of Railways (Shd
C. M. Posmacha): (a) There are ™o

proposals so far, for the replacemant
of the existing level crossings at Rohe
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tak, Jind and Sonepat by road over|
underbridges.

(b) Does not arise.

(¢) Under the extant rules, the
Railways construct road overfunder-
bridges in replacement of any of the
existing busy level crossings provided
the scheémes are sponsoréd by the
State Government and further the
State Government Road authority
agree to bear their share of the cost.
The concerned State Government have
not sp far sponsored proposals [for
replacement of any of these Icvel
crossings by road overbridges.

Raiiway Pocters

134)1. Shr} Balraj Madhok:
Shri Hardyal Devgun:
Will the Minister of Rallwayg be
pleased to state:
{(a) the steps taken for the wel-
fare and security of railway porters
since the independence; and

(b) the manner in which lakhs of
rupeeg collected from railway porters
annually as license fees are being
utilised?

The Minister of Rallways (Shri
C. M. Poonacha): (a) The Licensed
Porters, who were, prior to 197,
generally employed through contrac-
tors, are now licensed direct by the
Railways, so that they may enjoy ze-
curity of tenure as long as their work
and genera! conduct are satisfactory.

Other steps taken for their welfare
are—

(i) Free ‘out-patient’ medical
treatment is provided to licen-
sed porters for sell only; and

(ii) Bipartite Committees are for-
med at important stations to
redress their grievances.

The m charges have been
recently reviewed by the Rallways and
rates enhanced wherever necetsary.

Written Answers JUNE 3, 1987

1342, Shri Deven Sea: Will the Min-
ister of Rallways be pleased to state:

(a) the names of employees of the
Chittaranjan Locomotive Workshop,
who have been under the
President’s order since 1960; and

(b) whether Government propose
to revise the said order, thereby sna-
bling the dismissed persons to resume
their duties?

The Minister of Rallways (Shri C. M.
Poonacha): (a) None was dismissed;
only one employee, Shri Shambhu Nath
Dey. was, however, removed from
service,

(b) No.

Pay Scaleg of Skilled Labour en
RaBwayy

1343. Sbri Deven Ben:
Shri Madhu Limaye:

Will the Minister of Ballwayg be
pleased to wiate:

(a) whether there are two catego-
ries of skilled labour on the Indian
Railways, one recruited from the
Khalasis (unskilled labourers) and
the other from the Trada Apprentices
(after undergoing § to 3§ years
schooling) direct;

(b) if 30, whather both are paid the
scales:



| 360y Writen Anewers IYAISTHA 13, 189 (SAXA) Wricten Anroers 2650

(d) if not, the ressons therefor?

The Minister of Rallwayy (Shri
€. M. Poonngha): (a) to (d). There is
only one grade of akijleq workers on
the Railways, namely, Rs 110—-3—131

i —Lllﬂ-n—t_l?l—m—g_l'rs—s—
180 ang the posts in this category are
Slled by Trade Apprentices who are
directly recruited and by promotion of
Basic Tradesmen|Semi-skilled workers,
The Trade Apprentices are given train.
ing and posted as skilled stasr on suc-
cessful completion of training period.
The Basic Tradesmen;Semi-skilied
Workers have 1o pass the prescribed
skilled trade test before they are post-
ed as skilled workers. There is mno
justification for allotment of two acales
to gkilled staff, one for the direct re-
cruits and another for the promatees
when there is no difference in the
duties and responsibilities in the skil-
'ed grade.

Shortage of Jute

1344, Shri Deven Sen:
Shrl Madhy Limaye:
Shri Bibhoti Mishra:

Will the Minister of Commerce be
pleased to state:

(a) whetber it is a fact that our
jute industry is facing an acute crisis
on account of the shortage of jute;

(b) the steps taken by Government
to overcome this shortage;

(c) whether the exports of
£00ds are falling; and

(d) the steps proposed to  check
this fall in export /export earnings?

jute

crops of jute in the country, the
industry had difficulies in meetingits
requirements of the fibre,

efforts being
Besidey intensive -

;
{
5

meet the gup between supplies
and demand —

(c) The exports of jute goods dur-
ing 1966-87 (April—January) were
of the order of 619500 tomnes ecom-
pared to 768,400 tonnes during the
corresponding period of 1065-66 re-
cording a fall of 148800 tonnes,

(d) A statement is attached,

Some of the important measures
being taken to increase eXportjexport
earnings of jute goods are detailed
below:;—

(1) Continuous efforts are being
made to increase the produc-
tion of raw jute and improve
quality thereof by adoption
of improveg methods of cul-
tivation;

(2) A vigorous research prog-
ramme to find out new and
diverse uses for jute goods ls
being formulated to provide
grealer outlet for jute. Indian
Jute Mills Association is cur-
rently undertaking a research
programme in the U.S.A, in
collaboration with a firm of
industrial consultants (Fabric
Research Laboratories) wish
the main objective of deve-
loping new wses of jute
goods;

(3) Compulsory Pre-shipment
Inspection and Quality Control
under the Export (Quallty
Control and Inspection) Act,
19683 have been introduced
with effort from 1st January,
1985;

(4) Long term Trade Agreements
provision

(5) Export
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have been reduced on all
varities of jute manufactures
as indicated below:—
[{} backing from Rs. -
gttt S g v W

*(iil) Other Hessin from Rs, 900/~ 10
Rs. 750/- per 1onne
“(iv) Sackings from Rs. 600/~ to

Rs, 450/~ per tonne
from Rs. 800!- to
Rs, 200/~ per tonne
with effect fromaith
February, 1967,

{v) Cotton bagging

Export of Manganese
1345, Shri Deven Sen:
Shri Madbu Limaye.

Will the Minister of Commeroe be
pleased to state:

(a) whether there hax been a fall
in the export of manganese in recent
years;

(b) the reasons therefor;

(c) the steps taken to find new moar-
kets/regain or retain old ones;

(d) whether any targets have been
fixed for the Fourth Plan; and

(e) the foreign exchange likcly to
be earned during this period?

The Minister of Commerce (Shri
Diuesh Bingh): (a) Yes, Sir.
(b) Reasons for fail in export

chiefly are:—

{i) Emergence of new sources of
supply near the consuming
countries.

{ii) Increase in the production of
captive mines of the consu-
mers,

(iii) Lesser dependence on manga-
nese ore in steel production
due to technological advances.

(iv) The internal requirements of
manganese ore in India are
growing on account of increas-
ing production of ferro-
manganese and steel,

Written Answers JUNE 2, 1967
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(¢) Agency arrangements have been
made in various important manga-~
nese ore consuming countries to find
new marketsjregain or retain -old
ones. In order to keep good business
relations, delegations of Minerals &
Metals Trading Corporation of India
visit the major consuming countries
of manganese ore from time to time

to explore sales possibilities and effect
sales.

(d) No, Sir.

(e) The extent of foreign exchange
earning would depend upon price
and other conditions prevailing in the
international market, However, export
earning during 1966-67 Is approxi-
mately Rs. 14,14.80,000.

Rallway Complzint Boeks

1346, Shri Nihal Singh:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Railwayg be
pleased 1o state:

fa) whether Government's atlen-
tion has been drawn to the fact that
Complaint Books are not sometimes
made available to bonafide passengers
by the Railway Employees at somc
stations whenever they are In the
wrong:

(b) if so, the steps Government
propose to take in this regard;

(c) whether Government's  atten-
tion also been drawn to frivolous com-
plaints and harassment caused by peo-
ple who want to take undue advan-
tage of the Railway employees; and

(d) whether Government propoat
to Introduce m system of deposit of
say Re. one or Rs. 2 3o that only
bonafide complaints are made and n0
harassment is caused to the honest
railway employees?

The Minister of Rallways (Shrl
C. M. Peomacha): (a) Yes. Some com-
plaints have been received to this
effect.
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(b) The Instructiong are that the
Camplaint Books should be kept at a
canspicuous place chained to the wall
‘ar to the desk, Non-production of the
*Complaint Book is viewed seriously
and deterrent action is taken against
staff held responsible,

(e) Yes, in some cases.
Ad) No.

Increase in Prices of Coal

1347. Shri Nihal Singh: Will the
‘Minister of Steel, Mines and Metals
be pleased to state:

(a) whether Government intend to
again increase the price of coal;

(b) the total increase in price
granted during the ]ast gix years;

(c) whether any steps have been
taken to reduce costs and bring down

.

(d) whether any new export mar-
kets have been found for Indian coal;

1

E

(e) the target for exports during
ihe Fourth Plan period?

The Minister of State in the Minis-
‘try ot Bioel, Mines and Metals (Shri
. C. Sethi): (a) The entire coal prices
immye is under reference i0 the Tariff
‘Commission. Apart from a general
incresse unrelated to sny specific

in the case of sQmne of coal
gramied in June snd  March,
1904, following incresssd haye been

granted in the price of coal during
the last six years on the whole:—

Bengal-Bikar coalfields:
Grades IT and IIT — Rs. 6.02 per tonne
Other grades — Rs. 6.22 per ronne

Ol fields of Mad Pradesk, Maha-
ram’:":'m Orm'z e
All coal ~— Rs. 5.42 per tonne

(c) The price policy of the Govern-
ment is so formulated as to discourage
inefficiency on the part of coal pro-
ducing units.

(d) Even though no neéw markets
have been found, some of the tradi-
tional markets have been recapturcd
and effort is being continuously made
to explore new avenues of export.

(e) It is expected that the export
of coal at the end of the Fourth Plan
may be of the order of 2.15 million
tonnes.

Shifting of Goods Shed at Jhajha

1348. Shri Eedar Paswan:
Shri Madhu LimaYye:

Will the Minister of Railways be
pleased to state;

received any new representation from
the public at Jhajha (Eastern Rail-
way) in regard to the ghifting of the
goods shed at Jhajhg from the North-
ern side to the Southern side

The Minister of Rallways (Shel
C. M. Fosmacha): (a) Yes.

(b) The shilting of goods shed
from the Northern side to
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platform shed, the existing facilities
are considered adequate for the pre-
sent volume of passenger traffic.

Aliotment of Rallway Land at Fhajha
to Railway Employees

Written Answerz

Will the Minister of Railways be
Pleased to state:
(n) whetber it i» a fact that the

to allotment kharif season
this year; and

(d) if the policy is one of not giving
preference the original owner-

JUNE 3, 1967
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(d) As stated {n reply to (c) abowe,

i
|

administratively feasible to
this procedure.
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(b) if s0, the stepsy taken to give
employment to the local people?

The Minister of Rallways (Shri
C. M, Poomacha): (a) No.

(b) Does not arise.
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Non-availabllity of Rallway Wagons
for Colr ¥Yarn

1358. Bhri A, Sreedharan: Wil]l the
Minister of Ralilways be pleased to
siate:

(a) whether Government have
received any representation from tbe
coir yarn merchants of Badagara in
Kerala regarding the non-availability
of reilway wagons to transport coir
yarn bales; and

(b) if so, the action taken 1o reme-
dy the situation?

The Minister of Railways (Shri
C. M. Poomachn): (a) Yes.

{(b) Loading has been stepped up.
During the period from 1st April to
20th May, 1967, 39 wagons of coir
were loaded at Badagara. In addition,
368 quintals of coir were cleared as
“sundries” from this station during
this period.

Impert of Printing Machinery

1351. Bhri A, Sreodharan: Will the
Minister of Commeree be pleased to
state:

(a) whether licences have been
issued to private printers for import-
ing printing machinery during the
years from 1964 to 1968; and

(b) if s0, the namey of individuals

and the onganisstions to whom Heences
were granted?

The Minisier of Coxmerce
Dimesh Singh): (a) Yes, Sir.

(D) A large number of licences for
 of all such import licences are
pulilished In the weekly

Import

(Shri

licences and Export licences, copies
of which are available in Parliament
Library.

Preclision Indastry in Eerala

1358. Bhri A. Sreedharan: Will the
Minister of Indastrial Development

and Company Affairs be pleased to
state: g

(a) the progress made so far in

setting up a precigion industry in
Kerala; and

(b) the expected date of commenc-
ing of the factory~

The Minister of Industrial Develop-
ment and Company Affairs (Shri
F. A, Ahmed): (a) The Civil Engi-
neering Office established at Palghat
are carrying out the detailed survey
of the land and works at Plant site.
The Kerala Government have initiated
action for installing water supply
connection to the site from Malam-
puzha Dam. Action is under way to
process the finalisation of tender
papers for construction on Plant
Building. The recruitment of the first
batch of 17 Engineers has been com-

pleted and a Project Administrator
has been appointed

(b) By the end of 1968.

Rail Link between Mysore and North
Kerala

1359, Shri A, Breedharan: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have ex-
plored the paossibility of comnecting
Mysore and North Kerala by a rail
link; and

(b) if so, the details thereof?

The Minister of Railways
C. M, Posnacha): (a) Yeso

(b) A Recopnaissance Engineering
and Traffic Surveys for a M.G. line
connecting Tellicherry, and Mysore vis
Coorg were carried out during 1987-
58. The propomal was found to be

unremunerative.

(Shri

[
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Small Seale Industries in Orissa

13688. Shri Ramachandra Ulaks:
Shri Dhnleshwar Moona:
Shri Heerji Bhal:

Bhrl K. Pradbani;

The Minister of Industrial Develop-

ment and Company Affalrs (Shri
F. A. Ahmed): (a) and (b). The State

Plan period (schemes for the year
1967-68 have not been separately
indicated):
1. Loan under State Aid to Indus-
tries Act.
2. Share Capital loan to Industrial
Cooperatives.

3. Working Capital—Loan to
Industrial Cooperatives.

4. Participation in equity capital
of Panchayat Industries.

5. Grants to selected Gram Pan-
chayat for establishment of

Panchayat Industries,

8. Bubsidy to Industrial Coopera-
tives towards managerial staff,

7. Subgidy to Central Financing
Agencies on interest payable
by Industrial Cooperatives.

8. Bubsidy for equalisation of
power Tariff,

8. Exhibition and Fairs.
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Written Answers atay
Impert of Sieel

the liberalised licensing policy for
import of Iron and Steel, in August,
1988 no foreign exchange allocation
was made separately to any State for
import of Iron and Steel. The small
scale units, as well as the other units
in the State can get their require-
ments of raw materials, components
and spare parts, in accordance with
the procedure announced under the
liberalised policy.

Heavy Indusiries in Orissa

1362, Shri Ramachaadre Ulaka:
Shri
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Truining in Smal] Scale Industries

1383, Shri Ramachandrs Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:

Bhr; K. Pradbani:

Wili the Minister of Industrial
Development and Company Affairs be
pleased to state:

(a) the number of persons sent
sbroad for training in small scale
industries from Orissa during the last
three months; and

(b) the names of countries to which
they were sent?

The Minister of Indusirial Develop-
wssat and Company Affairs (Shri
F. A. Ahmed): (a) Nil, Sir.

({b) Does not arise.

Requirement of Cement by Orissa

1364. Shry Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhal:
Shri K, Pradhani:

Will the Minister of Industrial De-
wvelopment and Company Affairs be
Pleased to state:

(a) the present requirement of
Orissa for cement; ang

{b) the quantity of cement actual-
z?m to that State during 1968-

The Minister of Industrial Develop-
Company Affalrs (Shri

. A, Ahmed): (a) and (b). As con-
distribution of

guantities are required, this can be
supplied by the industry.

State Khadl Board

1366, Shri Mohsin: Will the Minis-
ter of Commerce be pleased to state:

(2) how many complaints have been

received regarding the mismanage-.

ment and defalcation of funds by the
State Khadi Boards in the country;

(b) whether any enquiry has been
instituted into the working of these
Khadi Boards;

(¢) if so, what are the findings; and

(d) the steps taken to ensure pro-
per working of these institutions?

The Deputy Minister in the Minis-
try of Commerce (Shri Shaft Quresh!):
(a) Apart from cases involving fraud
and misappropriation of funds report-
ed to the Commission by the State
Boards of Bihar, Jammu and Kashmir,
Kerala, Madras, Orissa and Punjab,
complaints were received in respect
of the four State Boards of Andhra
Pradesh, Madhya Pradesh, Mysore
and Rajasthan,

(b) Yes, Sir.

(¢c) Some of the jrregularities
observed are:

(i) Delay in compilation of finan-
cial statements and balance
sheets (other than receipts
and payments accounts),

(ii) Irregularities in regard to
obtaining the hypothecation
deeds.

(iii) Delay in collection and sub-
mission of utilisation certi-
ficates,

(iv) Diversion of funds for pur-
poses other than for which
givan.

(v) Absence of approved account-
ing procedure resulting in un-
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(vi) Delay in audit of accounts of
cooperative societies by the
State Cooperative Depart-
ment.

(vii) Non-preparation or non-
approval by the State Gov-
ernment of the procedural
rules and regulations.

(viii) Large outstanding under
credit sales.
(ix) Delay in finalizsing accounts

of the exhibitions.

(x) Delay in recovery of nuntilised
funds from the institutions/
Cooperative societies.

(xi) Investment of funds in fixcd
deposits,

(d) (i) At the meetings of the State
Boards, accounts of receipts and
expenditure are discussed,

(ii) A system of obtaining confir-
mation of balances from the institu-
tions and cooperative societies financ-
ed by them is being introduced.

(iii) Introduction of appropriate
registers for watching progress in
securing utilisation certificates from
the institutions assisted by the State
Boards.

(iv) Introduction of a system for
watching timely repayment of loans
by the institutions/cooperative socie-
ties through appropriate registers,

(v) Prescribing a procedure for
preparation of budget and watching
expenditure under prescribed heads
of accounts against the budget allot-
ments.

(vi) Introducing a system of inter-
nal audit in most of the State Boards
which enables them to review the
working of the institutions/coopera-
tive societies from time to time.

(vii) Senior officers of the Commis-
sion undertake studies of State Boards
and their problems and the findings
are discussed with the representatives
of State Boards, and if necessary with
Rtate Governments.
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(vili) When annual prograinmes of
production of State Boards are com-
sidered, inter alia Pproblems relsting
to realisaifon of dues, reduction of
defaults, confirmation of balances, re-
conciliation of imprest accounts,
economy in administrative expendi-
ture, Audit Reports of the Accountants:
General and necessary remedis}
measures, compilation and mainten-
ance of up-to-date accounts and inter-
nal audit are also discussed.

Taking over of “Sick” Textile Mills.

1367. Shri S. K. Tapuriah:
Shri D. N. Patodia;
Shri Mohamed Imam:
Shri Gadilingang Gowd:
Shri Tridib Kumar Chandheris
Shri S. C, Samanta:
Shri K. N. Pandey:

Will the Minister of Commerce be-
pleased to state:

(a) whether Government propose to-
set up a Corporation to manage "'Sick™
Textile Mills; and

(b) if so, the nmin features there-

The Deputy Minister In the Mimis--
try of Commerce (Shri Shafi Qureshid:
(a) and (b). The Government are:
actively considering a proposal to set
up a Textile Corporation which apext
from being entrusted with certaim.
other functions, could also take over
and run certain weak and marginal
textile mills which are conzsidered
economically viable but which bawe
for certain reasons been either closed®
down or are under imminent threst
of closure,

Industrial Extension Service im
Rajasthan

1388. Shri Dhuicshwar Moomna:
Shri Rsmsachaadrn Ulaka:
st K. Praddesi:

Blrl Hoer)l Bhai:

Will the Minister of Indwusteial B
velopment gad Company: AR b
pleased " tor state: )
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(a) the number of small-scale units
benefited by the Industrial Extension
Service in Rajasthan during 1966.67;
and

(b) the amount of loans granteqd to
such umits in that State during the
same period?

The Minister of Industria]l Develop-

ment and Company Affairs (Shri
F. A. Ahmed): (a)

(@) 1. Technical Assistance :

1. No. of parties contacted at l‘actory
remisex

2. No. of parties conacte | -

3. No. of partics given fully Tech.
advice 2

4. No. of pattics give information to
stari new in jusiries

s. No. of demonstrations given w;her
than mobile workshops) 226

6. Mo, of partier given other assistance 3384

11 Mobile Workshops

157

1. No, of centres visited 81
2. No. of Jdemonstrations held 87
1. No. ol griisans trained 262

I1I1.  Activities of the Workshops :

1. No. of parties who visited
the EC./Workshop for
Jjob work.

2. Nu, of parties who were
actually assisted

Governments meet their expenditure
out of the Ways and Means Advances

placed at their dispasal by the Minis-
try of Finance. A loan of Rs. 2.10
lakhs as provisional payment for the
development of Small Scale Industries
for the Rajasthan Government has

been sanciioned during the year
1966-87.

Smali-scale Industries in Rajasthan

1369, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Industrial De-
velopment and Company Affalrs be:
pleased to state:

(a) whether any schemes have been
received for the development of small

scalc industries in Rajasthan during
1967-68; and
(b) if so, the amount proposed to

be allotted and the nature of the
schemes?

The Minister of Industria] Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) and (b). The State Gov-
ernment of Rajasthan bave included
the following schemes for the Fourth
Plan period. (Schemes for the year

1967-68 have not been separately indi-
cated):—

1. Loans for Small Industries.

2. Development of Leather Works
Training Institute.

3. Quality Marking and Export
Promotion,

4 Development of Industrial and:
Testing Laboratories,

5. Subzidy on interest to mm-
than Financial
and other Banking
tions.

6. Expansion of Industrial Re-
search Laboratory.

7. Quality Marking.

8 Common Fecility Centte i

Institu-
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9. Bocia] Welfare Scheme.

The State Government have made
a budget provision of Rs. 7.78 lakhs
for development of Small Scale In-
dustries and Industrial Estates.

Heavy Industries in Rajasthan

Will the Minister of Indastrial De-
velopment and Company Affairs be
pleased 1o state:

(a) whether any heavy industries
are proposed to be established by the
Central Jovernment in Rajasthan dur.
ing 1961-68; and

(b) if go, the de'ails thereof?

The Minister of Industria] Develop-
ment and Company Affairs (Shri F. A.
Abhmed): (a) and (b). The information
is being collected and will be laid on
the Table of the House,

Indusirial Units in Rajasthan

1371, Shri Dhuleshwar Moena:
8hri Ramachandry Ulaka:
Shri K, Pradbani:
Shri Hoerji Bhai:

Will the Minister of Industrial De-
velopment and Company Affalrs be
pleased to state the names of indus-
trial units proposed to be established
by Government in Rajasthan during
1067-88?

The Minister of Indusiriaj Develop-
msent and Company Afisirs (Shri P. A.
Alkmed): The following Central ro-
jects which are already ynder cons-
truction in Rajasthan will be comple-
ted during 1967-88:—

1. Zinc Snowiter at Udaipur;

2. Precision Instrumenty Factory,
Kntah; Besides a Machine Tool
Frstery will bo set up at Ajmer.
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In the Stiate Sector, the following
projects have been included in the
Fourth Plan of Rajasthan:

1, Developmant of Industrial
Areas;

2. Woollen Mill;
3. Leather tannery;

4. Expansion of Sodiugm Sulphate
Plant; and

5. Hi-tech Glasg Factory,

It is upto the State Government to
take up implementation of these pro-
jects.

Supply of Btainiess Stee] to
Manufacturers

1372. Shri Dhuleshwar Maena:
Shri Ramachandra Ulaka;
Shri Heerjl Bhal:
Shri K. Pradhani:

Will the Minister of Steel, Mines
and Metals be pleased to refer to
the reply given to Starred Question
No. 183 on the 31st March, 1967 re-
garding supply of stainlems steel to
manufacturers and state:
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Bridge Inspectors Section in Madrss

1375. Bhri Bhogendry Jha: Will the
Minister of Ballways be pleased to
state:

(a) whether it is a fact that 31
temporary employees of the Bridge
Inspectors Section in Madras of the
Southern Railway with five to fif-
teen years of service have been serv-
ed with notice of termination of their
service recently;

(b) if so, the regsons therefor; and
(c) the steps taken to provide them

with alternative employment coasl-
dering their long years of continuous
service?

The Minister of Railways (Shri C.
M. Poonacha): (a) Yes.

(b) Since these men were engaged
ag casual labour for a specific work of
casua]l pature they were served with
notices to be discontinued from 21-5-67
for want of enough work load and
general cut in grant.

{e) The question is ynder onsidera.
tion and pending review, it has been
possible to continue their gervices upto
20-6-1987,
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Mechbanical Department of Rallway
Workshop, Samastipur

1375, Shri Bhogendar Jha: Will the
Minister of Rallways be pleased to
state;

(a) whether it is a fact that in the

Railway, Rupees forty thousand were
pranted in 1968 for distribution of
tiffin carriers among 1200 employees
of the workshop;

(b) whether this amount has not
been distributed among the employees
so far; and

(e) i so, the reasons therefor?

The Ministcr of Eallways (Sbxt C.
M. Poonacha: (a) No,

(b) Does not arise.
(c) Does not arise.

Ashoks Paper Milis Ltd.

1376. Shri Bhogendra Jha; Will the
Minister of Industrial Development

(a) whether it is a fact that about
seven years ago A major paper-making
industry, known as Ashoka Paper
Mills Ltd., was started in Darbhangm
district at Rameshwar Nagar and
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{d) if so, whether Central Govern-
ment propose to advance the required
amount to the Bihar Government to
take over this mill or to take over the
mill under Central management?

‘The Minister of Indusirial Develop-
ment and Company Affairs (Shrl F.
A. Ahmed): (a) and (b). In 1956 a lic.
ence under the Industries (Develop-
ment and Regulation) Act, 1951 was
granted to Ashoka Paper Millg 7td.
for the establishment of a new under-
taking for the maunfacture of Paper
and Pulp in Darbhanga District. The
clearance for the import of Plant and
Machinery was given on the 12th
August, 1950. The completion of the
erection of the Plant has been held
up for the last 2§ years due to the
licensee having run into financial di-
fficulties. The exact amount already
spent on the project iz not known hut
the estimatey about completion and
implementation of the project, due to
change economic conditiong during
the last 11 years, vary from Rs 6}
crores to Rs. 15§ crores, and the Btate
Government of Bihar has decided to
take over the responsibility for the
rehabilitation and expansion of the
mills and to run it economically.
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tion is being collected and will be

laid on the Table of the House as

early asg possible. ;
Talcher Industrial Complex

1378, Shri Chintamani Panigrahi:

z:g
£
i

Shri D. N. Deb:

Will the Minister Of Steel, Mines
and Motals be pleased to state:

(a) whether the Cabinet Sub-com-
mittee has taken any decision with
regard to the setting up of the Talcher
Industrial <Complex at Talcher in
Orissa;

(b) if so, the nature of decisions
taken;

(c) what will be the ghare of cen-
tral assistance in the Fourth Plan for
this project;

(d) whether the State Government
have recently indicated thelr unwil-
lingness to bear their share of expen-
diture for this complex; and

(e) at whiat stage the project stands
to-day?
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Dersilment of Goods Train on N.EF.
Raillway

1379. Bhri Vishwa Nath Pandey:
Will the Minister of Railways be
Ppleased to state:

fa) whether it is a fact that the
UP through goods train derailed on
the Siliguri-Alipurduar section of the
North East Frontier Railway between
Binnaguri and Dalgaon Stationg on the
‘24th March, 1987;

(b) if so, the causes 0f the derail-
‘ment; and

(c) the total loss of the Railway
‘property thereby?

The Minister of Railways (Shrj C.
M. Poomacha): (a) Yes,

(b) The accident was caused due
to a defect jn the bearing spring buckle
*of an axle of one of the wagons.

(¢) The cost of damage to railway
property was estimated at approxi-
mately Rs. 60,076/-.

Gteel Plant ncar Calouita

1380, Shri Vishwa Nath Pandey:
"Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether it is a fact that a British

(b) if so, when; and

(¢) the reaction of Government
thereto?

The Minister of Siate in the Ministry
of Steel, Mineg and Metals (Shri P. C.
Sethl): (a) to (c). i

posal by g British firm to build a
stee] plant near Calcutta. Presumably
the Hon'ble Member has in his mind
the Alloy Steel Plant. High Quality
Steely Limited, a Birla concern, have
bpey licensed to set up a plant near
*Caleutta for manufacture of alloy .nd
‘spucial gleels, They have entered into
ap agresment with ¢ UK. frm for
-supply of technicel asgistance gnd
‘know-how. The UK firm wil
also imvest in the equity cepital of
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High Quality Steels. Technica) colla-
boration with the UX. firm and ine
vestment in equity have been approv-
ed by Government. The Project is
likely to go into prodution by 1970-71.

Derailment of Military Speeial

1381. Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that some
army men were seriously injured
when a military special goods train
deralled between Gurpa and
rajlway stations about 30 miles from
Gaya on the 28th March, 1067;

(b) if so, the number of persons in-
jured; and

(¢) the causes of the accident?

The Minister of Railways (Shrj C.
M. Poonacha): (a) and (b). Four
army personnel sustained minor in-
juries as a result of the derailment
of Military Special Goods train near
west Cabin of Gurpa station on Eas-
tern Railway.

(c) The accident was caused due to
breakage of elliptical spring retainer
of right leading bogie of a vehicle
(marshalled 7th from the brake van)
on the train, coupled with shifting of
motor vehicles which were loaded but
not secured properly in the said vehicle
causing uneven distribution of load on
wheels,
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Salem Steel Plant

1585, Shyi 8. Kandappan: Will the
Minister of Sieel, Mines and Metals
be pleased to state:

(a) whether the proposal 10 set up
% Bteel Plant in the Salem-Nayveli
ares in Tamilnad has been dropped;

(b) it so, the reasons therefor; and
(c) if the answer to part (a) above

‘The Minister of Steel, Mine; and
Metals (Dr. Chenna Reddy): (a) No,

o!

(b) Does not arise.

(c) The Fourth Five Year Plan on
fron and steel hag yet to be finalised,
reviewing the requirements of
steel and the availability of resources.

Trapsler of Portery’ Licomcey to
Thelr Bong

1388, Bhri 8. Kandappan: Will the
Minister of Rallways be pleased to

;

of Licensed Porters are not transfer-
able, However, on some Railways, a
few years ago, licences were issued to
sons of deceased or medically wunfit
porters con compassionste grounds.
The present position is that selection
of licensed porters is gone through 3
duly constituted Selection Board on
which there is also a non-cfficial mem-
ber. Sons of licensed porters are con-
sidered for asppointment on merits
alongwith other applicants,

Procarement of Cotiom

1387, Shrl Yajnlk:
Shri D. C. Sharma:
Shri Onkar Lal Berwa:

The Ministey of Commerce (Shri
Dincch Singh): (a) to (c). Representa-
tions were received from cotton
growers and co-operative
from Gujarst sgainst requisitioning of
cotton which the Textile Commissioner
had undertyken all over the country
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Government's policy of regulated
marketing of cotton involving, inter-
alia, the requisitioning of cotton, has
been necessitated by the need to effect
an equitable distribution of available
supplies of cotton to the industry. On
a review of the situation it has been
decided that—

(1) Growers and thejr co-opera-
tives should sell the unsold
quantities of cotton at appro-
priate ceiling prices subject
to survey and the Textile
Commissioner, Bombay, will
use his good offices with the
Indian Cotton Mills Federa-
tion to facilitate the lifting of
such cotton.

2) Cotton which has been gold
but is yet to be delivered
could be adjusted, as far as
as possible, against movement
permits jssued by the Textile
Commissioner to the purchas-
ing mills.

(3) Movement permits wil] be is-
sued for the entire quantity
of cotton purchased by the
Indian Cotton Mills Federa-
tion which will be kept for
distribution to mills, as neces-
sary.

“Irade Agreement with Csecheslovakia

1388. Bhri ¥. A Prasad:
Shri N, K. Sanghi:
Sihri Bedabrata Barua:

Will the Minister of OSmumeree be
Pleased to state:

(a) whether a trade pact has been
signed with Czechoslovakia recemtly;
and

(b) if so, the details thersof?

The Minister of Commerce (Shri
Dioesh Sagh): (») Yes, Sir.

(b) A trade protocal was signed on
Czachoslo-
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goods between India and Cazechoslo-
vakia during 1967 shall be carried out
on the basig of the Listg of Commodi~
ties ‘A’ and ‘B’ attached to the cuz-
rent Trade and Payments Agreement
dated 7th November, 1983 and valid
upto the end of the year 1968, A copy
of this agreement is gvailable in the
library of the Parliament,

2. The prospects of trade during the
year 1987 were also discussed be-
tween the two delegations. It js ex-
pected that the trade between the two
countries during 1967 will be gf the
order of Rs. 72 crores both ways.
During the year 1967 Czechoslovakia
wili supply to India machine tools,
tractors C.K.D, and spare parts and
componen:s, capital goods, rolled steel
products, tool alloy and special stesl,
chemicals, newsprint, uhontory and
scientific equipment, components and
raw materials for motorcycle, scooler,
time pieces, house service electric
meters, fuel injection equipmant, etc.
under collaboration gcheme etc. Among
the products to be exported to Czacho-
slovakia are, engineering and various
industrial products. chemicals, drugs
and medicinal herbs, ready-made gar-
ments, tyres and tubes, tinned fiuits
etc. in addition to traditional items
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- 'The Minister of Raflway; (Skri C.
. Poonncha): (a) Yes,

this case. No. specific terms of refer-
ence were prescribed, as the Com-
mittee was directed to go into the mat-
ter and decide upon the termg of re-
ference themselves. Subsequently, on
receipt of the 72nd Report of the
Public Accounts Committee suggest-
ing that a representative of Audit
should als0 be associated with this
body, the Additional Deputy Auditor
General of India (Railways) has also
been includeg in the Committee. As
directed by the Public Accounts Com-
mittee the particular transaction s to
be examined in detail by the Com-
mmittee, keeping in view the Public
Accounts Committee's observations on
case.

Accldent of Varanasi-Bhatal Pas-
satiger Traln

1300 Bhri Vishwya Nath Pandey:
Shri D. C, Sharsm:

Shri X N. Pandey:

‘Wil the Minister of Rallways be
ploased to state:

(a) whether it is g fact that the 7
Down Varanasi Bhatnl Passenger train
met with a serious accident following
a gale on the 13th May, 1987 between
Bhatnl and Plyokole Stations of the
North Eastern Rallway;

(b) if #0, the total number of casu-
alties involved; and

(¢) the total amount of loss caused
to the railway property?

The Minlsler of Raliway; (Shri C.
M. Potmacha): (a) On 13.5.1967, while
92 Down Varanasi-Bhatni Dassenger
1ruin wad running between Peckol and
Whatnl slations it was caught in &
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violent storm as a result of which all
the 11 coaches of the train got derail-
ed and capesized.

(b) In thig accident, 27 persons sus-
tained injuries of whom 23 were
charged immediately after medieal
3 after further cbservation jn the
way hospital and the remaining
fused admission in the hospital

(c) The cost of damage to railway
property wag estimated at approxi-
madtely Rs. 3,31,600.

FEgE

Supply of Equipment to Bhilal Stesl
Plang

(a) whether it is a fact thay the
construction of the six biast furnace

delivery; (ii) the steps taken to fulfil
the commitment; (ili) whether Heavy
Engineering Corporation Ltd. is sub-
ject to pay a liquidsted damage to
Bhilai Steel Plant?

The Minister of Indusirial Develep-
ment and Affairg (Shei F. A.
Ahmed): (a) No, Sir.

(b) Does not arise.
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(b) It so, (1) the totsl tonnage of

casting and forging of Foundry Forge

Project; (ii) the total requirement of

casting of Heavy Machine Building

Plant. and (iii) the total requirement

;nmﬂni of Heavy Machine Tools
t?

The Minister of Industrial Develop-
ment and Company Affalrs (Shri F. A.
: (m) Yes, Sir, when the
Foundry Forge Project is in full pro-
duetion.

(by (i) 1,23,820 tonnes a year

(ii) The requirement will de-
pend upon the precise and

(iii) Orders 10 be executed but
according to estimates based
on full utilisation of instal-
led capacity, the Heavv
Machine Building Plant
may require about 51000
tonnes and the Heavy
Machine Tools Plant about
11,000 tonnes of steel and

E

(a) the production target of Heavy
Machine Tools Plant of Heavy Bngi-
neering Corporation Ltd, Ranchi;

(b) the {otal ameunt of orders it hag
secured from customers;

(c) the exteny of production of
Heavy Machine Tools Plant in gearing
up production target; and

(d) when it is likely to go to full
production?

The Minister of Industria]l Develep-
ment and Aftairg (Shri
¥. A. Ahmed): (a) The ultimate rated
capacity of Heavy Machine Tools Plant
is 10,000 tonnes per annum.

(b) ‘!'herlmﬂr 196788 is
for manulacturs of 37 machines. Theré

‘Written Answers  JUNE 2, 1067
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orders are under negotiation for 37
more,

(c) During 1966-67 Six radial dril-
ling machines and one double column
planning machine were assembled
from imported knocked dowpn com-
ponents,

(d) Full production is likely Lo be
reached by 1971-72.

Chatrman of H.E.C., Ranchi

1394. Shri Kartik Oraon: Will the

Minister of Indusirial Development
anq Company Affairs be pleased to
state:

(a) the puwers delegated by Gov-
ernment to the Chairman, Heavy
Engineering Corporation Ltd., Ranchi
in matters of recruitment,
and promotion; and

(b) to what extent they vary from
similar powers delegated to the heads
of other publie undertakings?

The Minister of Industirial Develop-
ment and Company Affairs (S8hri F. A.
Ahmed): (a) In matters of recruite
ment, dismissa] and promotion, the
Chairman of Heavy Engineering Cor-
poration Limited Ranchi exercises the
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() ¥ F7®T 7 T4 wqfw a7
wt gAT Trwrw wqrfaw ¥ &
favia fwar 27 ;
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XA %1 fawrs A g v ok 35 9
wHafal & fam werq a9 AW
& ®TW W AT WFq SHICH A A7
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() ‘w80 T "“‘Fr'l i
(w) o
Falling of & Jawan frem Punjab Mall

1804. shri 8. A. Agadi; Will the
Minister of Rallways be pleased to

(a) whether it is a fact that a Jawan
fell down from the Punjab Mail bet-
ween Mathura and Kosikalan Stiations
on the 5th May, 1967;

L

dand Tan i . by T - el
taken Whek upto owier signal'of AJhhé
but thete'wsé no trace of the' Jawan!
Government Railway "Police, Mathiorn,
Kosdikalan ahd’ District Police Chhat¥
have alsd itafed that no such incidenf
was reported to them. 2

Waiver of Recovery of Liquidated
_ damageg by the Iron and Steel

F oy Coctnaer "

1397. Shri Mrityunjay Prasad: Wilf
the Minister of Steel, Mines and Metals
be pleased to state: ¢
‘(a) the names ang addresses of .
firmg from whom recovery of Rs,
lakhs on account of liquidated dam-
ages has -been waived by the Iron
and Steel Control Organisation; ¥

(b) whether any enquiry was mada
in regard to the basic facts such asg
their capital, financial position, names
of proprietors of the firms and their
manufacturing capacity, products and
agqm:; of thein factories and in-
colfie- demand apg. payment
them, before 'giving them tmn:

licences;
() if so, the circumstances, under
which the recovery of this huge

ambunt has been waived;



absx
House on April 7, 1087. A.IIlh-t

ment to make a statement on these
matters till they are examined by the
Committee.

Recovery from Firme

1398. Shri Mrityonjay Prasad: will
the Minister of Steel, Mines and Metals
be pleased to state:

(a) the circumstances jn which the
losg of Rs. 1.48 lakhy in importing
15,000 tong of tin hag been met by
Governmeent themselves instead of
charging it from the indentors;

(b) whether sanction therefor has

(c) if so, the declsion taken in re-
gard thereto?

The Minister of State in the Minis-
fry of Btecl, Minegy and Metals (Bkrl
P. C. Bethl): (a) to (c). The paints

wree wrdf wr & wray Wt

1399. Wt migfww wwrw : W
weitfex fewre awr wwmond st
g ¥R Y gar w4 fin:

() wrr faforer eanit ¥ s
v w7 fesy qeq Fraffor v woy
ey ¥ falk ¥ o aw wyw
T Wz wre W Wikt  wfwsew
wraw sTeTe St Fawifor ot ey
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(a) whether ceilings have been fixed

prescribed by Government;
and
(c) if so, the names of the manufac-
turers who sought

yearg is laid on Table of the
House. [Placeg in Library. See No.
LT-509/671.

(b) and (c). In December, 1968. Mjs.
Hindustan Motors Itd., Calcutta had
ox-

and

annuny,  which they claimed
would be able to achieve without ad-
ditional equipment. This was not ag~
reed to, because Of limited availabliity
of forelgn exchange.

In January, 1967, Mis,
Automobiles Lid. Bombay submitted
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‘Ra 1000 and below Re. 1600 per
manth?

mmamm
fment ~wna~ Cothpany - Affatey

¥ A Anmea): (u)iuthammd-o!
matmtthemto:tm
Minitig snd Allied Machinery Corpo-

nuonhuhcomedﬁ'mnmﬂ‘bo
of advantige if persons 'who come
from areas near about thé place of
location of the project secure appoint-
mt to posts in lcwer scales,

' (b) Total number of employees on
ﬂ:t March 1967 was 6340 Total 1ium-
of eniployecs from 'the district in
WHhisK the project is' located and the
hbd'nring district on that date was

ofﬁf

(e) The pro;ect is situated m West
Hpnnl-u and . the total number of
people employed from that State
is 5041. The total number of employees
#rom other States is 1299. .Ther. is
no ‘local’ employee drawing a- salary
sbove Rs. 1600 pér month and the
numbey of ‘local’ employees drawing
salary between Rc mm mdlh 1,800
o4

Manufacture of Mmmmﬂ
_Cu'l

m Shri G. 8. Hlllll‘l Will  the
..of Industria) . Devdﬂlll::
w Affairs be pleased
state whether Government have gon-
sidered inter-se priority to be given
to the - manufacture .of small and
ahsaper tractoﬂ in the country vis-a-

’E

small cars?

JUNE 2, 1967
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Hindustan Plantation (P) Ltd.

1403. Shrf K. E. Ganesh: Will the
Minister of Commerce be pleased 10
state:

(a) the amount of loan given by
Government to thg Hindustan Planta-
tion (P) Ltd. and whether thg anto-
cedents and solvency of the firm and
its Directors were carefully jnvesti-
gated before sanctioning the loan;

(b) whether Iland . jn Hest Bay
Katchal was given to this firm by
open tender or negotiations; and

(c) the action Government propose
to take to realise the loan from the
firm and whether any pena] action js
proposed to be taken against the er-
ring party?

The Minister of Commerce (Shri
Dinesh Singh): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the House in due
course,

Allotment of Fiat Cars

1404. Shri K. R. Ganesh: Will the
Minister of Industrial Development
and Company Mnlr- be pleased to
state:

(s) whether it iy a fect that the
quota of Fiat Cars allotted to the

(b) the number of officars who have
been allotted fiat cars since 1080, and
the number of such allottees who are
deputationists;



2657 Writtey Anavers JYAISTHA 12, 1490 (SAKA) Written Answers 2658

fagre # quen v wTCwnn

1405. ot qwonw swgT : W
mﬁw#ﬂqm}ﬂmsﬁﬁr:

- (%) % a7 59 ¥ e goc far
¥ wgeen W g fordr wqe T
JuRA W §

(&) w1 og 79 ¢ Fe mgwar faar
' En ¥ wrowr A 1R A feas
wr e w7 for oWy & wew
fao® @ & sl ¥ a1 T
R a1 g T

(1) 71 gz 7w ¢ 5w A
& Aam-amq qgear foowr } oz a
T FTeaT orfay w7 ¥ foy we
Wi Wit TR ITered &, W

(w) ofx @, @t g faw¥ gq
d@mmdf wa % w% T T ¥ o
NI eI ®79 ¥ ATETC T
faar 27
iy swrecq & gt (st o
ght) : (%) ¥ (7). & fewm
Lol

faxa
wprm W qform, fapre & mad
ufir Fz v o arw o ¥ o
o6 ¥t g i § gz 37w Frren-
fafwxy ofeurer & oft §:-

o =g
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(b) it s0. when the resultsy of the
study are expected to be availabler

The Minister of Rallwayy (Shri
C. Ms Posuachs): (a) The question
of Railways keeping up their traffic
in high-rated goods has continuously
been engaging the attention of the
Railway Boarg as also of the Zoaal
Railways. Steps are taken from time to
time for adjusting freight rates when-
ever considered necessary and for
improving the quality of the service
rendered hy the Rallways.

(b) As the studieg
tinuous nature and action ig taken
in the light of information available
from time to time, it is neither possible
nor desirable to make available the
resulty of such gtudies.

Chargemen and foremen on Rallways
Vis-a-Vis Public Undertakings
1407, Shri B, C. Besra: Will the
Minister of Railways be pleased to
refer to the rply given to Unstarred
Question No. 587 on the 4th Novem-
ber, 1088 and state the basic catego-
gory-wise difference in duties, quali-
fications, method of recruitment,
avenue of promotion, type of work,
responsibilities and workshop faci-
lities of the Chargemen and Foremen
in Rallway Workshops and sheds and
those in the Heavy Electricals Ltd,,
Bhopal, Fertilizer Corporation of
India Ltd, Bharat Heavy Electricals
Lid., Hardwar and National Small
Scale Industries Corporation, Ltd?

The Minister of Rallways (Bhrl
C. M. Poomacha): The information

Written Answers JUNE 3, 1987
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is being collected and will be laid

on the table of Lok Sabha in due
course,
Inceniive Bonus to Chargemen om

Railways

1498. Shri 8, C. Beara; Will the Mi-
nister of Rallways be pleased to refer
to the reply given to Unstarred Ques~
tion No. 1805 on the 18th November,
1966 and state the reasons for not re-
vising the rates of incentive bonus to
the Chargemen working on the Indian
Railways?

The Minister of Railways (Bhri C.ML
Poonacha): The rates of incentive
bonus already sanctioned for supervi-
sory staft are considered adequate and
no increase in these rates is justified.

Manufacture of Small Tractors

1409. Shri Y. A. Prasad:

pleased to state: (a) whaether it i3 pro-
posed to set up a factory with Japa~
nese collaboration for the manufacture
of smal] tractors that can be used with
advantage in small holdings and rice
fields; and

(b) if so, the main features thereof?

The Minister of Industirial Develop-
men{ and Company Affulrs (Shri
F. A, Ahmed); (a) and (b). A number
of schemes have been licenssd/given
letters of intent approved in principle-
for the manufacture of Power Tiliers
(Small tractors) in collaboration with
Japanese firms. The main features of.
these schemes are as underi—

s. Name of Name of foreign Locstion Capacity Remarks
No. M.I:‘mfmu “l:lhharnm Nos. per
Angm.
1 2 3 4 s 6
v M/s. Krishi M/s. Akita of 600000 The firm has gone
mm.u Japan. m into production.
2 Mfs. V.5.T. Motors M/s. Mitusubishi Bangalore §000 Licensed on
(P) Ltd., Bangalore 6-4-66.
K. Cotton ::m] Kanpur Licessed
Mh. J. 6,000 on
» M T, Colrural Mach 39467,
l'.wl'.. *I-& - ¥
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4 5 6

4 Mfs. Hyderabad W&Ioeih\lﬁ- Hydersbed 12,000 Licensed on
J\nﬁ!nhlﬂllwu‘h w :3.3_,‘7.
Ltd., Hyderabad nery Co.
Ltwd, T N
5 M/s_ Pravara Tools M/s. Yenmar Pravarnsgar Only & letter of
& L ents Co- iesel Bar
D Society, Co. Lud, issued. Industrial
vV arnagar. licence will be
granted after the
terms of fi
colisboration snd
requirements of.
imported  capital.
goods are ap-
proved.

1In addition, two more schemes of the
Government of Punjab and U.P. State
Industrial Development Carparation
for the manufacture of 12,000 and
15,000 Nos. power tillerg per annum
respectively have been approved in
principle. These schemes also envisage
collaboration with Japanessa firms.
They have been given extension of
time to submit detailed gchemes till
the end of the year 1967,

Purchase of Raw Matorial by Public
Undertakings

1410, Shri Y. A, Prasad:
IMN.I.MH:
Will the Minister of Indastrial
Development and Company Affairs be
pleased to state the remedial measures
taken by Government to avoid losses
incurred by the Public Undertakings
due to their mode of purchase of raw
material?
The Minisier of Industrial Develop-
ment and Company Affairy (Shri F. A.
Abhemed): In the absence of any re-
ports or complainty about lostes aris-
ing out of the system of purchase of
raw materials adopted by public sector

the structure and functioning of the
Forward Markets Commission and a
complete redrafting of the Forward
Contracts (Regulation) Act of 1952:
for the purpose;

(b) whether the recommmendation.
has been considered; and

(e) it 80, the results thereof?

The Minister of Commerce
Dinesh Singh): (a) Yes, Sir.

(b) Not yet.

(Bhrt

(c) Does not arise.

Managing Agencies

1412. Shri Prem Chand Verma: Wil¥
the Minister of Industrial Develop-

a
!
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management of gach of these manag-
ing.-mtai-ahm below:—

Written Answers

No of No, of Companiey -
Managing  under each Manag-
Agents ing Agents
1 9
1 8
R | b
1 4
-8 3
17 2
152 1

Import of Paper and Board

1413. Shri Prem Chand Verma: Will
‘the Minister 6f Commerce be pleased
1o ‘state:

{a) the value of import licences for
paper and board granted under the
export promotion scheme during the
last twelve months;

(b) whether Government propose
the stoppage of reduction of import
of paper and board under the export
promotion scheme in view of large
scale production of these items in the
country; and

(¢) if so, the reasons for not tak-
ing the decision so far?

The Minister of Commerce (Shei
Dinesh Singh): (a) The ;tatistics of
value of import licences issued under
E.P. Schemes have not been maintain-
ed commodity-wise, The value of im-
port licensing done under the EP,
Schemes for individual commodities
like paper and Board, therefore, can-
not be indicated.

(b) and (c). The import of paper
mho-rdshallomund:rth-m
exporters

JUNE 2, 1967 Written Answers. 2664

Imports and Experts

1414. Shri Prem Chand Verma: Will
theuimurofmuphlnd
to state:

(a) the number of cases involving
over-invoicing end under-invoicing
in import and export trade detected
and the number of cases in which
action has been taken during the last
12 months;

(b) the number of cases involving
the breach of import and export rules
detected during the last twelve months;
and '

(c) the number of officers and pub-
liemen against whom prosecution was
launched and the number of persons
convicted as a result thereof?

The Minister of Comimerce
Dinesh Singh (a) 83 cases

tb) 374 cases

(c) 66 cases of prosecution and 7 of
conviction.

No officer is involved.
Wit owr Ny Rt 9C ww o
e

1415. st CrrwaTe wveelt © T
o Gt o wATH WYy R G e

(%) w ORIETC F1 W AT WY
amerd ¢ fe qff e qv wwr W
nE w9 wdwifogi w1 Fear
ATy aret e vy ® fao piferos
¥

(Bhri

(=) wn Iow nEd ¥ i ww
€ aiw &7 T I w ow ¥ g
® o W
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Closure of Serampore Colliery

+ 1416, Shri Indrajit Gnpta:
Shri Vasadevan Nair:
Shri N. C. Chatterjoe:

Will the Minister of Steel, Mines

(b) if #o, the reasons for such clo-
sure and the steps, if any, taken to
avoid it; and

(c) whether any attempt was

to exhaustion of reserves of good qua-
lity coal. Closure of the Central Pit
of Serampore is likely to involve a
retrenchment of 1,148 labourere and
201 substitutes, Meanwhile the possi-
bility of giving alternative employ-
ment and review Of reserves is also
being examined.

(c) There is no difficulty at all in
finding market for Girdih high grade
coal.

Export of Human Hair

1417. Shri Shivg Chandra Jha: Will
the Minister of Commerce be pleased
1o state the names of the countries to
which human hair are being exported
and the foreign exchange earning per
year as a result thereof?

The Minister of Commerce
Dinesh Singh): USA. West Ger-
many, Hongkong, Austria, France,
Japan, Italyn U, K & Aus'ralia are the
main countrieg importing human hair
(unworked) and its waste from India.
value of exports during 1864-65, 1985.
66 and April 1966—January, 1967 gtood
at Rs. 29.65 lakhs, Rs. 44.19 lakhs
and Rs, 90.73 lakhg respectively.

Export duties

1418, Shri Shiva Chandra Jha: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a2 fact “hat tha re.
duction in the export duties after de-
valuation has nulified th~ impact of
the latter; and

(Shri

(b) if so, the steps contemplated to
rectify it?

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b), Export
duties have been reduced whenever
the competitive position of commodi-
ties subject to expost duty, became
vulnerable in foreign markets Such
admukenmthemmnt:ln-
taining or boosting exports does in
any way conflict with the cbjective-of
devaluation whith is also to maintain
and increase exports. T



2667
Dhalll-Rafhara-Dimntewars Raliway
Prejoct :

C. M. Poonacha): The proposal for new

1420. To W woygY Wfgar :
ot wy foord :
ft e
*“0 qwo i
ot wiin Tag witfoar :
war wiforew sl ag wark € war
o fis :

(%) T FTETT WY AT 3w
s & sraTre! ff deay freie ¥
qw wrer Wy gut &, fawit e
t 5 s oo wwl, faed s
WATAT AT §, T AT AW AT A X
sftmreres 150 $OF W ¥ wfy
gEd; W _

(w) aft gt, oY y@ wHEE F qTWTT
wyam ifwrg?

wilvow shywen # wushly (o0t
ot ) : (%) @,

Written Answers JUNE 2, 1987

Point of Order 2668

(w) wwpet it ek @ W
tomm et oty dwwh gl
T sieitfiee sty vk ¥ fadr ST
e vy et wdtvit wRpel W T
wrw 3 o avey § 1 e vy ¥ fadr
¥ srarfiry swet ¥ w9 ot oY wopfle
&, Su¥ fawr ¥ qor ag & fir s o
w wwer wrnfow aRER @ anqod
¥ wE & weh ff ot § ok whe
w wfwar # fudeft v o whr &
worrr ey gAY § 1 qafer s # WeT
weer Iay & W woer ey wr g €
arfe v weg & f g7 Wb
W |

Shrl 8. M. Banerjee (Kanpur): 8ir,
1 rise on a point of order under rule
376(2),
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drapara): He has not put the Call
Attention notice. How can the Minis.
ter reply to this?

1216 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

GOVERNMENTS REFUSAL TO RAISD

DEARNESS ALLOWANCE Or CENTRAL
GOVERNMENT EMPLOYEES,

Shri 8. M. Banerjep (Kanpur): I call
the attention of the Minister of
Finance to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:—

“Government’'s refusal to raise
dearness allowance in respect of
‘Central Government employees in
spite of average rise of ten points
in the cost of living index.”

Sir, you may now give & ruling on
my point of order.

Mr. Spoaker: Not now.

JYAISTHA 12, 1889 (SAKA) Central Governmenta§ro

Employees (C.A.)

the evening of 30th May angd is under
study. Some more time will be
needed before decisiong on the Com-
mission’s recommendations can be
announced. However, an assurance
was given to representative; of the
staff who met the Expenditure Sec-
retary on 5th May that whatever deci-
sions are taken would be given effect
to retrospectively from 1st February,
1967 when the 12-monthly average of
the All-India Working Class Consumer
Price Index number had gone up by
10 points since the last revision in the
rates of Dearness Allowance. A
similar assurance has also been given
on 30th May in the meeting of the
National Council of the Joint Consul-
tative Machinery for Central Govern-
ment employees,

Shri 8. M. Banerjee: Before putting
the question, I want to know, ...
Mr_Speaker: Pleaze put your ques-

tion and get the information tp the
extent it comes.

oft Wy fowed (WC) - oo I ¥
9% fear awr fis TETEET Wi
¥ |WT G AMTIEW 9T wT oft § av
w7
Shri 8. M. Banerjee: I want only
one confirmation whether whatever

has appeared in the newspaper is cor-
rect or not. -

Mr. Speaker: You put that question.

Shri 8. M, Banerjee: Why should I
waste my question on that?

Mr. Speaker: He wants to know
whether what has appeared {n the
papers is vorrect or not.

ot vy ford : w TT I
it ?

Shri Morarjl Desai: I have received

two copies. They are required to
:lypﬂnttd. Therefore, I put them
I am getting them printed ep .
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[Shri Morarji Desai]

soon as possible. I have not been,akle
to supply copies to the memberg of
the Cabinet, Therefore, it is .not
possible for the Cabinet to consigd
it. .

it wy fewd : s Tt WY ag
e @ faer Y &1 § s wgan §
fis ag o¢ wgi & foeft 7 ood fely
a1 TAETEwT wigw 7 faelt ¢

Wt srereatt € Wy w AfE
daT wTow Ay 4 W A . &
wr wp fv fomt qamar 7 andt ot @y
W i 9T § ag W W WY SN
REN WG

Shri 5, M. Banerjee: Sir, my Call
Attention notice had nothing to do
with the Gajendragadkar Commission.
That is a separate question. My Call
Attention notice was about the failure
of the Government to raise the dear-
ness gllowance of the Central Govern.
ment employees even after the aver-
age rise of ten points in the cost of
Mving index. I may add thut when
the recommendation of the Second
Pay Commission was accepted, the late
lamented Prime Ministey Nehru said,
“This tantamounts to an award."” That
was accepted by the Government.
They are morally commiited—social-
ly, they may not be—to accept that
Report.

Now, the ten points rise 1n wne cost
of living index was reached in Febru-
ary, 1987 and ag 5 result of that,
having nothing to dp with the
Gajendragadkar Commission, 22 lakhs
of Central Government employees
were entitled, genuinely anq legiti-
mately, for an increase in the dearnesg
allowance without any further refer-
ence to the Gajendragadkar Com-
mission. I want to know whether an

JONE 2, 1967

" ‘Central Government 't
Employees (C.A.) -

month of March or.Aoril or even May.
Will he wait for an all-India agitation?

Shri Morarji Desal: 1 do not know
how much concerned the hon. Mem-
beér js with the moral guestion . . .

Shri Vasudevan Nair (Peermade):
That ig your monopoly.
Shel Morarji Desai: That is the

monopoly of the person who puts the
question, not mine.... (Interruption).

-iSmri Nambtar (Tiruchirapalli): HMe
feépesenty the Central Government
cpaployees.

‘Shri S. M, Banerjee: Mysclf and my
son have moral value.

"Shri ‘Merarji Desal: 1 am accepting
it; 1 am, not rejecting it; I have not
said that you do not believe ijn it
But the question hag been replied to
that when the Government decides
this, it cannot decide :niess the
Gajendragadkar Commission which
was appointed sometime ags> on the
same question gives itg Anding. Then
again, we have also promised the
Chiet Ministers of the States that we
will consult them before we decide.
Therefore, this takeg time. We had
to wait for the Commission’s report
and that is why we have waited. But

exercised over this.

Shri 5, M. Banerjee: He has not fol-
lowed my question. .
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lowance. If there is 3 rise of 10 points
in the cost of living index, they should
revise the dearness allowance.

Despite our objection to the 10-point -

formula, we accepted it under the
circumstances, Now Government
wants to wriggle out of it; they want
to shatter the hopes of the Central
Government employees by bringing in
the Gaijcndragadkar Commission, This
has nothing to do with Gajendragad-
kar Commission, There is a 10-pnint
rise in the cost of living index due to
the failure of the Government to hold
the price line. 1 want a straight
answer to my question, '

Mr. Speaker: He has answered that,
with retrospective effect, it will be
given.

Shri Morarjl Desal: 1 am always
given to giving straight answers,
which perhaps does not suit the hon.
Member. There ig no question of pot
being straight in this matter. It _is
the right of Government to consider
all the.conditions ag they arise and
take decisions and I do not think that
Government can give up tha: obliga-
tion. That is what the Government
is doing.

ot awrerrw fiuy (g - fearony
awigw AT At § o awEx Wy
al?t § 1 war wowTe Wk QAT TR
f fy av ™ fevole  weTEw
TWITEE ART T ?

wft siroresl et FOETX ¥ EIw
# gur vew Qe @ wORTT AT Qur
woft

wit e fog : aoerc & oo #

g et gyl g

ot shereedt owef : W T Y e
¥y
Sy Basa (Diamend

JYAISTHA 12, 1889 (SARA) Central Government2674.
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of the common man has gone up. The
average man in government employ-
ment cannot have two square mesls a
day ang during the third and the last
weeks of the month, he does not have
money for doing his minimum market-
ing. The Government has accepted
the recommendations of the previous
Commission and that ig still in vogue.
Until it is replaced by any other ac-
ceptable formula, why does the Gov=
ernment not implement the formala
that is now in vogue and allow the-
beneflts to the common man in govern-
ment service?

Shri Moraj; Desai: It does not re-
quire any further reply.

Shri Joytirmoy Basu: What iz the
answer, Sir?

Mr, Speaker: He savs that he has.
already answered.

Sbri Jytirmoy Basu:
my energy.

Shri Hem Barua (Mangaldai): Do-
you make provison for members wast-.
ing their energy?

1 have wasted'

Mr. Speaker: Mr. Pattiam Gopalan.

Shri P. Gopalan (Tellicherry):
Since the basic concept behind grant-
ing D. A. to employees is to compen-
sate for the fall in the purchasing
power of rupee which directly affects
the low-income groups and since the-
phenomenal growth in the rise in pric-
es is mainly due to the monetary and
fiscal policies adopted by the Goverp-
ment and since the phenomenon is an-
all India problem which is proved
from the fact that the upward trend in
the cost of living indices is more or-
less uniform throughout India, may I
know whether it is not the responsibi-
lity of the Central Government to-
assist the State Governments to mest
the extra expenditure incurred by them-
in giving increased dearness allowante
to its employees? Furthermore, I want
to know whether the Fourth Finance-
Commission had recommended that &
proper procedure should be evolved
to sssist the State Governments to»
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[Shri P. Gopalan]

mset the extra expenditure, the un-
.foreseen expenditure, that is, the ex-
penditure which is unforeseen at the
‘time of the preparation of the forecast,
and if s0, whether the request of the
Kerala Government for assistance to
them to meet the unforeseen expendi-
ture due to the enhancement of dear-
ness allowance to ity employees has
been complied with by the Central
Government,

Shri Morarji Desai: The reply to
‘the last guestion is in the negative,
namely that this Government will not
give anything towards the disburse-
ment of dearness allowance by the
‘States to their employees. That is
‘what has been made agbundantly clear.

As regards the first part of the
~question, I do not accept that the rise
in prices is due merely to the econo-
mic and fiscal policies of thic Gov-
«ernment.

Shrl Ranga (Srikakulam): Mostly.

Shri Morarji Desal: There are many
«causes for it.

Shyi Ranga: It is mostly due to that.

JUNE 2, 1967 Central Gor

Government
Employess (C.A.)

-

Mr. Speaker: He has answered tha
already.

Shri B. K. Nayanar: May I know
whether it ig correct or not that an
informal proposal has been made by
the commission to convert a good
part of the dearness allowance increase
into compulsory savings? May I knoWw
whether Government have agreed to
raise the dearness allowance commit-
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be has said that hizs question has been
covered,

Bhri Nambiar: There is no we in
asking questions.

ot oy fowd : Wt mew ¥ o
wawTaT WoX awrsy ¥ e wdarioat
w wgmE wer ord ¥ fiver wilgd
@, e Sfs TRETET e @
foid ot gt o, 3w aw xR
afY fiear mar | W I wgr @ e oy
fawsft ardre ¥ faar wd ) g g
T T @ T, wewd, A, i
o wf, W & a7 W e T
ey, quar A 4

7g ur ore € wordr § v«
S errer e s e s Y v T
£ X WY o 9y Ty, AT O AER
ot =@t | gawr W ST AT g gRn g
A 9 gowre ) far § | Iw s
s ge W ywwfcat v sgk we &
o fear arqar ?

ot wieroet et : Ot Ay

Y wy fovord : ST T AT T ?
Faw arlre & 37 wfyd @7 5% ardw
®1 % ¥ we v ATk we we § fe
T § A g Y IweT Ay fiyer
g | JEE WY WX ™
T § 7 wwer i I Wik

JYAISTHA 12, 1888 (SAKA) Central

Government

Empiloyees (C.A.)
the whole report or modify it accord-
ig to their own wish, may we at loast
have this much assurance from the
Finance Minister that whatever deci-
sion may be taken in future, which de-
cision will have restrospective effect
from 1-2-67, at least what the em-
ployees were getting before 1-2-67
will not be cut down or retrenched?

Shri Morarji Demal; The hon. Mem-
ber seems to be in a wonderland.

Shri Indrafit Gupta: May I take it
ag an assurance? I may be prepared
to be in a wonderland....

Mr. Speaker: Shri Sondhi

Shri M. L. Sondhi (New Delhi):
In view of the fact that from Febru-
ary prices are admitted to have gone
up by 10 points, since the last revi-
sion of dearness allowance, may 1
know whether the hon. Finance Mini-
ster remembers that one of hig prede=-
cessors had assured this House as
follows:

Although there is some poetic jus-
tice in that that hon. Minister is
not here, today, the sub-marginal liv-
ing standards of the Central Govern-
ment employees demand that the hon.
Minister considers at least some mea-
sure of relief, because his Budge; gave
us hope that there is at least academic

. rethinking, Full subsidisation of

food prices for the Government em-
ployees can be announced or at least
some Imaginative measure taken by
which when the recommendationg of
the Gajendragadkar Commission are
announced, at once the market foroes
do not take away what benefits and
whatever increase they give. At
least there should be some imagins-
tive effort to tackle the problem.
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Shri Morarji Demi: Government
will do whatever they think reason-
able and come before the House.

Shri M. L. Soudhi: My point is a
basic one because it involves some
reference to the actual conditions of
the market where any benefit Govern-
Jqnent in their wisdom give is wiped
out by the very disconcerting beha-
viour of our market forces.

ot gew v wyaw (IRET)
woflt W1 A & M @O w7 oAf
R § T W q FT wd e
wrpw 9% f fiew v qv wepd faeft
fior A Famr g

4 worhe (aeak-zfee)
Y Tz & wit wgr § fr ey oY
Y "R ¥ &% & wgmE wen
Wy "R % wANTTGT e ¥ ¥
fore At faerar 1 o P & ey wefy
™ A ¥ wgd 9§ £ W gy W
T T wEh & 1 oY faer et ot X
g Wt T fem 3 & ToeEasET
sfawa w7 o1 vare @ W qT 3@ TR
qTET & A wfee v g &
UE ATE Al 4 FX T T TG qOT
& wiwrfeat wt wgme s 2% & forg
ag ¥if TT ma gEnTi i A w6
0 g@h aon ww wfawy F fend

warf frq fislt i ) FoeTe ot
v wiufE § o gl
§ 7 v woeTe oy W § fr e

JUNE 2, 1887 Central Government

Empiloyees (C.A)
ot grmw wed it Tt o
¥ ward d¥ oW wwew gat 3 wer
qr ?
oft frw sroaw (awfY): @Y o
W T SCANN : Y& WA |
st saveht ek : Wi s

wTET AN % awe ¥ gt wer foar
t & w1 w€ | wrrli wTew W WY
e g, A oy farwre & I @

lisation of the rise in the price index
to the extent of ten points,

Shri Moxrarji Desal: 1 never said

}

-

Skri D. C. Bearma: I also take i
from the hon. Finance Minister
whatever the Gajendragsdkar
may say, the
will stand by the
I taleg: 1t
Minister that the
va from 1st Pebeuary,
may I know whet
of the hon, Finance

i
i
!sZ§5§sg

i
[
%7

d
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ing some ex-gratia payment 1o these
hard pressed Central Government
employees which may be offset against
the rise in dearness allowance?

8krl Morurji Desai: What stands in
the way ia the incorrectness of the
assumptions of my hon, friend that
I bave already said that all these
things will be done. I never said all
these things will be done. I have only
said that the Government will take
into consideration all these matters
and will do whatever is reasonable.
That is what Government has said.

1257 hrs.
PAPERS LAID ON THE TABLE

Cosr Account Recorns (Cycres)
Rurzs

The Minister of Imdustria] Develop-
ment and Company Affairs (Shri
F, A. Ahmed): I beg to lay on the
Table a copy of the Cost Account Re-
cords (Cycles) Rules, 1967, published in
Notification No. G.S.R. 311 in Gazette
of India dated the 11th March, 1967,
under sub-section (3) of section 642
of the Companies Act, 1956, [Placed
in Library. See No. LT-406/87].

Rezrorrs or Sincanen: Corvrrrics
Company & Coar Boirp

The Minister of State in the Minls-
try of Btecl, Mines and Metals (Shri
P. C, Sethl): I beg to lay on the

(1) (i) A copy of the Annual
Report of the Singareni
Collieries

Company
Limted for the year
1965-88, along with the

Audited Accounts and the

aee-
tion 6180A of the Compa-
nies Act, 1958,

of the above Company.
in Lidrary. See
No. LT-497/87].

Papers Laid JYAISTHA 12, 1888 (SAKA)

Popers Laid 3682’

(2) A copy of the Annual Report
of the Coal Board, Calcutta
for the year 1064-85. [Placed
in Library. See No. LT-498/
87].

Report ON Accounts or TEXTILD
COMMITTE ETC,

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Quare-
shi): I beg to lay on the Table:

(1) A copy of the Audit Report
on the Accounts of the Textile
Committee for the year 1965-
66, under sub-section (4 of
section 13 of the Textiles Com-
mittee Act, 1963. |Placed in
Library. See No. LT-499/6T).

A copy of the Textiles Com-
mitiee (Amendment) Rules,
1967, published in Notification
No. GSR. 438 in Gazette of
India dated the 1st April,
1967, under sub-section (3) of
section 22 of the Textiles
Committee Act, 1963. [Placed
in Library. See No. LT-500/
871.

A copy of Notification No.
S.0. 1722 published in Gazette
of India dated the 15th
May, 1967, under sub-ssction
(2) of section 18A of the
Industries (Development and
Regulation) Act, 1951, [Plac-
ed in Library. See No. LT-
301/67].

(2)

)]

4

1867, published in Notification
No, S0O. 1475 in Gazette of
India dated the 20th April,
1967, under sub-sectjom (6)
of section 3 of the Essential
Commodities Act, 1985, [Plac.
ed in Library. See No. LT-
502/87].

A copy of the Central Siik
Board (Amendmu:) Rulea,
1907, published in

No. GER T40 in Gazetly E..
India, dated the wf'
e

(8

{
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1967, under sub-section (3) of oy AT ff fir wT FTFTT W Aefy
section silk
Board Act, 1048, _ (Placed in vl ait & feg it wvpr W w0

Library. See No. LT-508/87]. %7 fawmec »<

w
(6) A copy of the Coir Industry
(Amendment) Rules, 1867, Mo W gwwr Farg : Wit wwew

blished .
g:o.:mﬁg:zu:emmg: wt qrw § fe oY farw agt W §

dated the 20th May, 1067, mquﬁa’*“
under Sub-section (3) of sec-  fiFar

!iDnMoftheCoiglM Wit w1 2 faey
A, sk, (et b Eirers. (0 Y, e st o
wgt Tay apn & faforre gy
1238 hre Y CHET aq w7 70
BUSINESS OF THE HOUSE
The Minister of Parllamentary oft oW T W ; e e,

Afiairs and Commpunications (Dr.Ram -
Subbag Singh): With your permis-
sion, Sir, I rise to announce that Gov-

ernment Businesgs during the week “m'ﬁﬂ('ﬁm
commencing 5th June, 1067, will con-  ¥RY) : WY TEU ¥ warw ¥ & wrw WY
sist of:— T ATTETE T wigaT § | weA ®
O e, e oewe

. . X ® T g

(2) General discussion the

Gener:lBud(n!orm:;‘-n. fiear a1 fir o w4 anrfar &Y aroft
<a)g:nndz-ﬂummm:‘« A T AT ¢ frare wTR TR ¥
~corruption W qma ot fawmfor st | woere A
CAMEGmIN) T, Tows: o ) % Brfowr st frar § ot
ot gow ww wqem (TH) © gr oo Y 3@ SNA N Oer @
o wwvew ot fear o @ W X IR g & gl dfew werfwar whefr

wmﬂﬂ#_mglh#'ﬁw & anif & wwedl & v ¥ & fag g
w= g wfzw o T AR wwg " § 1 A § JAE que’ § AW

TN W WA AR gy o, SR Y e w7 & areh
IwAT b @ ¢ 1 &y A

g f w0 e g a9 faw ot swcorw g (el we)
i wr ofy @ mfe ot IR B o oy A § e el v &
gt = g1 wR ? % ¥ fod wewdi & anr wid aq €,

e wre fagg & e & wer I der v § wire woerly weed
wm feaen argan § 1 faedt W o wwr warer & ? war dear & e ¥
a % #Y oF e AT 9T W ot o W § ?

ATy WRY W AAY w1 ¥ Wi s
offay o7 | W o F g ot T ot wrefrew oy : oy Wt | IE
i M AT R I & vl
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oft e v wwET T SR,
Rrwc ot s ot & qur ¢
gw o woT A8 femr mmr @ 1 B oy
WA wreAr g fr s oW Wiy 7w
¥ A2 ¥ wrf ey wrr g £

wegw wgirw o qy fawd o

@ wy fd  (Wiv) : ofewsh
@ frar ¥ e o7 gETRw FAWA w
wwr aft faesey fafy dor @ o
§ | ®d qrrweier afafy 7 Iwafafy
# oz o gur @1 fw At aveved
et & Avwr o A W @, T T e
¥ WET WEW AT ATHAT | IR fAQ Ay #Y
uThy S wPrew §oad gy foe @
& W ATy I gt ¥ AT Sraer
R @F & ATE 0N TR WA
WY & forar oy | wgt o7 6w faesrew
feafa § + wwde oY faEq & ofas
W RGITTL T At ®
wETE W1 W1 2 & e W wrer fow
wweht & 1 v8 QU 3 wEmw W e
wearg & forar and

Narendra Singh Mahida

Shry
(Anand): The Hindu Religious En-
dowment Bill, 1985 was introduced in

JYAISTHA 12, 1880 (SAKA)
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and at the time of the agitation in
Madras, Government cume forward
with a statement that they would
take steps to give statutory shape to
this assurance. I would like to know
when this is likely tp materialise, It
iz serious because only last week in
Kodaikanal there was a students’ con-
ference in which a resolution was
passed that they were Eoing to start
some agitation if this assurance was
not given statutory shape.

Shri D. C. Sharma (Gurdaspur): I
bow my head to the Business Advisory
Committee because it is presided over
by you. Still, permit me to air some
of the misgivings that have. The Edu-
cation Commission Report is before
the whole country; it is being discus-
sed by a parliamentary committee
and is being written about in the
newspapers. [ find that the mnDew
Minister of Parliamentary Affairs
who has now got used to his job has
given only five hours for education
demands. Education should have been
our first priority this time because we
are going to overhaul the whole set
up of education. So, it should be
given more time.

One of the burning questions in the
whole of this country today is whe-
ther India should manufacture atomie
bomb or mot on account of the deve-
ments in China. Two hours have
been given to atomic energy as if It
is a tin factory which requires omly
two hours. I think the atomie emergy
department which is presided over
by the Prime Minister herself and
which has given rise {0 many contro-
versial questions today should have
received a larger measure of time than
given to it now.

Mr. Speaker: All thizs was agreed
to in the Business Advisory Com-
mittee. The report was adopled by
this House.

Bhri D. C. Bharma: [ bave got
say a lot about the Ministry of Pazlia-
mentary Affairs this time I thiak
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[Shri D. C. Sharma]}
we have been given only one hour. I

think many Members want to express
their opinion about the Ministry or
of Parlamentary
Affairs, for which I think only one

the Department

hour has heen given. I plead with
you with folded hands, because you

also come with folded hands before

us when you occupy the Chair; please

give more time for discussing the

Demands for Grants of the Education
Ministry, please give time for discus-
sing the Education Commission report
and also for the Department of Parlia-
mentary Affairs.

Shri 8. M. Banerjee (Kanpur): 1
am happy to see that an official resolu-

tion has been brought by Government
to have a complete and exhaustive

discussion on the report of the Mono-
polies Inquiry Commission and the
R. K. Hazari Committee report. I say
that the time is good now for having
a comprehensive discussion on these

reports especially when the budget

has been presented and is going to
be discussed shortly in this House,
That is one thing.

The second thing is this. We have
been demanding in this House the
audit report of Ruby General Insur.
ance Company and New Asiatic Com-
pany. That was denied to us. That
has been denied to us for the last
seven years, Now that we will be

discussing the Birla House in the

R. K. Hazari Report, I request that

copies of the audit report of these

two companies should be laid on the
Table of the House and thus be made
available to us.

ot serfte srelt (ETgE): wsa
THE, Uy w1 e grn fe few
TR X 3 e & wreaw & dwgwrd
# & oy vy fear T fs o e
% Wy § duw § wowre o e
T AN e ww ¥
g W AW & A, o ST, W7
wy fraw @ fs afc wfeeamy @),
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oY wor ¥ v & syl F v N ¥ &2
wey wiww JwT & frar o O7 Wi
W v ¥ W aaT ¥ 3o ol fawy
qv waf §F arft ), Forr o fewre g
wTawEE 91 | fqed R W W A
syarfeafafads e v g w
at ¥ fawrewrft fe ¥ s @At N @
dz dve e afwrT ¥ ad, faer
qT agr wuf & et & 1 Iw winfa
¥ &z% g€ WX 39 ¥ w@ yETy Whwe
Wrwr fad 1 yw sy ag of sfere
w7 foar wat § fe arfesarr o afveny
TG ¥ TUrA-HgTAT DATIT ATYRY gy
W & ATT NI FrATE 9T A FATY
gy o v § W 7 g 0 feafr
weaw &1 1k § Iw 97 Fawre fear oy
# frae won Tgar § s oft 18
g € W wt iy ax arfesm
el & amry & wwrwe fadr & S
W qTET AR A Srfeea T g g
argsfen o wfewor fear mar @
et ferfer & wro gegATT waY w7 &%
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w ¥ o v g ww e &,
% 9C gt fewrT § I oW W
wg ¥ & awy & Gwe § 1 v oy
wifee @we §, fore # =t oo o
iz & geft | Afer 9w ¥ Wt wy
W WY G AN F A §, @ gwT &
waw ¥ § 1 ofvesdlt ofvar % oY we oY
o §, wgteh feed @Y WY g, W
¥ it famet & 1 @fiew 3@ & o wfee
fomn it o7 A @ fr fom T
Y 9T W M F wweaw & fawgy
forgre o wrarar 3z T &, T THC
wrre ¥ fasg arfesaer @ fagre
W 3z o @ W nfewsy ofan
wr fagr WY arfeersy w0 foge oF
& ary ¥ 1 o e wr ofvndt of
ot feafy & art T FEredi oY @ "W
ATl grer a7 3N frafr w1 aga 1O
aWra q¥r amar k| gWhw & gATQ
qYere 7 3 [Oh ¥ Tw A™ A g
g &ay arfev & ATar agr A
§2 &1 ¥ e ag wravey § fo gt
T gw ¥ at 7 qf femom @ ww
W ag fafewr @1y fe Wi ®
gfwor wo & 1 & T g %
™ favg w1 qrefaear W R
aT ¥ farwry faray vl )

. Mr. Speaker: He mentions Rajas-
than; it is very urgent and important.
On Monday there is a Calling Atten-

JYAISTHA 12, 1889 (SAKA)
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They are of sufficient importonce, but
their turn never comes. For the last
2 months, 24 motions have accumu-
lated. They should be discussed.

ft sk s (Tt afawr)
wreaw e, ¥°F At & fafewn & Qe
wwt w @ ¥ wm A ¥ fafeer
WETOA T AT T OF AHOFT TEK ¥
RN =R

v gt ;W T AT AT A
&Y %, Ty WY A T

st W AR ¢ a9 § AT I
¥7 91 ey & wrq vday @, 9w ¥
% o gt & T wa o e a R
femam & wra ot wfe &, 39 ¥ &%
FIAT AT F, WX X OF qAT oy
T GifeT FT R §, §gE TG
@ ¥ wAEw gy 2 ady v gy
e o oadwT & w off § o
T A AT T ATH G SAT WTREOy

¥ 3w e s faar i wat ¥
# g Y v ¥ wgen e § e o
¥ food w7 WTRET AT, X Wi
ot vk wend et TR fv o s
# agw A g &, 1 e
o &k waife WAy 9T W AT
*7 a7 Tgan & WY O SN wyw
76 ¥ Iw W g T @ AT T
ALTEF HTA ¥ &0 A€ & 9T AT
firier ¢ fr xw fafers @ wad #y
FEC U g 59 Fug frwer iy
Wit Iw a¢ wgw g wifgy afe far
wzaa) ® wrw gk dw & fear a7
o W TR, R AW WA AT

wh fecdwre wee (aTer) - e
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Bhrli Ranga (Srikakulam): We
thought this question about the
Sikkim Maharaja would not be raised,
because we have treaty relations with
them, and it is rather a delicate
matter, Now that it has been raised,
1 would like the Foreign Minister to
take an early opportunity of clearing
the clouds, so that there will not be
any misunderstanding between the
Sikkim Maharaja and his State on the
one side and ourselves on the other.

Shri Surendranath Dwivedy (Ken-
drapara): Next week sometime must
be provided to discuss the West Asian
situation. It is a very Important
matter. I1f the budget discussion
starts, we will have no opportunity
to discuss it. After the Railway
Minister replies, is it possible for the
Parliamentary Affairs Minister to pro-
vide time for this discussion either
on a private motion or on a statement
from the Minister? I hope, 8ir, you
will agree that it is important,
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Mr. Speaker: I agree it is important
and that is why 1 have told Govern-
ment that sometime must be found
for it  About Sikkim, 1 thought it
wag not proper to discuss it and so I
disallowed it. It has been raised now.
1 agree it is a delicate matter and I
do not know whether it should be
oiscussed and whether we have treaty
obligations, as Mr. Ranga pointed out.

ot uy fmd (§i7) : ae ¥ we-
THeTHY ®7, T A1 ZuTY WY wrE
wu fayr wrer wEwm & dfam

Skri 8. S. Kotharl: What is your
opinion about having 1 hour or 2 hour
dincussions, Sirt?

. Speaker:

Mr They must find
time for it.

the
I agree with the hon,
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Member, but the budget discussion
and so many things are there.

Dr. Ram Subhag Singh: Sir, we
shal] only be too happy to accom.
modate the view points expressed
more particularly about the No-day-
yet-named motions, because three or
four hon. Members including Shri
Surendranath Dwivedy, Shri Prakash
Vir Shastri, Shri Ranga and Shri
Madhu Limaye pointed out regarding
that, and also about West Asia, the
danger from Pakistan, the security of
this country and the Sikkim affair.
But, Sir, as you know, soon after the
reply of the Railway Minister the
General Budget will be taken up. Of
course, I will discuss the matters that
have been raised here with my other
colleagues. In the General Discussion
on the General Budget all these things
can be very aptly discussed (Inter-
ruption). The only difficulty is, the
budget will have to be discussed in
both the Houses.

Shri 8. Kandappan: What about the
Language Bill?

Dr. Ram Subhag Singh: I am com-
ing to that. Unless and until the
Genera]l Discussion on the General
Budget is concluded here, it will be
very difficult to complete the work.
We are too keen that the Hazari Com-
mittee's Report should also be discus-
sed. The Government will themselves
come forward with a motion. But
shortage of time is the difficulty.

Shri Prakash Vir Shastri said that
no No-day-yet-named motion ls given
preference. That is not correct. The
factual position is that three or four
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There was mention about the Con-
stitution Amendment Bill Every-
thing will be possible only after the
Budget Debate is over because it will
have to be adopted by the third week
of July, There is not much time
after that. I may tell Shri Mahida
that the Hindu Religious Endowment
Bil] will also have to wait and find
time. It will be taken up at a suit-
able time,

B. 0. H.

Then, our colleague, Shri D, C,
Sharma, who has become too old now.
(Interruption).

Sbhri D. C, Sharma: I do not pay
court to you, Other Members come
and pay court to you. Do not call
me old or anything of that kind. I
can pay you back in the same coin.

o wy fowdt : wa R PoaE &
wrar i warg 2t

Shri D. C. Sharma: Whatever your
position may be, [ will not pay court
to you.

Dr. Ram Subhag Singh: He pointed
out about the Education Commission's
Report. The same thing that 1 have
said about others applies to that also.
Atomic Energy Demands have been
allotted two hours. Sir, one hour is
at your discretion and if you so desire
you can allot that time also.

ot wy forad : x€ o & o7 &
FEIEF AN @ R E I ™ T
weh § e e =@ Wi g gfeafes
wrelft Fei? ot fe facar aeit & ard
* §, T @97 gTe T wET T

o Tw gww Tag | & QAT WA
Fat ¥ wvy ol ¥ I w1
&t v qewat Ooh, ag ¥ W)

C. Sharma:
that word

Sir, he must
‘old’, otherwise

i
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btring a no-confidence motion.
him,
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Dr. Ramx Subbag Singh: All right,
I withdraw it.

Mr. Speaker: Now, before we
adjourn for lunch I may say that the
Railway Budget is to be discussed now
and we have got another two hours
to go. All the Opposition parties
have completely exhausted their time
at the cost of the Congress Party.
(Interruptions). From the papers I
have got I find that DMK has 1 minute
and Jan Sangh 2 minutes.

13 hrs.
Some hon. Members: No, no.

Mr. Speaker: ] am speaking from-
the records before me. According to-
the note before me, only PSP has got
10 minutes and the rest of the time
belongs to the Congress. I do not
think any Member can make a speechr.
in 1 minute.

Y wy fond ;9@ w7 oW o 8
f& = w7 & wEmey Wy i F
§9 W A1 mATw 99 A R
AT |

Mr. Speaker: I would suggest that:
whatever time is left today, 1§ or 2.
hours, tan be taken up by the hon.
Members. The hon. Railway Minister
will reply to the debate on Monday
morning after the question hour.

Shrl Rane (Buldana): Those hon.
Members who could not get an oppor-
tunily to speak during the general
discussion can make their points
during the discussion on the demands
in respect of Railway Board. This was
allowed in the past.

Mr. Speaker: Yes, that can be done.
Now we will adjourn for lunch.

1302 hrs.

The Lok Sabha then adjourned for-
lwnch till Fourteen of the Clock.
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‘The Lok Sabha re-assembilsd after
Lunch at Fourteem of the Clock.

[Mr. Derury-Sreaxer in the Chair)

RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

Mr. Deputy-Speaker: We shall now
.take up the Railway Budget General
Discussion. Shri C. Dass,

Shrt C. Dass: (Tirupathi): Mr.
Deputy-Speaker, Sir, 1 thank you for
giving me an opportunity to speak on
the Railway Budge:.

] welcome Shri Poonacha who has
been placed in complete charge of this
new portlolio of Railways. I am sure
his qualities of friendliness, patience
and sympathy would help the Railway
administration to work better and give
better amenitieg {o people.

I represent the Scheduled Classes
and 1 was very much surprised to
note that passenger and freight rates
are being increased. This will affect
only the poor, but not the rich, 1.
therefore, request the Railway Min-
ister to revise his proposals and ex-
empt third-class fare from being in-
creased. 1 am suggesting this to de-
monstrate that the socialistic fabric
of society for which we stand may be
given a practica) shape,

In respect of dining cars, third class
passengers are treated as third class
citizens and are never cared for. The
whole edifice of Railway administra-
tion is sustained on the finances built
up by third class passenger fare gnd it
ig quite unfair to treat them in such
a step-motherly manner.

Third class passengers suffer very
badly during summer monthg for want
ot adequate facilitieg for providing
water on the platforms. I suggest
that more than one water push cart
be provided on the plateform to serve
water when trains arrive. These
should be concentrated in front of
third ciass compartments. In this
connection, I suggest that Harijan
ladies be appointsd to serve water
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since they are not only efficient and
humble but this would also improve
the economic position of the Harijans.

Reservation in promotion for Sche-
duled Castes and Tribes was introduc-
ed in the Railways. But some non-
scheduled castes prevented the Rail-
ways by getting a decision against the
reservation. The Supreme Court
finally approveq the earlier action of
the Rallway Board to give reservation
in promotions. But now the Railways
have not implemented it and T would
like to know the reason.

In my constituency ang nearby sta-
tions like Gudur, Renigunta, Pakala
and Arakonam, departmental catering
is very poor. The vegetableg are of
the cheapest varieties and monoto-
nously the same throughout. Though
the Railway administration supplies
the departmentg with provisions and
vegelables of first-rate variety, it is
learnt that they are being sold away
in the black-market and, instead, the
cheapest stuff, indifferently cooked is
supplied to the passengers. 1 wish to
point out in this connection that a pot
of coffee priced at 40 paise and suppos-
ed to contain 2 cups of coffee, now-a-
days contains vnly one cup.

1 fing that firsf class passes are being
given to whole families of Railway
servants and Central Government

to travel but are unable to get reser-
vation.

I suggest that the number of family
members of such employees to tarvel
on these passes should be reduced to
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which should be undertaken for the
economic progress of Rayalaseema,
the immediate necessary for us all is:
(1) to attach a through composite
carriage from Katpadi to Secundera-
bad in the metre gauge train which
starty from Palkala at night towards
Dharmavaram; at present only the
train which starts in the morning
has a through composite carriage from
Renigunta; (2) a through composite
carriage to Secunderabad via Wadi be
attached either to the Bombay Mail
or the Bombay Express, starting from
Madras; this will serve the needs of
Chittoor, Cudappah, Anantapur and
Kurnool districts.

We learn that the metre guage from
Bangalore to Guntakkal is being con-
verted into broad gauge. This neces-
sarily involves the conversion of the
metre gauge from Pakala to Dharma-
varam to broag gauge to vbviate the
too many changes and transfers of
baggeges. 1, therefore, suggest that
Pakala-Dharmavaram metre gauge be
converted to broad gauge and in so
doing, divert the line along Madana-
palle and Horsley Hills to rejoin Tum-
managunta. Thiy is necessary because
at Madanapalle is located the workd-
famous sanatorium and many other
hospitals gnd educational institutions
and Horsley Hills are the summer
resort of the Andhra Pradesh Govern-
ment besides the Tirumalai Devastha-
nam’'s public school being located
there. This side of the Horsley Hills
there is a Rizshnally school run by the
Theosophica] Association for the last
forty years; our hon. Speaker also
studied in that school; this school has
produced many eminent people in this
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not give tangible assurances of taking
up this line, I am afraid that in these
days of Gheraos. the highly excitable
people of Rayalaseema may create
trouble for the Railways. %e, the
MPs of Rayalaseema, are prepared to
wait in deputation on the Railway
Minister and apprise him of the just-
ness of our case provided the Minister
assures us of a very sympathetic
hearing.

After the creation of the South-
Central] Railway zone, we expected
that Andhra Railway employees serv-
ing in other zonal Rallways would be
posted to the South-Central zone.
But we are sorry it has not been done
sp far. Difficulties of language, etc.,
are becoming numerous and the post-
ing of Andhra personnel back to this
zone is an immediste necessity.

The catering in the Restaurant Cars
in the Southern Express angd the Grand
Trunk Express is deplorable. In spite
of frequent references to it in Parlia-
ment, it remains the same, It certainly
does not come anywherp near the
catering done in the Frontier Mail
which plies between Pathankot and
Bombay. Probably transferring the
catering staff periodically from one
Railway to another would improve
matters. The same staff with the
same Restaurant Manager for a fairly
long time tends to become pastmasters
in the act of pliferring at the expense
of the passengers and also Railway
finances,

Now, coming to my constituency,
right scross the road from Madras-
Bomaby railway line at Puttur, traffic
to the pilgrim centre of Tirupati to

lorries, is being held up for as long &
time as forty minutes.

level-crossings at two different placls
wtsehrqw.mmlﬂdllnap
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[Shri C. Dass]
place gnd an under-bridge at another.
This should be considered as a matter
of supreme importance and given the
first priority, since Tirupati ig an all-
India pilgrim centre.

Puttur is an important station and a
taluk headquarters. It is a busy
weaving centre.  Further, people
whosee bones are dislocated or broken
come from all parts of South India to
be treated by a family of experts who
miraculously set right the broken
bones. At present, neither the Bombay
Mail nor the Bombay Express stops
there. I request the Minister to pass
immediate orders for these trains to
stop at Puttur,

Tirupati ig the headquarters of the
Shri Venkateswara University, besides
being a pilgrim centre.  Thousands
of students come to Tirupati by morn-
ing and go away to their places by the
evening, in fact, to placeg as far away
as Kalahasti and Pakala. ] requesi
that diesel carg be run as shuttles
from Kalahasti to Tirupati and from
Pakala to Tirupati to afford conve-
nience to hundreds of students and
relieve the present intovlerable con-
gestion.

ot stfiren gy (W)« soemw
e, @R Tz § ave faaw § wame
T { werlva I w1 e oF
GR L2w ¥ W1 wrETa ST g
£ ol |ver % wrai areft oy 8, forey
ot Iy A At o iy ¥ R
frasfrdeaignfordr §
fore o € 1 fiemy ¥ 2w Y ww W
& §TTeY g IR WY gAgfwad o
XA w1 oF AT AT JETETT
fordr 1 wg Rww 7T § 1 v 9T g
wewnt § 1 Afer oF W gt o
T GTET TR 9T Y § | oRewnk
AT UF qr v ww ¥ i B vl
T § Rzent & fe Whragt o v o
& ! 98 Szent ¥ ufes gt o< Ty
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filling the hopes of the people,
travelling public of India.
confess, after reading the budget in
the last few days, it has been tcomple~
tely unimaginative. The poor man
hag been hit below the belt by the
increase in fares. It is really difi-
cult to get some good work from a
mediocre lawyer. It was a difficult
brief. But little did we know that
with a difficult brief in charge of
mediocre lawyers, we would lose our
case. We never thought that we

:
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reason is lost in the dreary desert
sand of dead habits of the Congress. I
think this is what has happened. They
could have had thig Rs. 19 crores by
having some sort of economy. They
should have told the bureaucracy
ruthlessly. this ig our firsy priority,
we ghould somehow save 19 crores
from the gdministration and there will
be no increase in fares. At least the
general managers who travel in 12
wheeled jir-conditioneq coachey would
have been made to trave) in the four
wheeled cosches. Nothing of that
sort hag been done. We have been
clamouring: you are taking so much
money from the poor people, give
them a little seat. Wg have been
crying hoearse that the trains are
overcrowded and lack every facility.
1 sald in the Arst semion that small
distance train should increase in num-

ag & sy P g 4 wad wfew
e gY TR g g ST WA A%

JYAISTHA 12, 1839 (SAKA)
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him.” It is a most horrible thing.
The Ministers should not be prisoners
of indecision. And the most

thing is that they are prisoners of
bureaucracy., (Interruption). This is.
one of the very shocking things that
pains us very much and every time
when they come in, these Congress
party Ministers become prisoners of
the smiling bureaucracy. As I have
said, bureaucracy in a democracy
checks progress and this bureaucracy
which was fashioned during the
British time, still, for the last 20
years, has been controlling the indus-
try and to a large extent politics and
other things in this country. I thought
these new Ministers—two of them are-
new and one of them is young—will
show some sense of urgency and get
out of the clutches of bureaucracy.
In the British days, the little profit
that the railways were giving Was
going to the British exchequer. Now,
the only difference is that it goes to-
the Directors of Railway Board, and
something goes to the general Indian
exchequer. But there is no structural
change in the Administration.

I would like to say one more thing..
If the fare is increased, I would like
that at least the freight charges on
essential commodities should wnot be
levied. The Railway Minister would
do good to this country and will be
remembered for ever if he at least
announces that freight charges on
essential commodities will not be
1 say this because, here the-
Finance Minister says “We will check
the spiralling of prices,” but on the:
other hand the Railway Minister here
raises the freight charges.
once the rates are raised, the
burden would be thrown on to
common man and the prices will rise;
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[Shri 5. Kundu]
on the floor of the House that the

trains moving slowly and gently.
Perhaps they convey the speed of the
new Ministers. It is said that in India
a Punjabi walks faster than a railway
‘grain. It is correct. I say so because
Milkha Singh had run from Bhunaes-
‘war to Cuttack much faster than the
train which goes from Talcher to
tCuttack.

‘The Minister of Rallways (Shri
C. M. Poonacha): Not on the rail-
way track, I am sure!

Shri 8. Eundn: We must do some-
thing about it, In Japan, perhaps the
hon. Minister knows that the latest
<2lectric train there—Hikari—runs at
120 miles an hour, from Tokyo to
Osaka. It is accident-proof. There
has been no accident; and that train
has been running for the last five to
six years. Something similar has to
be done here. Technology and science
‘have to be harnessed in this direction
‘and money on this account has to be
‘spent, and not on catering to and
nurturing such a huge, large bureau-
«cratic paraphernalia in the railways.

Last time, I also sa2id that some sort
-of economy has to be introduced. But
what is the picture which has been
ipresented in regard to the expendi-
ture on staff? The hon. Minister
pathetically says that the expenditure
-on the staff is 63 per cent. This is a
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should not be increased at any cost.
Some such objectives should have
been laid down. By stopping wastage,
thefts, etc, and by abolishing the
special type of saloons given to the
big officers some money should have
been saved. By reorganising the vigi-
lance department, some money should
have been saved.

If the vigilance department func-
tions under these officers, how can
they catch the corruption of officers?
The vigilance department should be
independent of the officers and the
Ministers,

Shri C. M. Poonacha: The Director-
General of Vigilance in the Railway
Board is working under the Central
Vigillance Commission.

Shri S. Eundu: It is not statutory.
It is not of the same pattern as the
Vigilance Commission. We want that
it should be completely independent
of the officers and Ministers of the
railway department.

I had suggested last time a com-
mission of inquiry should be set up
to study the diversification of re-
sources to some of the less developed
States. That has not been done. I
come from Orissa, which has been
perpetually neglected. According to
the statistics avallable, Orissa has got
only 13.0 per cent of rallway lines
whereas the Indlan average is 28 per
cent. It is half of the Indian average
on the basis of population and area.
If you want food to come to the
country, Paradip should be developed.
If you want Rourkela products to be
exported, Paradip has to be develop-
ed. You must complete the
investigation soon and bring
line from Rourkela to Talcher
immediately connect Cuttack to
dip.

s ifi

11

It has been indicated that you want
to wind up the narrow gauge lines.
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It is something which the bureau-
eracy has put in the mouth of the
minister, in the name of having an
scopomy of about Rs. § crores by tak-
fmg away the narrow gauge and metre
gauge lines, All sections of the House
‘mve demanded that you must con-
wert narrow gauge and metre gauge
imto broad gauge., Once you do that,
the traffic will automatically come. It
‘har been the clique of the depart-
+aenl 1o sce that such lines are un-
remunerative. Deliberately the tim-
ings and other things have been so
manipulated by the bureaucracy to
show to the ministers that narrow
gauge lines are not giving profits.
“There are iwo narrow gauge lines in
Orissa. ] am prepared o give facts
and convince the minister about the
narrow gauge line from Rupsa to
Bangriposi, how deliberately things
are manipulated to prove that it is
working at u loss. I want from Tata
am direct line be taken to Cuttack via
Baripada by making this narrow
gauge line into a broad gauge one.

Mr, Deputy-Speaker: The hon,
Member should conclude now. He
*as already exceeded 15 minutes. [
bave to accommodate many more hon,
Members.

Shri 5, Kundu: Sir, I am giving
suggestions which will be heipful to
the House and to the country as well.
Y want to give some concrete sugges-
~thoms.

We have been telling here all along
that wherever there have been Con-
gress semsions there have been new
rallway lines ag if the rallway is the
wroperty of the Congress Party.
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should be investigated and worked
out. Rourkela should also be com-
nected with Talcher soon.

Now [ will speak something about
Howrah station.

Mr. Deputy-Speaker;: Excuse me,
Mr. Kundu, you will have to resume
your seat now.

Shri S. Kundu: Sir, I will take only
onc more minute,

Mr, Deputy-Speaker; Not even a
second can be allowed now. You
have already exceeded Your time.
When the Demands come up you can
put forward your other points, Please

~o-operate with me and resume your
seat.

Shri S. Kundu: Sir, the Delhi Cir-
cular Railway is coming, why not in
Calcutta?

Mr. Deputy-Speaker: Please resume
your seat now.

I now request hon. Members to
limit their speeches to seven minutes.

We will have to cronclude this discus-
sion at 8.30.

WY MWEwT () : WEAw APy,
agr & vw /% Gl 7§ Y s WA
§ W famar @m AT gaar g 9w
¥ g W g ¢ fe graife ot
§2 ¥ wil® o N goaT § gt o
#Y FoeTe § A1 o g % WO g W
Qqar qear § |, W @09 FTO 9w

wror Ay Wi g & twdka ¥ o
efefrct aga & & i & 1wl
wrr wERge § W I A fred
oYt Wit w§ & i wrof § ) fae
weaty dwar § W e & o ¥
ylt gt & 1 36 ol g § fw owre
R whaft ¥ whit e st
N qfir wor & X gF i
o, B W Oh dedar W
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arfe soerly wiwrfcd & it §t =i
g, fowrad § 3w %1 ag crfar W
o IEE CITT AT I 6 A/ ATX AHA
o ¥ % wvy Ferar o Y @Y wCATd
shwfeat % s wyar wdwT WX
wrpaft wrkefy ot Fiw 2w & figey F o g
ot wrewr o7 fr ol faod Real feeslt
# qfers et ¥ ey wife fea
g Nam et o e g &
TwURGT W YT X § G ag A
WX 7 Wl | W W) 98 wER W
Swerey  weeT(l wawiE) grae S -
wg wifcfe o R & ow & 47 g
qfwar § | WW W 3§ 8% Weer aft
wrar & 1+ % OF qUAT  WiRE W7 W
* arey wfer § AT ET X W R
wez wg ¥ o fafewr Ay o % e
N Nagla @A g aff @ @
fs g0 & O zwqqr g X @ N
wrdraT | ag WY e g F o g qeet
wWrw agf & 1 wifex 2w § gaaifaw
¥ s & Y gu sfafrfedi oo
WTET W WA o g § aw sdwfdi
¥ @ a © myadt @ wEAY g
sfva aff § e dar ¥y wsgpraeee W
wi gl e ¥ s ag xw & fag ow
et dz ar st AN fs I
¥ Aifeardar 7 wrw w3 o o ot I
wY A ATAw wAHY AT IT W AT
Tx ot wwrafaw wri-gwe @y
awdt ¥

ay o gt T W TwE g W™
W i § gewige i ¥
selt & wrwrar Wt e Aoy §
Y fs oo =t § 1

iy & T T 1 A 9
ikt whwfedt o qw stiar gt it
frwz dwd st frwz witwrd Wt @

fe 37 & sy Y WE  gror wvew
STETAT ¥ WA | QTN T & g o g
AT I TS frww
WX IOTE %7 XAATT fieqr o 1 e
wr ¥ o g7 WY X ey Afew 9§
g Y g€ 1w T oy amew § e
wfe & o I T s, fererd off
§ wufag o @ W€ gk ft e
gidar Hxwgrawc R ATy
w1 it g wifad o fie woerl
sHafea) #t frema¥ o wY §
R ¥ Wy T & Ay qHY W TOer
¥rER | AegmEfemg N W&
st oz sdwd wicfows o &

mry xRNy

Qi ¥ o s ¥ At A wger
wrgar g + et o ¥ wwh it Rl
mnﬂwn\wﬂmgfﬂ'

-1
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g o ¥ gt ar R § W
woTw ¥ word it € 1 gw ar § fis wd
woTH ¥ werd TrE w1 T awes § o
Wfir qre ®1T agh ur Ak 9T yw @
& fo o & war groa &1 AY s oifew
S FA Y fe @ & ot ¥ dzar g
oY Qur wwrar § A & € qaw g o
R & qw B ¥ L O DR
wfis wg ad s W wwy T § eafed
I WY w A § ) & g i e
Forer axarg W T o ¥ W Y e ol
o @ ® afay e o at ¥ W
¥ W& | % AT A AP § §I% 7,
o oE A w T aw aw W ol
oA | AT A FTAA A § AL
g M g AT g A
¥ st ot qwsfral w1 5o o0y )
T W W § fe a3y A el
wify aff @ AR wwfad o gard
wgyfy 3 ¥ wa T ® o 1 e
wg w¥ wredt § xw frd 3w & W o
Faar o awan g § g oy g fow ¥
In ¥ ford Y wrec A @ §

A

rot
TEEH

£
:
%a
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W 37§ W1 Ararqw A QA W
WA AT HTAY ) W gw e e
sCam At Hifaxr | gy e
A A wedy Ay § 1 afew
& A @, gd udw daw
FOL-H WAAT, TW W Fmwed,
W 3 aTh foerd g g o |
WTSr TgT WT T §X ANT wAWA
2 v oo @ arasit §, Afer  aowaw
g WSt W Ag § ow derdy &
Teaf e gaam
€ wy ¥ Tm ww g E
W wifed s et owe e qF werw
¥Faw s¥1 Ao i zaw W
fr wrf S affgr A0
wx ag § fr gw W Qe e
@ §, ronan O & « widt W

¥

AserHETer) ¥ WA W
SRFRANT g e wQlx
A FIR TR W gl

fadr srw gk AWM WY g® gea
g

-7

o o v At few fem oy & @it
AdE E AR W owER
¥ i e @ A fegem &
T | W FYT g FTRW §
ol A PP fx @ Ffex
W W A FEX @G, WL W
U T AN EA | IT AW oy
feat wr ot qwt B AT ) vt
oft waeT & mff wrdT |

WA ohw g ¥ Wy &
ot sitwelt fefoorar, ot e o aww
taf o WM W
yugi s v ¥ 36 W2
e ag ywd g
ot gow g e g

w

B E&
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[ arwewT)
afer gwd fog wviroag ¥ U
2T [ WA Farar Jww 1 qE e
auAt £ T ng & faArage W Iaw
arx fasraqc & @ ®), fag ¥ ax
LA AATAY AT § WO AT F§ Ry
W mEr § fawer fear sy 0
T F @I IR § T AFAE
it g Afey gm T fww & 7
grdy oo mwowrr i, 7w v T
BT |reTTON AN wr LA, WAV
W A ®T WA, A7 W AT
Fzw W FEwE wA § A gwrd
A g 20 ga fag  da
AECT FU FC ¥ FAT F7 AV §
fir g ot ®F wrq o apfaara 3
a s A ¥ A m &Y
G qOTH WZEr Ay grT d, %9 ¥
¥ TINFE Nfaw | ww TAH
%< wa feger s dfay, 7
xam fawrw dfaw,  few
% fa g fay O 3w

Xq agi wry § A7 BEw
| aTgT T & A vz @ P
Ty 9T g

CO A O Ol :
g f& g vt NAfee &)
Tt aoee 4 §, gt fafaes
#g1 g ¥ AIFL; I
wr% wAquN § e Agl v
§ 1 g fewm awen wifed
fawprn aiet oY X agmT AT 1 Afew
Wi vy A wif agoweT wr TR
gmant wrqfad vy gEAENE
ugraw §, Wty &1 FW &W @i
atitfe woft fewry fserd 9T ¥ 1 Afwr
wre feery qr ot wr @it Wy
g dn wok ok A garar fewma
Wt cwer v geamr § 1 Rk
W odrang ¥ srsrak R

wo wWgRW mAW : WY @ I
¥t qgaed WAl ¥ | ww feer ®
R Nw PR N
I © garar wrigd

@t swifer i (@F)
JursAs wEred, tww wofy oft oy vz
v fasr g K 3gwr wwr W
g1 %aw go et d q@  quow
¢ fritv v ¥ o ik ewrer wt feom
wmmr iaw & wem 1 R
wwar g fe & @ tw G ¥ fowrs
oY g whes o MR areR
¥ yae @ qufoewr @ § 1
e w1 froa opk @ W ™
ot rgge gt ogR Wk w1 W

ywfemrar: ot Wt d =«

- ——

T L



o & swer fenr e @ wg we
Ff'm'ﬂl utxr gar agy
ferf A W Rt ¥

gt vt wifeay 3 %
W et & 1 agt

A
o

*Y ol , N N ooy eE § gy
tfdimfam s e 4, I W
QAT WA T AN TR EAX A
oY AT AT YT W

WX g W gy WA § W

Quaw ¥ oA § oy vy A Wy foaw
XA | W T YN gy wed
tﬁm | Wt Wiw er
WA AR ¥ 9T @I g lwAw
¥ wE 9% Jacdx
A ¥ wwvy & aife W W wEEr
&

15 hrs.

WIS FTWT §] €2 WITCFA &
fon sRTFETE | KA Fxmw g 5
WY wiTw) whWaT NEIA Wl @
ZIe® I 419 ¥ ¥g @7 § & wewmA
A SATRT & 1 AT A Y qg WK WY
sarer § 1 % AR wwwr g fr tw fanaw
Wiy e R N A AH I
@ ¢ 1 ¥ W faoww o 33 W
wTavawaT § | 58 N ¥ waw aww
Y fear, gmar W @ wfew
# wawar § 6 wie IO ok wwar
T A FTWA RN W A ww feae
o EEA R

W oE e @R R E
FAEY wE W AF @ § 1 el e
& fr ww @ @ T Afe vt & g
A 97 w1 fam wnar § e wai g
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g N off Q1T wifgd are wre 3g
argd & fe farmare st e fawme
g wet ¥ gark g qie
¢ oY qy oy ¥ it ¥ T e
wET ST AT 9¥qT e & g
Wt dwr § fie oY wxare wraeh iy £,
oY Fresd wreef 1 §, Wt gt wwwd
o faor faar avd B & qoay €
farere wreHt o Ard oy §, ¥fww
Y qrad § | & qawr ow JaEger W
TR AT WIEAT § | §FT RWA W
¥, ufeads @wn yreex § faa wr
ATy Y gEaTe § | Ay @A f T
& 1 agagT srary wify ¥ D@t ey
g | I agi o i g W £ 1 3w
ofeds Buq aTRT & Y ¥ yAw
Aoz Sy A7 frar § 1 ag N agh 9¢
o A W) R E AET N oAy W
st wrEsdY 41, XY =29 qRET 91 IERY
agi & Ziewne v foar war & e
g fr ol s eTwi 2@ 1 Y Ty
st § N ey wd }
Iy s faagmr  wfad [
wx ¥ a1a ag § Fe aw A o forad
& 3w gtk sarr A e arar §
s sty Y T faar v g afew
ag Wt X & 6 g wHaf o
wiew fear ar § 1 IeY Wi v
% wifew &y § 1 s gy @
& s ag ure 3w agf sx @ L A Wy
wrar § fe afen v @17 audfmafex
wire & TrET wwd | ag N Wfiee
§ ag sedt A § 1 AT wTe -
S fadr 1 gw W e § aret
qTET WEaT *T "y § Wi wres
o wear §Y awar § 1 g STl eftran
Tawd § | W Wi ey wef o
i ¥ Wifrw v R, T ST oAt
w fonk ¥ ifew o8 & fwc o
wraer % wrwr W@t § 0
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wr & twdt 3 o ol kAt
% o wgAT wTgr § e off et
wrx wur w7 § 1 agt W ey weTere
worar & 1 oagt ot 4 fad o ) oy
st Rt oo b &
STIET FrATAT § | AT w1k KT A
wger § ot v wg figy & o @ww
800 & 1000 ITX WX WAL JowATY
EaY 1500 s Ew wit wd §a
T Wg X O TEET ATH T AQAT )
gfeal & woht & @ fraw sy oy
& wgi o ot wger oY anfrat o wii €
& qwwat § s wore gival oY o) wwrw
HIT & gegardt wra faar amg s ot
fer® 2 Y ol Y JAd wgy & ™A™
WY §AT JET T arar §, wg Ayt Qo
W IJAHT el &R ar wrs Ry oy B
¥ fagr s AT IENY feacw ITwY
R &Y AT AT QY TP FTI Y AT
& W wrT Ty wif A gAw O A
WTTRT ST TAT W W T wwar f o
vt I8 afag §1 w1v Fwregy
FT T 9T ITN TR BT F Qrownfy
wra § a1 faaen wiRT (AT IUT et
wran & &g gt e, Ay S gy
qret faw aree Y worer & oy §, WY
IAe! ¥ arm wifg?, Iawr & o §
e e Ty sarar dur P § v
WTEY WTY ¥ TAw) & i fardy § ) wwe
T TreT sy w1 Reeremer we fear
AT TR TR e & &9 § wyey fomt
AN R qu  fawre § e gt el
sraer ff gt qwary off g o

W% & w fm Y oy Y woen
¥ arX ¥ g0 vy W@ )OS 3
¥ wrX ¥ & wi are fver £« ww e
Tueor ww T Wy e o forary ot 1 e
o€ sy mft fewr war 2 s3 WA WX

T 84 TTeW WY Wi mm
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ww wfen §, vowt & wigar g
waltag T a7 darge v wyr fear amg o
wg & cafag vy § fo wrr oty
¥ Uy AT W ¥ wrE W 3T WY Wy
¥ 7 faaf 1 Y aTg & wrow AW
¥R va¥areg A fevaw Ak
v g faerdy § 1 xa& garfindd ot agpr
wyfear QA & 1| & srdar vcar g Fe
WY XN W wAvw =y E |

agyXagwrwga g e
FUATHATIT, 149 WY WX 150
WA F F) FYqTATAE a6 T Ry
wve 1 arfow & fedt &, acara & Ry
¥ wregramyrE wT wre g Arar § WK
W: WY TE FT 9% AT § N gEaw
faX ¥ gwmardT a% Y o= on wwar
&)1 O & § ANt WY we qwAr @,
o #Y gfawr 3967 7 faaat @ 1 w1w
§ & ag Wit agar § fF < ot A
vy ¥ fesd N Segramrz § R
& Wit P #1 g2 fear qar § IT%)
fE ¥ WOy AT M AfER ¥ A
& wafaxr ¥ Far ¥r A
arfadi *t xfawr {1 e o

& gy WY wigw g e wrwgraTe
Wit wzdfamare & faar @ wfga,
WY agOTw e o § | qawr wTON AE
& A ¥mrw arew & ¥ Tew ey W
wrft § & gt weAE ¥ qrTh § O
gt o Zfww arg g wrar §, Qfenr
€ ¥ AT § ) WAT TF ATGT AT
wg @t am weffaee %
&woly v wrew ¥ fvest Forelt F
wrawar § ¥ wwr v g e oo
o W we s &

& wgw fioit & aframewt dic
QYT+t ¥ TR AT Wi
SR WY T T § | TG AT W
et ¥ or sl | F gt e e
ﬁ'.md\‘mmil
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FUraw Ww ; st At e o

ot ey (99aT) . IIER
7EET, $F AT S qv 5 oy
wr=it ¥ wré A OF & Iy e
fear s 1 g9 s § far & wk
wTAfg weew A O & dfew. ...

Fnaw wiw & wifaw wT
R

wft o No greR (@ ITHY) : wrATAY
& Fagre & fagre &1 gao wae g o
FEAT 92w ¥ IgAT T | fagre ¥
ggt 53 agew § 1 fagre arat o ave
g sqr Af 2 @ § | guet Wy Aty
afad 1+ wrrEwg A A ¥ gur
2ar g fe a1 wwg 1@ fag fifa
foar war 2, IaHY o 21 w3gr fauqr
g aArfE g AT WY I _F |

oY geW WX wawwy  (IekT) :
Tx AZT Ager o frar g M gw WY
ot At faaar gy )

= Tt o (WA TYT) AW AAZ
T aEE qarfad & quisry sgedt & qua-
fres a1 Wi qarfas vgael v wId
quT I fog § | ¥ T W) W WY
WIRET ATYAT T AATHATT W AT AW
TaET 94N 2E w1 far amar ¢ few
AT & WATHATE A AT WY §,
TERY OF AAE Ty o fr el &

# qrost «vy wdvear ¥ fggeanr
w7 qY ¥ qaTE QuT ¢ Jed avw
fewraT wrgaT § | U & W A Tw
farX & qw vt fyerer ey § Wi
« fad fpgeam of dfes Prr P wrr -
wr wifige wawy  § Tt aTs ferr
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g § 1 ZieT g AT wwaT § agi T RWN YT TF WTAH T W,

o AT ¥ fadk figrgeamar % afes g afE qr Jaw §, agr g e g

¥ awgcd ) A T ETE W T v
WY AT § | IR WA §F UwES
oz 3 feqr nqr @ 1 gw SXT @ XA
arTg e #) ANfe X A g § e
AT W1 BE AT R ) w4 qgT I WTH
W2, % w2 W\ 3§ €2 i qgwr wwdA
) Awrrwnd derkiy v sETge
a7 Yy § o wu & forgar & a0
s faai ¥ woet o | ads & afe
IAHT BT GTFT F1€ areqw A4 B
& wafses I fufrer sgw &
zwaATE F® fiF ag o @ 97 WM
%X fe W Margis & it @ g0
WATHYR WL GTTHIT F) T TF qATA
a1 Ofaq | 9T Wi Al FT faa
¥ W AW F gw = ¥ oAndy
forw v S W1 gEATAYT & 0%
RO wEw 3 Y goet g @, IAw;
HATY g1 ATCAT | XEHT QAT IEAT WY
gy & A fan g A @A
JATIT WTHTAY A T EY ARAT R
v oz a% 2 fe wroegT & N
LU S G Soil SRR
R o IEeT e aegw §
¥ forr ag weq B-fe o1 e
wry feqr amd

IW (AR § AP ¥ ATE ¥ g

gt § oY oy w7k ¥ for W ww
I £

twd fawm & 3,262, 31 FOR
®q¥ ¥ IR ¥GAT wNT AT § WAT
IAR WF A AW X WA TR
W FIX G ¥ TE €T awyw
wEAY gur fr iwd fawnr ¥ g
A ® awAd # fgger wEw (W
gfeT arfanY) & Faw 84 wHAT
ax fmeger g (wygfas ofew.
arfedy) & ¥ 1 5uwac gt
T & WA § wmfew afedi &
¥H 69 wHET Wi wynfwa win
wfedt F I jowwsT Fiogw
2att € fr gy wgfea mfad wie
wagfen wfen anfadi & fradwa wr
waT® A 67 gu A forhad £ ghea
¥ wwa § R A & wafaur o
W FRE WA win ¢ fe fafwet
ATEA THHIHA EY AW HT |

& wTe% Wy 2 A ¥ avwrow
T ¥ swTfua oF MW W TeaE
aga f, Mgwawy:

"R ¥ WY ) wiy SOy
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ot agw ¥ wyere s
wgrar X xg war e
ghordi  1ar  qEEATY
s Fx A fad
arx wfew o

9 #&graar g s = wagEr
%1 IF wWee  Afear
# wifaw fagiar *fag-
o § T F{ife g™
Afmam & afy awETQ
FY wwq AT 41, WE
FEAM IA ATT KT FAT
fear "

gl & o arag kfe
fedl madla #=eq & wf@w Jox
oY mifaw &1 werere gar @, faa®
warfaw fga~ emeza ot foggs:
Fred 5 wfamwm @ fa a7 wfgwr
Wi fagmgai 3 afwa fegr o g #
o Il fodma & feg & "7-
QO Awfaa a@ Sran @ &

Shri Shinkre (Panjim):
speech in Marathi,

Shri 8. KEunds (Balasorc): 1 just
want to know in which language the
hon. Member is speaking.

Began his

Mr. Deputy-Speaker: Marathi. I
have permitted him.
Shri BSiakre: * * Mr. Deputy-
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The production of manganese and
iron ore in Goa considerably exceeds
the production in any other State in
India. A small territory of 1234
square miles with a population of 6
lakhg has produced iron ore in a larger
quantity than that produced by Bihar
or any other State so far. Deposits
of these minerals in this part of the
country are so abundant that they
would suffice for the next hundred
years. If wg have to earn more and
more foreign exchange, Indian Rail-
ways will have to pay more atten-
tion towards this region.

Goa is a prospcrous State profuse-
ly rich in mineral wealth, Its resour-
ces with varioug kinds of mineral de-
posits in the womb of the earth are so
vast that if properly exploited and
utilised, a number of difficulties India
is facing at present can be overcome,
because those mineral deposits would
prove to be a perennial source ©f
foreign exchange for India in the
years to come.

At a distance of 40 mileg on the sea-
shore from Goa, there is situated one
of the best poris in the world, name-
ly, Marmagao, and the railway line
connecting it with Goa ig u metre-
gauge line. Further, the speed of the
railway trains running on that line Is
too slow, like that of a tortoise. In
the interest of increased trade and
speedier movement of goods it is most
essentia] that this metre-gauge line be
converted into broad-gauge. Hag this
been done, and more wagons provided
for moving goods which at present are
carried by barges and other forms
of river transport in Goa, the entire
expenditure incurreq on the purchase
of barges etc. could have been avaid-
ed angd the saving would have added

mhmmﬁm“m {o the revenue of the Railways.

per year since the liberation of Goa. Under the Portugese rule it was
1 would, therefore, like to say that pogsible to import foreign barges and
such o region has a moral right to osk  foreign exchange was made available
a8 to what has been provided in the for importing heavy trucks which
present Rallway Budget for that terri-  were used for the purpose of moving
fory of Goa which hay the potential of mineral products. Now thia foreign
wrning even double the amwunt of exchange is not made available %o
Sovelgn pxchange, that i, worth Re 80 mine-owners in Gos. So the Rallwars
TPOVeS DAT YOAT. must come forward to shoulder the




2737 Riy. Budget—

[Shri Shinkre)

responsibility so that mineral products
could be moved to this port of Mar-
magao. It is from this port that min-
erals are exported to Japan, Germany
and Belgium.

I have not come here to demand
anything for my own Sta's or for my
own district or for my tehsil but I do
* demand in the larger interests of the
that the metire-gauge

I would nct

ry sorry if the Railway in Goa
doeg not carry a greater number of
passengers, but | do want that It
should be used to the largest possible
extent for the movement of roods and
for earning mure and mure foreign
exchange. It ghould be used in the
larger interests of the lefenc: of the
country and for the presperity and
development of India.

Shri B. N, Shastrl (Lakhimpur): Mr.
Deputy-Speaker, Sir, I rise to speak
a few words on the railway budget
proposals, but before saying any-
thing. I must express my grati.
tude to you as a newly elect.
ed member of this House for
giving me a chance to speak. I
am of opinion that it is ersier to get
elected to this House than to get a
chance to speak

The budget proposals prescnted by
the hon. Railway Miniitcr =re praise-
worthy. In the zisen circumstances,
no Railway Minister couid have jpre-
sented a better bulget than this. 1
congratulate him on taking a bold
and practical view of the cntire Losi-
tion of the Indiaq railways and for
presenting a peujie-orieited budget.

The ndian ailway: are the biggest
national underta:ing w:th a huge in-
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the path vf prosperity.

Indian
description.  Overcrowding
is a problem not only for the
third class passengers. The second
clasg and even the first class passen-
gers are suffering from overcrowding.
Therefore, this problem should be
tackled in a firm and dicisive way.
Unless overcrowding is lessened in
the Indian railways, no amount of

in the

some methods



dents that took place in the North-
Dast Frontier Rallway in Assam and
in Mysore-Maharashtra border. From
the figures given by the railway
authorities, it appears that ths nume-
ber of aocidents had decreased. I am
of the opinion that the number of
minor accidents might have decreased
but the number of major accidents re-
mains at the same level or has
increased. Hundreds of humap lives
are lost. Some methods must be de-
vised to stop the recurrence of such
major accidents. Of late, there has
been an attempt to apportion the
blame on from the pointsman to the
gatesman and the guards and the dri-
vers. Such attempts to apportion the
blame will not solve the problem.
There is a saying in Assamese:

qr5 T & ORI, S1F TUUH A
ar

It means that if a subordinate or a
servunt does a wrong, the blame goes
to his master. Therefore, the top au-
thority cannot escape the blame.
They cannot shirk their responsibility
and they should be helg responsible
for any and every accident.

Regarding amenities to the passen-
gers, something has been done but
what ig provided doeg not reach those
for whom it is intended. There are
lavatories in the platforms or stations
but they are used mostly by the out-
siders and not by the passengers. The
railway provides water facilities but
never washed and the
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should be gbie to obtaip that facility
at the same time, as the traing stop
in stations for 5 limited time and pas-
sengers wanting to take water cannot
afford to wait indefinitely at the water
tap. This does not require huge
amounts or new implements but only
some imagination and ths desire to
serve the people.

Coming to my State of Assam, Sir,
Assam was not only neglected in the
past; it is being neglectag even now.
The all-India average for railway
kilometres is 21 or something like that
per 1,000 square kilometres but it is
less than 10 kms in Assam. Is it not
the declareq policy of the Government
to pay more and more attention to
backward areas? Why is it that
Asgsam ig being neglected even now?
The Chinese aggression in 1962 served
as an eye-opener to the entire natiom
and the Government; how vulnerable
that region was and how dangerous it
was to neglect it. Not only in the
interest of Assam hut in the interest
©of the entire nation railways must be
expanded in Assam. The construction
of the second railway bridge over the
Brahmaputra at Joghigopa and the ex-
pansion of the broadgauge line from
there to Tinsukhia is necessary. The
existing metre-gauge line which runs
from Gauhati to Tinsukhia was cons-
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Shri B. N. Shastri: One more point
in ‘ of eenpl the W AT QI & WTTET Wi oWt anTy

railways have got 13} lakhs of em- w? @! A wr T aft !‘.?
ployees in their rolls, but 1 want to .

Point out that out of these 13} lakhs 1w DRU-Spether There e &
of employees, the number of people speak, but m will get the oppor-
from Assam is not even 1,300. I am toni to lmrhair ints of view
told, but I am not sure about it, that :hel? the dpamnnd.l are rkan They
that number is only sbout 5001 Is it oy ot T G P

ot an npustice o 4 regiont Ara  Shoud have & lite putience, Every-
the youths of Assam so worthless that myd:m.udg.are equally important,
they are not worthy of getting them- or perhaps more i.l'upoyrtant. Hon.
gelves appointed at least as gatesmen, Members will please resume their
typists and clerks, let alone the higher P

posts? seat.

Only one sentence more, Sir, and st Wo Wo UMW : WY ¥& T{
I am finishing. Assam is geographi- #WW ¥ETEA | wIw A¥f TFT AwA At

cally far away from Dethi, But I do iﬁ e m HHATC 1 WG
hope that Assam will not remain far

away from the mind of Delhi [T 7 ié““_"u LA L L L
wrg & wgw 77 w53 7 fir coftwr fooqe

Mr. Deputy-Speaker: The general @ W, gramA A A
discussion on the railway budget,
except for the Minister's reply, is

over. The Minister will reply on h wo fuo l,m e (e lgt)
Monday. We are now taking up Pri- ¥ 9X grv@ &1 #% ¥ ferar amw fw
vate Members’ Business. qAY AT ATT WGAT TG 1

st Mo Wo WKW : IUNLAW WA, wE mwh weew : 4162 &7 wEg

Toaw & waT feevea % fau &1 98 o qx g amd
T WA agraT AV |

off gwn WX e g § qA-
o gew ww wUEW (TE 97 &1 Ay wwew o foedk fe e i
WEH ERY T AW WY ArRATT o wweqr £ oW it IAE e
N oy fafreT F A G Y AE e wiw agr faer qrar @1 W st
w1 Avx w1 waAr fear wra Sagr rowem g A fe
At ¥ agw W O g Ao
ot Ao Wo WAW: TR wgrw,  friew Efe ww e wwt & atfe
o ew frAgT Wl ag gy fe ot QAT wigd €@ I amw AT *Y
o uT fagr U e waew g, fad o o fafree g © wnw
IeTHAM ¥ o fage & wwe Faen) T g I AT wyawr frqr s
¥ W gEiox wWHY yufes g1 dRfE swedw ¥ et it g
fagre ®am sywed e g1 & e fege ¥ gen ARt wWE
A g § fs gk gug-awent qgt @ Wi w1 atw, qiwe firre & el
®Y oo feaar amq fem §? S &  dvwwre W g foar am
Twar g fs W1 Kigeer S § TANY
aY urT Tew 2 3 § Wi g MR ,n:'-umxmum “‘_W“-"“"-:

:
5
4
;I

oo 30 i aert ¥ et F 42 g R
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ot Wo Wo vRw : TEr Y KX AN
TE TT WTE PR |

Mr. Deputy-Speaker: It the House
agrees, I am prepared {o take the
sense of the House about continuing
this debate for 1 hour more and take
up non-officlal business at 4.30,

ot w0 No AW : & T ATRY
7 Trgw gy & far fawdk mar @
A ggTA w71 Fe ary o Frd ymeger
wiren ¥ wqw % wafay o
wry ¥ v & fe o7 97 Trew e
77T |

Mr, Deputy-Speaker: Otherwise, 1
will convey the sense of the House
10 the Speaker that some Members
want to participate further in the
general dixcussion. 1 am sure the
Speaker will tuke a decision about it.

off o Ho AW : WY TA HAAT
FHT WY gﬁwt;wfa‘imwﬁi
grae w1 A% Aar wifgn fwed
WY wTew agi 97 ¥4 quw ds § wa
1 T d fs 9T &1 42 FATHAIT
AYRT AT

ot gvw w wuaw - & gEnw
wor § fe g@9C 9w AN
ayTqT W |

d&mnm:#uwmﬁ
war g

s wew : B wdt A@

qear 1 Snrerr W 37 fafreT aew
T wrir gt IT ¥ Ay o9 ST
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% g grea w1 A9 AX T W9 W
w7 fAg ®TAT ) OX A% WIT
ZTEH W& TGN AG A% & W F GWE
T TH .
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ot g wx wEwTT O WHeeT
w7 Fifay e weg agr fray nar 2 Wiz
gn vax for wrr & AT W
8IF 5 AT TAT 9T AW A
& fay 427 & dmr )

Joreqw WQAW WA 31 L 23
5T FTAFAT |

The Minister of Parliamentary
Affairs and Communications (Dr. Ram
Subhag Singh): We must stick to the
time schedule.

15.37 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

Segcono RerorT

Sbri S. Kundu (Balasore): Sir, i beg
to move:

“That this House agrees with
the Second Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the Slst May, 1967.”

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Second Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the Slst May, 1967."

The motion was adopted.

——
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RESOLUTION RE. CRISIS IN
TEXTILE INDUSTRY--contd.

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the following Resolution moved
by Shri Esthose on the 31st March,
1987:

“In view of the crisis in textile
industry resulting in continued
closure of mills and large scale
unemployment of weavers, this
House recommends to the Gov-
ernment to take over all the
closed mills immediately.”

This resolution and the amendments
moved are before the House, Mr,
Esthose may continue his speech.

Shri P. P. Esthose (Muvattupuzha):
Sir, two months have passed since I
moved the resolution in the House.
‘The experience during this period has
shown that the Government has miser-
ably failed to solve the crisis in the
dextile industry. Whatever measures
the Government have taken during
this period proved to be only pallia-
tives. The Commerce Minister's state.
ment in this House on 4th April only
shows that the Government is not at
all serious about the critical situation
prevailing in the textile and hand.
loom industry. Though the Govern-
ment have reduced additional compul-
sory closure to two per month, the
danger of continuing this for a long
time still exists.

The Government has increased the
price of cloth with effect from May
last and the Finance Minister has
announced his intention to increase
the duty on textile products. The
handloom industry continues to suffer
due to higher price of yarn. Its non-
availability is further adding to the
plight of millions of handloom
Weavers.

Despite the compulsory closure of
mills for two days in a month
stocks with the mills do not show

reduction. Figures

the
substantisl lﬂ:‘
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stock of cloth with the mills publish-
ed by the Economic Survey shows
that the total stocks of cloth were
184 million metres in January 1967,
The unsold stocks continue to be the
same during the month of February
while in the month of March there
was & stock of 175 million metres
with the textile mills,

The situation about the stocks of
unsold cloth does not show any sub-
ntantial change since April 19068, What
is the reason for this accumulation of
ntocks? The purchasing power of the
people has gone down considerably
with the result that people do not
have sufficient money to purchase the
cloth produced by the textile indus-
try. Though these stocks have come
down after the compulsory closure of
factories the facts show that the
industry is still having huge quantity
of stocks.

Therefore, the crisis continues to
become more and more severe and
people continue to be the victims of
the Government's policy.

¥

The Government visualised a
stantial increase in cotton textile
exports after devaluation, However,
it is now estimated that from earlier
exports of Rs. 70 crores the

i

would fall by as much as Rs. 30 to
Rs. 45 crores.
India imports cotton worth Rs. 80

to Rs. 70 crores. Moreover the coun-
try is also dependent on imports of
textile machinery, dyes and chemi-
cals, All these items were more
expensive by 087.50 per cent after
devaluation, adding to the cost of pro-
duction in this industry. Now the
industrialists complain that the com-
petitive capacity of the country has

-



with the result that blackmarketing
was rampant, The weavers found it
impossible to work on their looms.
Two and a half lakh weavers in Uttar
Pradesh are reported to be jobless,
In Kerala State, in the Cannanore
District alone, sixty thousand workers
and their families are facing starva-
tion due to short supply of yarn.

More than two lakh weavers in
Nagpur have expressed concern at
the ‘artificial scarcity under the pre-
text of poor cotton stock’ and have
appealed to the Government to “save
weavers from starvation.”

The conditions in Andhra are also
precarious. In a memorandum to the
State Industry Minister the handloom
weavers' co-operative societies in
Andhra have pointed out that arrears
of rebate amounting to about Rs. 80
lakhs have not been paid for years
together. 1t also noted that financial
difficulties and stocks accumulstion
have forced the societies to stop allot-
ting work to their members and to
resort to distress sales. The weavers
also have to lose annually about Rs. 5
lakhs by way of interest on loans.

The millowners now want to use
the present state of affairs to extract
s0me more concessions from the Gov-
stnment. The Chairman of the Indian
Cotton Mills Federation has recently
in a statement demanded the follow-
ing measures:

(1) Apprecisble scaling down of
encise duty on cloth and yarn; (3)

“in sl compeny taxes; (3) in-
gulon of taxtile industry in the cate-
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gory of “priority industry” in the fitth
schedule of the Income-tax Act; (4)
withdrawal of control on production
and prices of cloth; and (5) financial
assistance from the Government for
rehabilitation and modernisation. The
millowners have also threatened that
“without such reliefs more closures
will be inevitable”.

Are these demands justified? The
textile industry earned fantastic pro-
fits in the past but these were mis-
appropriated by the millowners. The
hugh reserves were frittered away in
distributing bonus shares to share-
holders and various speculative trans-
actions. The Jloopholes of company
law were liberally used by the indus-
trialists to achieve their ends. Now
when the conditions have come to
such a pass they want the Govern-
ment to come to their rescue.

1546 hrs,

[Stmx MANOHARAN in the Chair]

The prices of cloth have already
gone up substantially high and the
people find it difficult to purchase
adequate cloth, The stocks of cloth
are bound to go up in the given
circumstances. While analysing causes
of reduction in the sale of cloth, Com-
merce observed:

“It appears that since high food
prices have claimed a higher per-
centage of family budget, expendi-
ture on cloth has been reduced.
The offtake of cloth for export
was also lower. The total deli-
veries in 1966 were at an annual
rate of 458 million metres, against
540 million metres in 1965 and
580 million metres in 1084."

In a recently released preas state—
ment Shri Madsnmohan Mangaldas,
Chairman of the Indian Cotton Mills
Federation, Bombay, has stated:

“In an economy like that of
India, where over 83 per cent of
the tommon man's budget is-
WMMGMW'_
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in the prices of food results in
the consumer cutting down his
expenditure on non-food items, In
this process, cloth suffers the
most, as the life of the existing
clothing can always be prolonged
by various means,”

Will the textile magnates reduce
the price of cloth if the excise duty
is reduced by the Government? The
history of the textile industry clearly
shows that whatever concessions were
given by the Government to the
industry, they were utilized only to
boost the profits.

The industry also wants the lifting
of controls so that it can further
increase the prices of cloth. I have
already pointed out that the cloth
prices are too high and need reduc-
tion so that the people can purchase
sufficient quantity of cloth. The mill-
owners, however, want to increase
the prices even if it meant reduction
in production, They are interested
only in profit and nothing else.

The Minister of Commerce (Shri
Dinesh Singh): Sir, I find it very difi-
cult to follow him. If the hon. Mem-
ber wants to read from his notes, let
him raise his head and read loudly.

Mr. Chairman: I think this is his
maiden speech.

Shri Dinesh Singh: Let him speak
over the mi hone so that it will
be audible to the Members.

Shri P. P. Esthose: So far as the
existing contro] is concerned, it is
simply fictitious. The prices fixed
today are extremely high and the
cloth is not available even at these
rates. The Government hay already
reduced the area of controlled varie-
ties. Yet, the millowners are not
‘sitisfied and are bringing more pres-
sure for complete decontrol.

The big millowners wamt to build
up their empire at the cost .of amall
Zextile units, fowezlooms .anéd hand-

JUNE 2, 1087
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looms, Many smaller units find it
difficult to run their milly economi-
cally which are victims of closure in
some cases. The additional conces-
sions will only ruin the handloom
industry which finds it almost impos-
sible to compete with mill-made cloth
without outside assistance.

The textile magnates now say that
the wage costs have gone up sub-
stantially higher during the recent
past and hence the industry is find-
ing it difficult to pay the additional
cost, This is being done at a time
when the Sccond Textile Wage Board
is having its deliberations and some
recommendations are expected sooner
or later.

The millowners hope to bring pres-
sure on the Government and the Wage
Board not to grant any wage rise,
The present threat of closure is also
a part of their offensive in this regard.

The wages of the textile workers
form only 26 per cent of the total cost
of production; yet, the millowners are
striving to reduce their share which
in reality means only adding to the
profit of the employers,

The textile industry is controlied
by speculators and racketers. The
cotton trade is dominated by traders
who purchase cotton before it is grown
in the field and sell the produce at a
higher cost, It is not the actual pro-
ducer but the trader who takes the
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blatant refusal to take any
against the cotton swind-
encouraged them to carry
unsocial practices. The cotton
is not at all available at the
prices and the assurances ol
Government to take drastic action
remained only on paper.

g_.
ey
§

4

India’s dependence on PL-480 cotton
must come to an end. Since colton
alone forms 50 per cent of the cost
of production speedy steps are neces-
sary. It is strange that 20 years after

we are spending more
©n importing cotton than earning by
-exporting cloth!

The present machinery of dealing
‘with closures js extremely time con-
suming. 11 the financial bungling is
brought to the notice of the Govern-
:ment it takes months or even years
40 appoint a committee to investigate
in'c the bungling. When the report
Is ready it remains in official racks
for some more months. Meanwhile
4he mills remain closed and workers
are compelled to starve. If necessary,
4the Government should appoint a
permanent commission to go into the
drregularities and avert closures.

The Government is now consider-
ing the proposal to form a textile
«corpora ion to take over the so-called
-sick units. However, if it just be-
<omes another public sector unit
sccompanied by all red-ltapism and
bureaucratic flats the fate of this
Corporation can be judged before-
hand.

In Maharashira the Government
tried to reduce the DA quantum of
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To conclude, I onte again stress the
need for immediate steps by the
Government to reopen all the tex:lle
mills without any delay. If the pre-
sent policy of helping only the big
textile magnates is allowed to con-
tinue, it will only ruin the textile
industry and resul: in destitution of
large number of workers.

With regard to handloom industry,
the Government must immediately
supply yarn to all the weavers at fair
prices, extend financial assistance to
needy weavers, disburse the rebate to
weavers in time and arrange market-
ing facilities for the handloom cloth.

1 only hope that the Government
will take into consideration the
seriousness of the crisis before it is
too late.

Mr, Chalrman: Motion moved:

“In view of the crisis in textile
industry resulting in continued
closure of mills and large scale
unemployment of weavers, this
House recommands to the Govern-
ment to take over all the closed
mills immediately.”

Shri S. K. Tapuriah (Pall): Mr,
Chairman, Sir, the ultimate end which
thiz Resolution seeks to achieve is
indeed laudable. As far as we under-
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on net capital investment is 0.5 per
cent. At this low rate of return, I
do not think. our economy can be
burdened with any more such enter-
prises, with any more investment,
thereby making more losses and pas-
sing on more burden to the public in
the coming years.

There is a saying, a story, which
was very current in Bengal even upto
las: year, that wherever the Govern-
ment puts its hand, it makes a mess
of it. The story goes on to say that
there was a woman suffering from
gout. She used to call on the Chief
Minister—there was the Congress
Ministry at that time—wanting to see
him with the request that the Chief
Minister should put his hand on her
gout. She was always refused and
then she was asked the reason for
that. She szid, “Look, wherever Gov-
ernment puts its hand, that thing

disappears. If it touches steel, steel
disappzars; if it touches food, food
disappears; if it touches cement,

cement disappears, and if the Chief
Minister touches my gout; the gout
will disappear”. So, 1 very strongly
feel that taking over of these mills
by Government will not solve the
problem at all.

Then, the question is: what will
solve the problem? Before, we go
into that question, let us try to analyse
the causes of this situation, why these
mills have been closed and why we
still have the so-called weak mills,
ill-managed mills or inefficient mills
or sick mills. In my opinion, these
mills are not sick mills. These are
not inefficient mills. These mills have
been administered slow poison by the
Government's policy itself. The policy
of cotton distribution, the policy of
cotton import, is such that strong
mills get stronger and weak mills get
weaker. The smaller units, the units
which may have become obsolete,
which want funds for renovation, do
not get funds, Tt is necessary at the
.moment to provide more funds to
these mills for the rehabilitation of

JUNE 32, 1967
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their machinery. They have to do-
away with obsolete machinery. Unless
we do that, even if these mills with
old machinery, with old eguipment
are taken over by the Government, I
am sure, that will not solve any pro-
blem. You will just possibly carty
on the uneconomic mills and make
them still more uneconomrical. The
question then comes: why should we
do all this? The cotton textile indus-
try is the third largest foreign ex-
change earning industry in our coun-
try. But at the sgame time it also
takes a lot of foreign exchange also
without any sense of proportion as it
appears to me, It is a net spender of
foreign exchange reserves roughly to
the tune of Rs, 38 crores per year om
an average during the quingquennium.
1960—64. The main item responsible
for this is raw cotton alone and during
1965-688, the import of raw cotton was
worth Rs. 40 crores. Most of the
industries where the encouragement
for imports is given are either import~
substituting industries or export-
incentive industries. But here is one
industry where Hs. 48 crores of
foreign exchange are being spent
every Year without any consideratiom
of foreign exchange earned.

18 hrs.

ot gem Wy ewnw : (FAA) -
wwrefy sgrea, # wWer  sgweyy
wTHAT ) AW TF A ST WTew
Q¢ AT see w9 feere
AEA kA @ w§ aw urhw
Wt st qw nrefmr TEEer % W
ma st 1 Wy AT o §¢
WE foarfim weew w1 sy
34 Yo feafa ¥ ag arw Wt v dW
g1?

ot o §o wwfygmr: wofy wghew
off fgrarerawr ¥ oy sT Q@ § W@C
ot fATomer WY ww e
L E :



2748 Crisls in

Mr. Chairman: Without taking
notes, he is understanding the posi-
tion. (Interruption).

He may continue his speech,

Bhrl B. K. Tapuriah: The import
content in the cotton textiles exported
from the country during 1964 account-
ed for only 4.6 per cent of the import-
ed cotton in terms of quality. That
means that more than 95 per cent of
the imported raw material goes
mostly into the production of cloth
which is consumed internally in our
countfy, Such a colossal drainage is
going on. Why can't we make some
stop to it? Why can't we make avail-
able more funds? Why can't we make
these mills change over?

This wrong policy of import is also
something which has brought in dis-
parity between mills,. Imports are
allowed on a gquoia system. The mills
which used to import in the past, the
so-called bigger mills or the so-called
efficient mills, are still allowed to
import this cotton which commands
a premium of 40 per cent in the open
market, The smaller or the newly
set up mills, i.e, those with a smaller
capacity, say, of 25,000 or 12,000 spin-
dles, are not allowed to import this;

can stand on their own feet, get
further stronger. Ot course, 1 have
no grouse against it, but we should
not do it at the cost of those mills
which require further nourishment,
those mills which require to be pro-
perly looked after. What could possi-
bly be done is that this cotton can be
distributed to mills on
There can be nothing
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according to its guota. A non-export-
ing mill or a mill the products of
which had no export markets had to
buy its quota at a premium from other
mills which used to make exportable
quality of goods. The same can be
allowed here. All the mills can im-
port on spindle basis and if they do
not use that cotton, it can be sold off
to the other mills who use and the
premium arrived at can be used by
those mills for their rehabilitation.
This will save their financial trouble
to some extent. If you do not approve
of this—although, as 1 told you now,
in the case of compulsory exports you
approved of it—alternatively what we
can do is that all the cotton imported
can be put in a pool and sold in open
market. ‘The profit derived from this
can constitute a special textile mills
rehabilitation fund, and from this fund
you can give medium-term loans for
rehabilitation of these mills. If we
do this over a few years, I am sure
that we can create some funds, [
know the limitations of Government's
funds at this time, That is why I
have brought up this point that Gov=
ernment can get funds from what is
happening; they may not have to
draw from their own resources, and
yet these mills can be made better.

My second proposal is about giving
some assistance to thz smaller anl
newer mills so as to remove th2 dus-
parity between the various mills in
the country. We have seen what
advantages or concessions have been
given to the handloom and powerloom
industries as compared to the com-
posite mill industry. We have also
seen that as a result of production
over the years, the powerloom indus-
try has to some extent, or shall I say,
to a large extent, succeeded in estab-
lishing itself, and that possibly was
one of the reasons why some of the
concessions given to it had been with-
drawn in the last budget. We have
seen how by the giving of protection
to the smaller or the wesker section,
it can be made strong. Similarly,
there should be some sort of conces-
sions for the newer units with a spin-

diage of 12,000, 36,000 or even 5080,

&
L

4 -
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Surely, you do not expect a spinning
unit with 12,000 spindles to have the
same efficiency as a mill having
1,25,000 spindles. Some concessions
may be given to the smaller units and
they should be told that the reserves
created out of the concessions should
be made into a fund which should be
used only for the purpose of expan-
sion. For instance, a spinning mill
with 12,000 spindles can get more
concession than the other mills. But
the fund that it has could be used for
increasing its capacity to 25,000 spin-
dles. When it reaches that capacity,
it does not get the same amount of
concession; in this way, it goes on
until it reaches a basis from where
©on no more concessions will be given.
Unless we are able to make the
smaller units come up, we shall see
a continuation of what has been hap-
pening all these twenty years namely
that the disparity between the small
and the big would keep on growing
wider, and we shall keep on talking

about it, and we shall keep on dis-
couraging the smaller units and we
would be taking the same steps as
we have been taking so far whereby

nitely not solve the problem but it
will spoil the entire economic struc-
ture of our country.
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- ¥ ot ¥ wovre Wt fawre wor
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Shri Bedabrata Barua (Kaliabor):
Mr. Chairman, the proposals that are
being brought up and presented be-
fore the House have already been
under the consideration of the Gov-
ernment. A textile corporation is
being proposed. The whole matter is
being examined. The question of
taking over all these uneconomic
textile mills—not immediately but as
a permanent long term measure—had
been announced. It is no doubt a
very bold decision and the resolution
also would give the feeling that soma
of our Members are thinking in very
progressive lines. When we think of
taking over the textile mills or any
other industry or when we think of
nationalisation, the idea is that
should be streamlined and it should
provide some amount for the publie
exchequer.: Certainly this proposal
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production of cotton. There is also
the jnability of our industrialists to
find a way out of the present dificul-
ties. If I mistake not, in the United
States also there is a cotton lobby
trying to take advantage of the situa-
thon arising out of Indja‘’s present
difficuities and the set back to our
cotton textile industry. They do not
want India to transfer areas from
foodgrains to cotton. That seems to
be the pressure from them. Cotton
will be more scarce in India. It was
suggested that India could import
more cotton. It would always be
good for them. It is for us to think
of these things and see how in a criti-
cal situation the industry has served
the country. At least two of the
speakers who have spoken on the
resolution had opposed the resolution
and have s.ated that the cotton textile
industry has served the country well.
It isa a doubtful proposition because,
looking at the wage structure in the
country, our competitors in the inter-
national market and the United States
and Great Britain, and a few other
countries, comparing to the wages,
their wages are very much higher
than India’s, and the price of cotton
in India does not compare unfavour-
ably. In fact, sometimes it is more
favourable than unfavourable in
regard to the price of cotton in those
countries.

One of the gpeakers mentioned that
they could have utilised the money
for rationalisation of the cotton tex-
tile mills. They have not done it.
They have diverted the monsy into
speculative and other fields which has
resulted in the rather heartless enjoy-
ment of the scarce situation that exists,
which would give them a market any-
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lopment would like the
public sector to be profited, but this
is a genuine case where rather the
acute criticism is that the public sector
is not giving profit. After
carried out incessant propsganda in
the country, in all the economie
journals, that they are s0 well financ-
ed, that the public sector should be-
non-profit ylelding, that it should be
on a no-profit basis, that it should
serve as a basic industry for the deve-
lopment of the private sector, after
having made that propagapda, now
to come round again and confront the
public sector with the argument that
it has not given profit is not good
The public sector is there only to-
support, to ballast, not only the eco-
nomy, but alwo, when it is necessary,.
to support employment, to suppor¥
the prices in the country.

So, all these things would also come-
in, Naturally all the arguments that
we have revolved round that pownt,
that the consumer is having to spend
a tremendous lot, much more on food
such as rice, wheat and other thingms
These are always purchased. So, it
means money., And cloth is an essen-
tial commodity. As an essential com-
modity, it requires to be subsidised’
even at g subsidised rate. If it comes.
to control, the very idea is that when
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as civil liberties snd all that,

With these words 7 resume my
seat.

Shri 8. Kandappan (Mettur): Sir,
this resolution takes note of the crisis
that has developed in the textile
industry and envisages the taking over
of the sick mills by the Government.
My fear is whether the doctor to
whom we are entrusting these sick
mills, famous by more deaths caused
than by lives saved, is competent to
manage these mismanaged mills. Only
this morning during Question Hour,
in answer to Question 243, Govern-
ment said that they have ailready
taken over the management of 8 mills
and it is revealing that none of them
is running at a profit. I do not know
what explanations are there from the
Government side as to why these
mills, whose management was taken
over by CGovernment in 1005-88 and
1966-67, are not ylelding any profit so
far. Anyway, since the Gavernment
is going to set up a corporation for
the management of these mills as was
stated only this morning, I think this
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devaluation, the export
against what we expected. It is
down instead of going up.
aspects of the matter
thoroughly gone into. I would ha
been happy if, after probing all
aspects, the Government has
forward and taken the House into
confidence about the real malady:
afflicting the textile industry. Instead,
they are making some ad hoc arrange..
ments and they feel complacent that
everything will be okay. I do not
think this crisis can be resolved by

Bes

.

picture more closely, you will find:
that it is actually the acreage that
has increased resulting in increased -
cotton yield, but the per-acre yield
of Indian cotton is lowest in the-
world,. Though we are one of the
biggest textile manufacturing coun-.
tries, we have not paid much atten-
tion to this problem of raising the-
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afford to reduce the subsidy that they
have been giving to the fertiliser. The
reason given by the Government is,
sinte anyway fertiliser is being used
by the peasants, there is a large
-demand by the farmers of this country
for fertiliser and therefore there is
no harm in removing the subsidy.
“This is a very strange argument., If
you remove the subsidy and if the
cost of fertiliser is raised, naturally
the cost of production goes up and
you cannot expect the farmer to give
cotton at the price you fix when the
cost of his inputs gocs rising up. This
is a very ill-suited time for the Gov-
ernment to remove the subsidy or
-even for not paying much attention
to the other aspectis that require pro-
per attention to be paid as far as this
industry is concerned. Sir. 1 am say-
ing so much on this because 1 feel
very strongly that this is the basic
issue at stake. After all, as we know
from some figures given by the Gov-
ernment as well as by the industria-
lists, that raw cotion contributes io
almost half the cost of production.
Unless the production cost is brought
down I fear that it is almost impos-
sible to bring down the price of cloth
or to give scope or buoyancy 1n the
textile industry.

Another important aspect to which
the hon. mover of the resolution refer-
red is the handloom industry and the
price of yarn. Though, strictly speak-
ing, it is not mentioned in the resolu-
tion, since the mover has referred to
it I am justified in making a few
observations on that. Sir, actually,
for the past three months the price
-of handloom fabrics has not gone up;
it has stayed at the old level, whereas
the price of yarn is going up like any-

cularly those varieties that are
consumed by the handloom sector. By
way of this kind of a subsidy or some
other help I hope the Minister would
come forward early to improve the
lot of the handloom weavers, Actually
they are, particularly after the expan-
sion of the powerloom industry in
India, facing & lot of difficulties and
they are not able to cope up with the
market competition. On top of it, now
the rise in the yarn prices is heavily
spoiling their livelihood, the scope of
their avocation, and I would be very
much thankful to the hon. Minister if
he cou'd say something, rather do
something and take some initiative on
this particular matter.

With these words, Sir, I commend
this resolution for the acceptance of
the House.
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Shri ‘Narendra Singh Mahida
(Anand): Mr, Deputy-Speaker, Sir,
the idea of the mover of the Resolu-
tion is to focus attention on the pre-
sent crisis in the textile industry., In
my constituency also, there is an old
mill at Petlad called Raj-Ratna mill
which has ceased to work for the last
one year and a hslf. Nearly 1300
people are unemployed. The Govern-
ment had appointed a committee under
the chairmanship of Shri Ghanshyam-

lal Oza, M.P. and they have reporied
back to the Government.

What are the dificulties of the tex-
tile units? Why are they facing a
crisis? According to the gmployers, it
is stated that the industry is suffering
crisis and closures not only dus to
mismanagement only but to ol
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price of cotton, statutory control on
cloth prices, high excise duties and
dificulties of financing modernisation,
The hon. Commerce Minister had
mentioned that there were other fac-
tors also, that the high prices of cotton
were due to the fact that the pros-
perous units were prepared to pay
higher prices. We are aware that
some of the modern mills consume
more cotton and for their requirement
Ppay more price for cotton., So, we
have two types of mills. On one side,
we have textile mills which are old,
and have very old machinery—they
need change—and on the other side,
‘we have modern mills in Bombay and
other places which have reduced the
number of employees by introducing
modern machinery. So, this crisis has
to be seen in a very impartial manner.

The Government has very wisely
suggested tripartite consultations.
‘Therc arc various conflicting interests,
But the Government is eager to bring
about some solution and enlarge the
area of agreement and to work out
mutually acceptable solutions. Such
solutions represented a consensus,
answer which might not appear fully
logical to either side but may provide
a working basis for all the parties
involved. After all, the Government
do not want to run the mills for them-
sclves. There is the question of
finances; there is the guestion of
employment; there is the question of
the disposal of cloth.

The hon. Commerce Minister also
said that the Government propose to
et up a corporation to take over the
ownership and the management of sick
textile units. He said that a Bill
would be introduced during the ses-
sion to facilitate taking over of the
ownership and the management of
xiek mills. I have also learnt that it
has been recommended that investi-
gating committees should be zet up
by the Government under the Indus-
tries (Development and Regulation)
Act to investigate the units which
were already facing closure with a
view to taking over the management
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wherever necessary. The intention of
the Government is to have a set up
which would be there permanently
and not temporarily, There should
be a compact tripartite committee at
the Centre to keep a watch on the
situation and to detect cases of dete-
riorating management. I understand
that the Government is fully watch-
ing this crisis and are taking neces-
sary steps.

One of the hon. Member said—I
think, the speaker who preceded me—
that the rich were becoming richer
and the poor were becoming poorer.
I will cite some examples from my
own village. In my own village, I
have seen women, the workers in the
field, wearing sarees which perhaps
my wife is wearing. (Interruptions).
I am talking of my own village. They
are wearing gold ornaments also,
May be, because of prohibition they
have saved money and are able to buy
ornaments. Things have improved
considerably. Those people who are
critical . .. (Interruptions) have noth-
ing to propose: their eyes are blind;
they cannot see the progress made in
the ecountry; they just shout and go
on saying that nothing has been done,
no improvement has been made.
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Mr. Deputy-Speaker: He is giving
his own experience. What is wrong
in that?

Sbhri Narendra Singh Mahida: The
suggestion of Mr. Kachhavaiya is
worth considering, i.e., in cases where
the workers are able to invest money
or put in their money in provident
fund, as in the mills in my Consti-

provident
fund for the working of the mill, the
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{Siari Narendra Singh Mahida)
workers may own the mill on a ¢o-
operative bagis. This must be encour-
aged. The hon, Minister should see
that in such cases where the employees
vome forward, offer their money in
provident fund, they should be allowed
to manage the mills; after all, the
workers should also be allowed to
own a mill and get the profits from
their working.

I, therefore, feel that this Resolu-
tion is not necessary and it may be
withdrawn. Government is looking
into these matters, and the crisis in
the industry will soon be removed.

Mr. Deputy-Speaker: Mr. Banerjee.

Before he starts, I want to say this.
‘We had two hours at our disposal. The
Minister would take about 30 to 35
minutes. Still, there are a number of
speakers, I would, therefore, request
the Members to be brief.

Shri §. M. Banerjee (Kanpur): I
have a suggestion to makg The next
Resolution is Mr. Nambiar's. He
should be given two minutes.

Mr, Deputy-Speaker: In that case, I
will have to call the Minister at about
530. Then only it will be possible. I
would request the members to be
brief.

Shri Nambiar
Five minutes each?

Shri S. M, Banerjee: Not less than
ten minutes.

Mr. Deputy-Speaker; Mr. Nambiar,
you advocate brake so far as railways
are concerned. But I cannot apply
the brake to you. That is my diffi-
culty.

Shri Nambilar: A single raising of a
finger will be enough. You raise like
this, and I will sit down immediately.

Shri . M. Banerjee: I rise to sup-
port the Resolution of my hon. friend.
1 was very happy today when, during
the Que: tion Hour, in reply to a ques-

(Tiruchirappalli):
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textile industry, my leader, Mr,
suggested that the only solution
for the Central Government to
over these mills and to set up a
tile corporation. T am happy that
his suggestion has been accepted.
What is happening today? Sir, [ come
from a city which was once the
Manchester of India, and today it is
the graveyard of textile mills, unfor-
tunately. ...

1t

17 hrs.

Shri Narendra Singh Mahida: It
was never the Manchester of India.
Ahmedabad was the Manchester of
India.

Shri 8§, M. Banerjee: All right, it
was Manchester No, 2.

The textile crisis is mostly in those
mills which are manufacturing
medium or coarse cloth, because the
need for cotton is much more but
they are not getting the quota, 1
tully agree with my hon. friend Shri
8. K. Tapuriash when he says that
there is carding by the big mills, My
hon. friend Shri Abdul Ghani Dar has
also said just now that there is card-
ing by the Birla group. Birla has
become a shark in this country, an
octopus, and naturally, whether it is
car, small or big, whether it is textile,
jute, sugar or anything else, the octo-
pus has a hand in it. Unless we put
a check on their activities, it will be
impaossible for the small units to func-
tion in this country because they do
not get even the share to which they
are entitled while the lion's share
goes to the Birla group.

I would also like to point gut that
one mill in Phulbani Shariff and one
in Gaya are closed today and nearly
1,500 workers are on the straets. In
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Kanpur also, the New Victoria Mill
is facing liquidation. In the Laxwni
Ratan Cotton Mills, which is a sore
point for me and for the hon. Minis-
ter, 8000 workers are on the streets
for the last ten months. Bhri Ram
Ratan Gupta who is the owner of this
mill has cheated not only the Central
Government or the State Government,
but also the Provident Fund Commis-
sioner and the Commissioner; and
sbout 6000 to 7000 workers have not
been paid their wages for the last
twelve months,

Even today, in reply to a question
whether an authorised Controller has
been appointed in Laxmi Ratan Cotton
Mills, Kanpur, the hon. Minister gave
the following reply:

“No, Sir. The Government of
India are not contemplating tak-
ing over the management of any
cotton mill pending the passing of
the Bill, which they propose to
introduce shortly, to enable them
to take over certain closed and
likely-to-close mills. They have
no objection if the State Govern-
ment would wish to take over this
mill, This has been communi-
cated to the State Government.”

The State Minister of Industry in our
non-Congress Government, my Gov-
ernment, in U.P., have pleaded that
50 per cent financial assistance should
be given by the Cen're. I do not
know whether he has made any writ-
ten request to the hon. Minister. It
is estimated that a total of Rs. 65
lakhs to Rs. 1 crore will be needed to
complete the take-over of this Bill
So, what is needed by the U.P. Gov-
ernment is only about Rs, 50 lakhs.
I would request the hon. Minister to
consider whether in the interests of
the textile industry in Kanpur or in
the interests of the starving thousands
of workers in Kanpur, it is not avail-
sble on the part of the Central Gov-
ernment to give them 50 per cent
financial assistance so that the mill
could be taken over. 1f the Centre
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wants to take it over, they can take
it over, or else, the State Government
may be enabled to take it over and
they are prepared to take it over
provided the financial commitment is
shared by the Centre and the State
alike,

Then, 1 would come to the case of
another mill which is facing closure
in Kanpur, It is wrong to say that
whenever mills are taken over by
Government and managed by a cor-
poration, there will be more ineffici-
ency and scandal, 1 am not in a posi-
tion to agree with my hon. friend
the Swatantra Party because I do not
subscribe to that indeology. I defi~
nitely feel that only those men should
be put in those corporations who
would welcome nationalisation. Be-
fore we nationalise the industry, I
would say that we must nationalise
the men first. It is no use putting
people like Shri L. S. Vidyanathan in
charge of the LIC especially when he
had been writing articles after arti-
cles in The Statesman against natio-
nalisation. We should nationalise
those persons first. I agree with him.
But once Government take it over in
the form of a corporation, I do not
think it is going to be inefficient. It is
not that. If thev say that the public
sector is inefficient, the private sector,
as Dr. Lohia very correctly said, is
dishonest. So there is a competition
between inefficiency and dishonesty. I
do not know which to prefer.

Shri Piloo Mody (Godhra): Efficient
dishonesty is better than dishonest
unprofitability.

Shrj S. M, Banerjes: I always ac-
cept Shri Mody’s views because of the
sheer size of his constitution.

Shri S. K. Tapuriah: Intimidation
is not part of our party’s policy.

Shri 8, M, Banerjee: 1 give full sup-
port to the hon. Minister to have
these mills taken over despi all
pressure, despite the fact
Birlas will be after his life. Ha -
should definitely take it over. .
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What happened at the Lakshmira-
tan Cotton Mills? Shri Ramratan
Gupta employed the brother of Shri
Manubhai Shah, who was Commerce
Minister at that time. He employed
a brother of Shri Sampurnanand, who
was Chief Minister of UP. He had
employed the relatives of Governors
and Ministers. I am sure that with
all the meagre resources at his com-
mand, properiy, landed, moveable or
immoveable., Shri Dinesh Singh will
not employ his brother there. So

1 appeal to Government to take it
over.

With these words. 1 support the
Resolution,
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Shri S. Kandappan: It has never
been implemented anywhere. It is

only on paper.
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Shri §. A. Dange: (Bombay Central
South): First I would like to draw the
attention of the House to the fact that
Eenerally when the mills are taken
over by the Government, the first step
they take to reduce the rearness
allowance of the workers employed
in the mills. Thig has happened in the
State of Maharashira, 1 hope the cof-
poration will not start with that mea-
sure and ask the workers to cut the
dearness allowance as the Government
had invested money.

What are the causes which are res-
ponsible for the inefficient manage-
ment of thege mills? If they do not
associate the workers' representatives
in the management, the sick mills
will never recover from their sickness.

The %ick mills are not sick because
the workers did not work or the
machinery is bad. I krmow many of
these mills have very good machinery.
The reason for their sickness is the
fraud practiseq by the directors.
‘Whenever they lose in cotton specu-
lation; they charge the loss to the
mills and when they win in cotton
nrarket, they credit their private
accounts with the profits. This is the
established practice ang it had been
mentioned in many enquiry committee
vreports. I am quoting from the
réports. This sickness jg due to the
fraud played on the finances of many
of these companies, One fraud to
which I referred in the morning
involved 96 lakhs,
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And the Government chartered
accountant examined the

milly and tried to reconstruct them.
For two years they made a profit and
again went into losses because of
fraud.

Now, in the morning, the Minister
stated that he might look into the
question of fraud. j do not know how
he can. But whcre money has been
misappropriated by the directors, there
should be some institution, some
measure, somce method of attaching
the prop:rties of the directors even
if they are limited i Other-
wise, the mills are made sick by fraud;
the Government puts the money into
the sick mills, recoverg them from
the gickness, hands them back again
to the fraudulent people ang the same
gume starts. This has happened In
Sholapur; this has happened in Bom-~
bay. So, I hope the Corporation is not
going to be s philanthropic institute
to assist fraudulent directors to com-
mit their frauds over and over again
and jmpose wage-culs and dearness
allownace cuts on the workers.

Therefore, I am giving caution to
the Minister; that if he does not pay
attention to the past history in this
affair, then he will help the treasury
to lose a few crores, help us to lose
a few crores in dearness allowance,
help the country to lose all the cloth
that is produced by these mills and
ultimately land us in trouble all
around. I hope that before he takes
his firal decision vn the policy to be
followeg by this corporation, he will
consult Members of this House who
know the job very well and consult
the trade union concrrned and not
only rely on the INTUC ag the sup-
reme adviser in ‘his matter.

Lastly I would like to say that 1
do not like the idea of providen* fund
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being invested in sick mills and the
workers forming co-operatives to own
those mills. This fraud was exposed
Yong ago in the capitalistic system,
tempting the workers ‘o put their
provident fund; they lose their provi-
dent fund and then they lose themsel-
ves; again it js taken over by some
capitalists,

Finally, I would support the pro-
position that instead of taking over
only sick mills, if sickness is to be
recovered, then some healthy mills
also shoulq be taken over, so that
transfusion of blood from the healthy
mills could be made into the sick
mills and the economy recovered pro-
perly, if at all it can, under the
directorship of our Finance Minister

who has presented the budget
recently.
In the end, | would say that

nationalisation of this essentia] item
of consumer goods. the cssential item
for man's living. is the only remedy
to save the consumer from the frauds
of the millowners and save the worker
from the expropriation from which he
suffers.

Shri Nambiar: The textile industry
is the most advanced industry in our
country and this is the first industry
which ig crumbling. I fully associate
myself with the reasons ably given
by Shri Dange. I have experience of
certain textilc mills In my part.
Today, there is practically a cessation
of work which goeg on in one mill in
my district, known as Cauvery Spin-
ning Mills, near Trichinopoly, where
the workers are told that the mill
management hag no money to pay the
wages. Therefore, the workers are on
stirke, and th, mil] management does
not get loan from anywhere and they
do not have money to purchase cotton.
This is the sickness. How would this
sicknegs be cureg except by the
means recommended by Shri Dange?
Otherwise, what will happen is, the
same thing will com, back; it will be
set right; the loan would be given,
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same problem and this will lead
a Vicious circle.

The cotton price has gone up and
we know how it is and where the
colton gtock is stored and they will
not release it, and the poor worker is
the ultimate sufferer. Therefore, my
humble submission to the hon, Minis-
der who is prepared to move in the
right direction—let hip, move and
we are with him—ig that he should
do it in way that will gave the eco-
nomy and save the poor man.

Only one word about the handloom
weaver.

The resolution speaks about wea-
vers. The condition of handloom indus-
try is so bad that millions of weavers
are starving or are near starvation.
Something must be done to help
them. They may be given gusranteed
supply of yarn at controlled rates.
There must be a better method of
marketing. The good cooperatives
must be helped to the extent possible,
not the fraudulent gnes. Thig must
be tiken along with the textile indus-
try. as part and parce] of it and Gov-
ernment's attention must be
on this. The handloom industry which
gave cloth to our ancestorg iy still
continuing in this country and it must
continue, The millions of handloom
weavers must be saved.

Shri Dinesh Singh: Sir, I am very
happy I have had this opportunity of
listening to hon. membars’ views on
this very important subject of the
textile industry. As some hon. mem-
bers have pointed out, it i one bt our
major industries employing a large
nmnhcrdwwhu,num‘mld?



find out what is really
help the industry. The mover of the
resolution has made out a very good
case for the nationalisation of this
entire industry. [ am not going into
that question who, because that is a
matter which we are not considering
just now. In hig own resolution, ke
does not talk of mnationalisation as
such, but only of the taking over of
some mills. The resolution says:

“In view of the crisis in textile
industry resulting in continued
closure of mills ang large scale
unemployment of weavers, this
House recommends to the Govern-
ment to take over all the closed
mille immediately.”

As I said this morning. there are
about 27 closed mills today apart
from the I3 mills that we are run-
ning. Of these 13, two are closed.
Actually we have 11 mills run by
Government and 27 milly are closed.
These mills have been closed for
different reesons—some because they
difficulties, some
because they had labour
some because the management had
some probiemg angd 3o on. Because of
that, it is not poasible for ug to take
over all these mills. If we take over
some mills, we will have to take them
over at a loss. When this question
was brought up in the last session, I
had said that it would be Govern-
ment's endeavour io take over these
mills on a permanent basis. Our
difficulty today has been that if we
take over a sick mill, a mill which is
not running whatever may be the
reason, it we run it and if it starts

difficulties, *
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running at a profit, the owners want
it back. Once the Government has
made some jnvestment, once the Gov-
ernment hag taken over and starts
running it at 3 profit—the Governmeng
need not have been recovered the loan
or the investment—there is pressure
that it should be returned ¢o the mill-
owners. The hon. Member, Shri Tapu-
riah, took pains to show how in the
public sector we are mismanaging
everything and everything is running
at a loss. Here is an example of the
sector which is particularly fond of
which is mismanaging things. T would
say ‘mismanaging’ because these mills
have been allowed to get into this
position. Had there been better man-
agement of these mills, had there
been proper ploughing back of pro-
fits, had there been modemnisation,
had there been looking after the pro-
lems of workers, may be these mills
would not have been in this difffcul-
tv. 1 find him shaking his head, He
does not agree. 1 do not expect him-
to agree, but the facts are there. I
would also like him to know that of
the mills we took over quite a8 num-
ber of mills have been running at a
profit. The public sector, as he would"
like to call it, has not mismanaged, In-
fact, the public sector has been able
to set right the earlier mismanage-
ment of the private sector,

Shri §S. Kandappan: Sir, 1 rise on
a point of order. In the morning a
statement was laid on the Table of’
the House in reply to Question No.
243. There it has been clearly stat-
ed that the mills are not running at
a profit.

Mr, Deputy-Speaker: He said not
“all” but “some mills are running at
a profit™.

Shri S. Kandappan: I would like-
to draw the attention of the hon.
Members to what has been said in
that statement. It says:

“However, from the periodical

reports received from the Autho-
rised Controllers, it is observed

L



specifically said that the returm on
the total investment is 0.5 per cent.
If that is the profit that he expects,
all the best to him.

Shri 8. A. Dange: Sir, the Bholapur
Mills was taken over by the Govern-
ment. After it was tasken over they
made profils and the millowner re-
quired them to be handed back, They
were handed back. The Sholapur
case is on record, It is after that the
millowner saw that any mill which
was taken over by Government did
not run on profits and therefore they
organised a boycott in the market.

Shri Dinesh Singh: I am grateful
to tie hon. Member, Shri Dange, for
correcting the records. Shri Tapuriah
=aid that we are running these on a
very little return of profit. Here is
an example where there is no return
at all. On the other hand you are
eating into the profi's and you are
running at a loss because you have
not managed it well,

The hon. Member has pointed out
that in the morning I made a state-
ment about eight mills we had taken
over recently. On the whole consider-
ing all the other mills, on the other
11 mills, we hgve made considerable
profit in many years and 1 ghall be
very glad to furnish him with = state-
ment giving profits we have made

States supposed to be big cotton pro-
ducing countries, We produce more
cotton than them except that
yield per acre is very low. The yield
in the United States is roughly 817
pounds, in the Soviet Union it is 642
pounds, in UAR it is 620 pounds, in
Pakistan it is 241 pounds and our
yield is 120 pounds. Now, there is
this tremendous difference in yield of

R

facing, to which
attention.

Then, 30 far ag the mills are con-
cerned, as T mentioned earlier, there
is '*his question of ploughing back of
profits. There has been a tendency
of wanting to go into the setting up
of new mills rather than going i
the renovation of old mills.

to
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1o the handloom weavers at reasonable
price.

Shri Dinesh Singh: That is exact-
ly what 1 am saying. What are rea-
sonable prices? One can fix a price
-which is not compatible with the cost
of cotton as such, but then there
would be the difficulty of implement-
ing this, there will have to be con-
trols and shortages and other comp-
laints will come in.

! wogw it T Ww I A
wafady ¥ ¥

o o @ Ly Mlaae 2]
['Ui"c."dni—i-
o fom g ;. waR@R @ o
foeit S ¥ wed ¢ wg o &
wra & gra R 1 A agr A Aoy
& ot gafaro fugan oY o graa &
qAX ¥ § w s«fawt w9 IF 2
g ...

¥To T AAEY Wifgar (wtwr) -
fefal! Ay rsH O ¥ g0
A Ffrramr g 700 frer & wrmw
R AP o IR 1 wFTH &
aE # Wy s e i @i
weTe & €ATH F wrH WY wYwr S
s Qo § AT X Qv ey
o2 T Ay ag fadk AT o3 a0F ¥ wwt
Wl
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ary ff fora® forg % gz Wt o ok
| e ;R

Fo T wAET whfgar ;- w. W

FqrET qWT 9¥ § 1| WX A7, SAX |

Bhri Dinesh Singh: The hon. Mem-
ber, Shri Tapuriah, has made some-
other suggestion regarding the utili-
sation of cotton that we are import-
ing from abroad and how it could
be distributed more equitably. I am
grateful to him for the suggestions
which he has made, We shall certain-
ly have those examined.

The hon. Member, Shri Dange,
made various suggestions in regard to
the corporation that we are contem-
plating. 1 would like to assure him
that we shall give our very earnest
consideration to the suggestion that
he has made. 1 also look forward to
an opportunity of discussing this mat-
ter with him before we finalise the
corporation. But [ would like to
say now that we shall certainly exs<
mine the possibility of associating the
workers in any set-up that we may
have. The question of accountabill-
ty of directors and others that he

‘has talked about, which will make

the running of these mills more effi-
cient, will also bs gone into,
AT ST Sl FRTW X ¥
«iF & 6 | TF N IFR wsw NAm
& qow 40 N & X F 59 0F W
N qaeW Ay fam oo fe
w% qgt q5T A0 Ay adf .
Shri Namblar: Is the procedure
that the answer will come in the

same language in which the speech
is made?

Shri B. K. Tapuriah: What will yea
do if tomorrow someone makes
speech in Sanskrit?

=,
i
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Shri S. K. Tapuriah: We are ap-
preciating it.

Shri Dinesh Singh: I am very
greatful to the hon. Member for his
appreciation.

Shri Nambiar:
Tamil] tomorrow.,

I shall do it in

Shri Dinesh Singh: He will have
to teach me first if he wants a reply
in Tamil.

& w2 o w fe qew WY & w7
i oY wwara X ¥% @A ¥l | aw g
ar § a8 fam ¥ fo a7 3w 2 7%
& wift s § for ¥ wea & g oz
nE qedt ar gyt fe A A1 awr T
tvaw TmEfrr, oA e d g
#NT ORT 97 A A X AW, A€ A
i 49 7 A7 ¥ 90w AE A
aw qwm v AdY, AR @A QA
Y Afes 3w e AT,

st gem WX W (TIRT)
I @ 98 &7 ww ffae fx 39
ooy ey & o AdY

st fom foy - W wxr & fedt
W Argy @ quar swx § faw ¥ fx ag
wz I www x Aw  Kugtar g
a7 GHY ®¢ a1 wE AT R AT g
fag ax wfoart gt } fe g7 37 &1
g T ot Y wEA ¥ Ot e
o T ¥ Y ¥ wwir | Afe g
ag T g1 vy o s Ea feel) frm
sifew ¥t avd 3 vafag Igix a6
w%H qen vET ¥ foy feay &, o 7y
it ww w=et anr A a )
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w1 O TTAAA wrAIT ISEA, §K Ay
v T T ol o

Wt F¥BTT F w27 fE oATET T
fad 340 2 QT A wOWF ATETT AT
b wx em2 qr AF wAv § 1 i
qg %7 7, IR X1 w4 ¥ wifoewr wr e
at faw s/ a% 1 S Ay ww & T
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¥ @t fa¥ e af w7 wE @ 8wkt
sz fo &9 37 Ax w1 X 44, afexq
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w6 | x nres THA wgr fe wrerr
fody frx ® war afy ATy, afey
o rsepfe M &
wagdt ®r1 fesware warn wrfgw o
ot gy g v fe Tifas, a7
o7 qAg7, ¥ NA %1 AT ®7 IN 81
warar afgR | 3 NAT wd qna-
wan &f, fx7 % Ik ¥ § awa gy
oAt & & Ty avaqarr s 3
o s g ar T ot ard Qe A T
A W1 IA KT AAGT § wAE | WT
et & =t ok At aifres Fac Tra ¥ wEi
wreT § 7X@ ATET o Ay A1 "TAIe
arfae g1 wargdY 1 37 & At & qg
wfsark ar arf § o
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st wagw woit ave : faar fagwy o
¥ 3w W A @

Mr, Deputy-Speaker: Order, order
Please resume your seat. The Minis-
ter has replied to all the points that
were raised in this discussion. Shri
Esthoee.

Shrj . P. Esthose: Mr. Deputy-
Speaker, Sir, I am very thankful to
all the hon. Members who have sup-
ported my Resolution and given va-
luable suggestions on that. I am also
thankful to the hon. Minister who
has agreed to take over the closed
mills by having a corporation. As
to how the corporation will work
will be gone into detail later. But
about the handloom industry which
gives employment to millions of
workers, the hon. Minister should see
that there is ap improvement in that
industry and we hope that he will
take immediate steps in this direc-
tion.

With these words, 1 commend the
Resolution to the acceptance of the
House through a voice vote,

Shri Nambiar: Any how, the hon.
Minister has accepted the Resolution.
in effect, and let us have a voice vote
and pass the Resolution.

Myr. Deputy-Speaker:
are some amendments.

=Y geTl T wew (ary)
ITW WY,
Mr. Deputy-Speaker: No, no. I

will have to put the amendments to
the vote of the House now,

Now, there

.........

Now 1 put the amendments of Sar-
vashri R. Umanath, Yashpal Singh
and K. Ramani, to the vote of the
House.

Amendments Nos. 2 and 3 were put
and negutived,

Mr. Deputy-Speaker: Now we come
to the main Resolution.

Shri Nambiar: This is....

Mr. Deputy-Speaker: He will get
the time to move his Resolution.

Shri Nambiar: I am not saying
anything about that, Sir.

This being the Fourth Lok Sabha,
I suggest this: let there be one Reso-
lution on which there may be a
animous acceptance. Let them
cept it. After all, it has been
cepled......

Mr. Deputy-Speaker: Bhall I put
the main Resolution to the vote of
the House?

un-
ac-
ac-

The question is:

“That in view of the crisis in
textile industry resulting in con-
tinued closure of mills and large
scale unemployment of weavers,
this House recommends to the
Government to take over all the
closed mills immediately.”

The motiom was negatived.

17.52 brs,

RESOLUTION RE. DECONTROL OF
STEEL

Shri Namblar (Tiruchirappalli): I
beg tuo move that:

“This House disapproves the
action taken by the Government
in decontrolling steel and thereby
causing steep rise in the price
of steel”

I am grateful to you, Mr. Deputy-
Speaker, for giving me an opportu~
nity to move this Resolution. In doing
30, I am sorry to say that the Gov-
ernment has hurriedly come forward
with a decision to decontrol steel.
The next day—within 3¢ hours—ithe
prices have gone up. The prices
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bave gone up so much that the con-
sumer snd the coOmmon man suffer

very much. I can give you the in-

cremse in prices with details,
Wger wrewwm  (Iwda)

waTSTer wgrwa, e F W W Sz

o gofeqsr aff &

My, Deputy-Speaker: The Minister

of State is here. He i# in charge of
it.

o gem il e S
agvra, do faaew g Wifieg | freeft
wWreawt A3 SIET gew fag o
wwer ¥, TR frvia fear ay for aer
¥ #aRz = w1 g vy efea
}, WA A% T AR G ¥y Iw FH-
anft gt wet o & wvny 2w e
fafreee §, Afwen Sz gy a9t 8,
#fraz 7 wavy Ivfeqa gar wifey
Mr. Deputy-Speaker: I was a mem-
ber of the last Lok Sabha and 1

think that on suth occasions the
Minister of Statc who ia responsible
or who is handling the affairs in that

portfolio used to be present. I do
not know what is the exact ruling.

st grw W WY wy frars
frworar & 3@ AT WO q=w g
o w9 D a7 ¥ yFor B vy
aar @@ e ag Saan & ar ot fe awi
ar ¥Y: #fawz @@ e wmfew o
ag
Shri Nambiar: I shall give the
figures in respect of cerlain varieties
of steel, the prices of which have
gone up very much. These are the
ftems which the Government arc us-

ing. Therefore, the main Joser is the
Gavernment and I do not know why

‘the Government is a party to this sort

af decontrol, and the Government re-

" presentative on the Joint Plant Com-

mittee agrees to the increase sudden-
ly. The Government says that they
are agsinst spiralling of prices. 1If
that is so, why should they adopt this

dublous method of winding up the

Steel (Res) 2802
steel controller’s job and handing
over the whole work to the Joint
Plant Committee which consists of
Tatas and big magnates, the mono-
polies, who have got the power now
to dictate the terms of price of steel
which is one of the important com-
modities that are required for the
benefit and progress of the country.
I shall give you certain telling figures
which will reveal the actual condi~
tions. The figures are as follows:

Item Price before  Price after
decontrol decontrol
HR strips Rs. 821 Rs. 876
CR strips Rs. 1235 Rs. 1250
CR strips Rs. 1018 Rs. 1073
CC strips Rs. 1545 Rs. 1565

These are the items which are very
much needed by the small-scale in~
dustries and the small-scale indus-
trialists are suffering because of de-
cuntrol. Moreover, there is no quota
fixed for them hereafter. They have
to go to the joint plant committee
and the latter will distribute it or in
other words, the joint plant commit-
tee will have the right to decide the
fate of these small-scale industries.
Of course, Government have got some:
representative on the joint plant com-
mittee, but that is different from
having a Steel Controller appointed
by Government who would have the
absolute right. That absolute right
has now been given up and it is being
shared by the monopolists, Where wag
the necessity to bring in the indivi-
dual monopolists into the picture?

There have been price increase in
respect of certain other i‘cms also of
which Government are the main pur-
chasers. For instance, take the case
of jtems required by the railways
Here. we find the Railway Minister
coming up and saying ‘The price of
steel hag gone up; therefore, the cost
has gone up: the expenditure is on
the increase; | have got a deficit; give
me more money by why of incressed
fares and freights, But why was he
a party to increase in prices of steel?
A Tepresentative of the Railway Board
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is also there on the joint plant com-  agree with thet. [ am prepared te
mittee and he had agreed to these g0 into the detaily of the repart and
price jncreases. In the case of sleep-  the reasons they have given and state
er bars, the price was Ra. 613 before the present position where those rea-
and now it is Rs. 650; in the case of sons do not apply. Compare these
crowbars, the price of sleepers ex- things. In the given conditions, I
works which was Rs. 711 is now think this report was wrong in reco-
Rs. 770. These are all items used by mmending it. This report is dated—

the railways. Again, in the case eof
axles, the price which was Rs, 1109
has now gone up to Rs. 1342, The

user of axles is the railways
and we find that per tonne, an increas-
«d amount of Rs. 200 or so goes to

major share of it goes to the Tatas
and other producers. My hon. friend
Shri Virendrakumar Shah may differ
from me hecause he may not agrec
with me wien I say tha: Tatas are
& monopoly concern.

Shri Virendrakumar Shah
gadh): HSL is the monopoly.
is the biggest brother,

(Juna-
That

Shrj Nambisr: Wheels and tyres
are not used by others; they are used
mostly by the railways, There, the
price increase is very much; the price
has gone up from Rs. 1286 to Rs, 1356.
In the case of another variety ol
wheels and tyres of an ordinary type.
the price has gone up from Ra 1140
to Rs. 1373. There must be some ex-
planation for this. I have gone
through the report of the Khadilkar
Committee in this connection. You.
Sir, were the chairman of a committee
in this regard. 1 am glad I have a
<opy of that report with me. I am
glad that you were on that committee,
but I am also sorry that ‘you' who
‘were the chairman of that committee
is different from the ‘you' who are
the Deputy-Speaker of the House
now. The two 'vous are different.
Ewven then, the Khadilkar Committee
also recommended decontrol. That
was then. But they have their rea-
sons for decontrol. I am not hers to

An hon. Member: Last year.

Shri Nambiar: Last year. Condi-
tions are completely different

mitted, there might be justification
for decontrol, but today that is not
so. Granting careful consideration to
the report, even then I would sug-
gest that the situation today is diff-
erent because we are in the midst of
an economic crisis, Spiralling prices
are the kingpin of that crisis. If you
do want to keep that kingpin intact
and allow that to grow in wider
dimensions, the situation will be ter-
rible.

Mr. Deputy-Speaker: He has al-
ready taken 10 minutes. Let him
conclude in another five minutes. We
have only one hour for this Resolu-
tion,

Shri Nambiar; 1 require 20 minutes,
It is an important issue on which
you yourself as Chairman of a Com-
mittee produced such an important
report.

Mr. Depuly-Speaker: Then he may
resume the next dsy. We adjourn
now,

18.02 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Monday, June
5, 1987/Jyaistha 15, 1880 (Saka).



